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LOK SABHA

Thursday, March 6, 1975/Phalguna
15, 1898 (Saka).

The Lok Sabha met at Eleven of
the Clock.

[Mr, SrzaxEr in the Chair]
ORAL ANSWERS TO QUESTIONS

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Sir, I have given notice to
suspend the Question Hour to enable
this House to take up certain issues
which have come on the surface today,
M you kindly take the trouble to vimt
Red Fort ramparts, you will see that
there 13 an ocean of human beings .,

MR, SPEAKER No, I am not allow-
ing it.

(Interruptions)
MR SPEAKER- No, I am not allow-
ing him,

(Interruptions).

MR, SPEAKER: Kindly sit down.
The question hour cannot be suspend-
ed,

SHRI JYOTIRMOY BOSU: I am
reading my notice .. (Interruptions)

MR, SPEAKER: I have not given
consent to it.

SHRI JYOTIRMOY BOSU: The
entire city is.....

MR SPHAKER: I have not called
any member. Nothing will go on
record.

SHR] JYOTIRMOY BOSU: * * +

MR, SPEAKER: Shri Lakkappa-—
absent; Shri Barman,

SHRI R, N. BARMAN: Q. No, 243.
(Interruptions).

Forged Intemmational Vacclsuation
(Interruptions)

*243. SHRI R N. BARMAN: Will
the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) the travel agencies against
whom investigations were made by
local authorities in connection with
forged international vaccination certi-
ficates;

(b) the names of persons arrested
in this vaccination racket; and

(c) how many of them have been
penalised so far and the nature of
the penalty imposed on them?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR, KARAN
SINGH): (a) Complaintg rqenive.d in
connection with forged international
certificates are under investigation by
the police,

(b) No errests have been made 30
far,

(c) The question does not arise.
(Interruptions)

MR_SPEAKER: I am not giving my
consent to it T am not allowing the
Question Hour to be guspended.

{Interriptions)
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MR, SPEAKER: If yap go on like
this, I will not allow anything to go
on record. Nothing will go on record,
Please don’t interrupt the proceedings
of the House. There is a limit to it.

1 have not allowed the adjourriment
motion. 1 am not suspending the
Question Hour.

(Interruptions)

Nothing will go on record. I have
not called anybody,

(Interruptions)

SHR] SAMAR MUKHERJEE (How-
rah): Please allow Mr, Jyotirmoy
Bosu to make hig submission. We are
all agitated.

MR. SPEAKER: On what? He has
already made a brief submission

SHRI SAMAR MUKHERJEE: He
wantg the Question Hour to be sus-
pended. He will make a brief sub-
mission on that,

MR, SPEAKER: I go not understand
this, They have not even, started trom
there Nobody knows from where
they are coming, and these people,
without knowing them, without seeing
them, are telling so many things

{Interruptions)

SHRI JYOTIRMOY BOSU: I want
to make a brief submission on the
notice that I have given you.

MR, SPEAKER: In gne minute you
can soy that.

SHR1 JYOTIRMOY BOSU- 1 hawe
given notice of a motion under the
appropriate rules to suspend the
Question Hour and to take up =a
motion which reads ag follows:

‘“Delthi has become a barricaded...
MR. SPEAKER: No, please,
(Interruptions)

MR, SPEAKER: The notice before
me is under Rule 388. I have not
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given my consent, This is the fresh
One you are raising,

SHRI JYOTIRMOY BOSU: You do
not gee the papers,

MR. SPEAKER: This is not the one
I have here, Pleage git down, You
have given notice of a motion for
suspension of the question hour, That
is the one before me. I have not
given my consent to 1it.

SHRI JYOTIRMOY BOSU: 1 was
making a submission that to-day why
I wanted the suspension of the Ques-
tion-Hour under Rule 388 and that
Rule 32 be suspended.

MR, SPEAKER: There ig no speech
along with that. Please finish your
submission in one minute.

SHRI JYOTIRMOY BOSU: I am
not a machine-gun,

MR, SPEAKER: You are more than
a Mmachine-gun.

SHRI JYOTIRMOY BOSU: I can-
not do even a single-ghot firing. The
motion is:

(1) That Delhi has become 5 bar-
ricaded city. I went round and
saw it myself

(2) The imposition of the prohibi-
tory orders by the Central Gov-
ernment under Rule 144 on the
eve of the historic People’s
March to Parliament and to
meet the hon. Speaker by prior
appointment.

The deployment of Delhi Police,
an additional 15,000 CRP and
police forces from other States
to prevent the people’s march..,
(Interruptions)

SHRI DINESH CHANDRA
GOSWAM] (Gauhati): How does 2a
discussion arige here when you have
not given your consent?

SHRI JYOTIRMOY BOSU: Over
and above this, the Government has

(3

~
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eohibitd buses from entering into the
©¢ity and bus drivers are intimidated,

BHRI H K L. BHAGAT (Bast
Deiki): They are all Yalse allegations.
Seo far everything in Delhi is non-
wiolent. All his allegations are faise...
sound gnd seen. I have seen myself.
Reerything is peaceful and non-
winlentt. A]] his allegations are false...
€hsterruptions) It s absosttely non-
sepuical and false.... (Interruptions)
“The Luses are running, the shops are
open and there iz complete peace and
mormaley. I have gone round mysell
and seen. Their so-called people’s
waarch to Parliament is doomed to
fnilwre, That is what is irking them,
That is why all these things,

(Interruptions)

MR SFEAKER: On the merits of
this I have got sllowed this adjourn-~
wment mobon, 1t is the duty of the
Geovernmeny to maintain law and
arder. It is a questian of law and
order. There i3 no question of adjou-
rament on this. I never allow adjou-
mment motions to be raised during
Queytion-Hour. There is no case for
suspensgion of the Question-Hour.

SHRY JYOTIRMOY BOSU' We
would net allow the House to proceed.

MR. SPEAKER' If you would not
allow the House to function properly,
then, kindly leave the House.

(Interruptions)

MR, SPEAKER: 1 would request all
of you to kindly sit down or to please
leave the House,

SHR} SAMAR MUKHERJEE: You
plemge allow him to make his submis-
wion,

MR SPEAKER: But he is not
Snishing.

Interruptions)

SHRY TSAMAR MUKHERJEE:
Actually, all the Totily are barricaded.
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Thousands of policemen have been
deployed. We do not know whether
we 8Te in the midst of 5 civil war or
not. So many millions of people have
come for the march, They are trying
to create terror among the people.
They are coming to meet you, The
demands on which they are coming
here are, ..,

MR, SPEAKER: When they are
coming to me, why do you want to
anticipate.

(Interruptions)

MR. SPEAKER: Because I do not
allow the guspension of the Question~
Hour, you want to create all the
frouble.

(Interruptions)

SHRI SAMAR MUKHERJEE:
People are coming hefare you; they
have come to submit their demands
before you. They are being prevented,

MR, SPEAKER: Why do you anti-
cipate that they are not coming? They
are coming to me and I have given
them the time,

SHR1 JYOTIRMOY BOSU: You
are elected by the people to come to
the House,,,

MR. SPEAKER: Will you kindly
hold your observations?

SHRI JYOTIRMOY BOSU: I will

stick to it.

SHRI SAMAR MUKHERJEE:
Why so many elaborate police arrange~
ments? Why so many barricades?
Mr. Speaker, Sir, you were requested
to be present so that you can receive
the Memolandum, But why was this
is interfered with? Why should there
be such elaborate grrangements, Sir?

MR. SPEAKER: It is the duty of the
Government to maintain law and
order. It is an administrative matter.
Please sit down, Please don't inter-
rupt the proceedingy of the House,
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SHRI SAMAR MUKHERJEE: Sir,
we have said sbout our position
clearly. We have made 5 public gtate-
ment why we are not participating in
the demonstration, But we have made
it completely clear that we support
all the demands which they are mak-
ing and we support them. These are
demands coming from the people,
Emergency is being imposed in the
interest of the ruling party and they
afw the unfortunate victims,

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K, RAGHU
RAMAIAH): This is absolutely wrong.
Sir, thig cannot go on lke this, I
request you to see that this does not
go on like this.

(Interruptions)

MR. SPEAKER: Mr. Jyotirmoy
Bosy, you have said what you wanted
to say. Order please.

SHRI NOORUL HUDA
Thig is a Police Raj...

MR. SPEAKER: Kindly sit gown,
Don’t interrupt the proceedings of
the House. It cannot go on like this.
Order please.

SHRI NOORUL HUDA: The whole
city is full of barricades and there are
police personnel everywhere, Have
the people no right to demonstrate
before the Parliament Sir, they
wuanted only to present the Charter of
Demands before you,

(Interruptions)

MR. SPEAKER: Don't go on like
this, Order please. I am sorry you
are interrupting the proceedings
have heard you. I am not preared to
listen to you any more.

(Cachar):

May I request you to hear me? Your
observatlons are going far beyond my
tolegsnce, I have waited for half an
hour so that better counsel may revail
on you,
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S8HRI B. R. SHUKLA (Bahraich):
Mr. Speaker, Sir, I now rise on a
point of order. Are you going to
allow this during Question Hour?
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SHRI P. G. MAVALANKAR (Ah-
medabad): Mr, Speaker, B8ir, you
have already called me, May I make
a submissfon?

MR. SPEAKER, Sir, more than hald
an hour has already been spent with-
out any question being put. Now, my
submission is this. Although my fIri-
end Mr, Jyotirmoy Bosu gave a re-
gular notice to suspend the Question
Hour, you were pleased to give your
definite Tuling that the Question Hour

according to you, cannot be suspend.
ed,

Whether the march today in Delhi
is historic or  other-wise, whether
four lakhs have gathered or ten imkis
have gathered, the march 1s going to
come eventually (Interruptions), Sir,
whether Dellui is full of barricades,
etc. is also a matter of opinion and
controversy. My submission 15 this.
Question Hour being 1 very impor-
tant right of the Members and since
you have already given your ruling,
you may kindly request ali Members
to keep guiet, and you may then
give them chance to make their sub.
missions on this historic event soon
after the Question Hour is over. (In-
terruptions) .

My point 18, after all, whether
Congress Members hike it or not, the
fact remains that it is a very im-
portant event which ig taking place
today. When, sir, lakhs of people have
come from different parts of the eoun-
try to take part in &8 peacetul proces-
sion and to register their protest and
to present the people’s petition to
you, Sir, then this House has a right
to reflect its own views, My point is,
let it be done after the Question Hour
and you may kindly allow submis-
sions on this point.

SHRI DINESH CHANDRA GOS-
WAMI: A notice for the suspension
of the Questicn Hour was placed bea-
fore you and you, in your wisdom,
after considering it, have given the
ruling that the Question Hour cannot
be suspended What is the impact of
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this march, whether it should be dis-
cussed or not, it is not for us to de-
cide al} that, After all, you are the
person who decide, but we feel
that in order that this House runs
properly, the discretion should be left
with you. Always, after the Ques-
stion Hour is over, many ma.ters on
which we have difference of opinion,
and which we feel should not be raised
in this House, are raised either with
your permission, or sometimes even
without your permission, Qur submis-
sion is that the question Hour should
go on. After the question Hour, ob-
viously during the zero Hour it will
be left to you to decide whether you
should permit any discussion to take
plape. We are not debarring a discus-
sion. It will be up to you, and
whatever be your decision, we will
abide by it. But this way of obstruc~
ting the proceedings of the House i3
not only unparliamentary, but if this
is permitted, we feel that this will
become a precedent for this future
also. Because of four or flve persons
the House will be held to ransom
We cannot allow this to happen that
four or five persons hold the House
to ransom at therr own sweet  will.
Therefore, we feel that you should
allow the Question Hour to go, and
it they do not want it, they need not
participate, but their attitude only
reflects their frustration. Because they
have not been able to produce a si-
tution out side the House, they want
to creat a situation in the House.
Therefore, my submission is that the
Question Hour should go on, and if
there is anthing which they want to
express, they will be able to express
it in zero Hour subject to your per~
mission. (Interruptions).

MR, SPEAKER- The Question
Hour must proceed,

SHRI JYOTIRMOY BOSU. What
has happened to my motion?

MR. SPEAKER: I am not giving my
consent,

SHRI JYOTIRMOY BOSU: Which
one?
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I am not allowing anything more,

SHRI JYOTIRMOY BOSU: It is
glorious day for you thai the entire
country is coming to give you a peti-
tion. You should be gratified that &
million people are coming to yom
You are going toc make history
because of this. D> you know they
are all coming to you?

MR. SPEAKER: They are coming
to me in a very constitutional mannes.
1 am going to meet them.What is
wrong about it? They are very wel-
come to see me.

SHRI SAMAR MUKHERJEE: That
15 our point. What 1s wrong if a mik-
lion people come to submut their
demand to you? Why do they bari-
ricade,

MR. SPEAKER: 1f they are coming
to submit their demand, nobedy pre-
vents them,

SHRI SAMAR MUKHERJEE: Then,
why these arrangements of the police,
why this barricading?

SHRI NOORUL HUDA: Why should
they employ lakhs of policemen and
CRP personnel 1o suppress the de-
monstration? They are the people of
our country. They are coming to pre-
sent a charter of demands to you, the
Spesker of the House of Parliament.
Have they no right to submit a char-
ter of demands to you? Why shouid
Government put up barricades? That
is our question. Please direct the
Leader of the House and the Home
Minister and ask them why they have
employed the policemen, in such large
numbers.
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SBRI H. X. L. BHAGAT: Life In
Delhi is peaceful and mormal. They
are making false and baseless allega-
tiong because their demonstration has
not got strength.

MR SPEAKER: I am exercising ex-
treme tolerance and patience, but this
is coming to an end very soon The
weay you are going there is no other
alternative except that 1 will have to
perform certain very unpleasant du-
ties. For 45 minutes you have been
doimng like this 1 do not want to
spoil the atmosphere The leaders ard
coming and I have told them that they
are very welcome to see me But the
way you are domng it, you are not do-
ing any service to them. You are not
doing any service to this cause. I do
not want that we ghould go to that
extent that the idea with which they
are coming should get lost In this
way I cannot go on tolerating it for
ever 1 tell you once and for all
There is a limt for me I just wanted
the people to know what you are do-
ing before I take action I want the
people to know what you are doning
so that our action later on may be
justified

st ooy fAH (ewTE) =
¥ W, W WETW AvEe A qwm FY
FaEr & o wrge e @ 9w o#))
B ) o A oww fear  wE & Ay
fom g A FQ & IH a@ A
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W 3 & wrg § ) fed ywe A g
Tt faedt mew # agy &
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werw WA . 4g ‘W F1 @A
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sy ww Y 1w g s
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wAfg wfage ag & A Aifeq fea
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Sabotage of Pan American
Boeing-747 over Burma

*245 SHRI K. MALLANNA: Will
the Minister of EXTERNAL AFFAIRS
e pleased to stalte:

(a) whether an Indian businessman,
identifled as Shri Gobind Ram Dang
nf New Delhi, has confessed to the
attempted sabotage of a Pam American
Airways Boeing-747 Jumbo Jet over
Burms; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) and (b).
According to our information Shri
Gobind Ram Dang an Indian national
is reported to have confessed to the
Thaj authorities that he made an un-
successful attempt to blow up the air-
craflt when he wag aboard Pan Am
flight (01 on February 2, 1975 when
the aitcraft was approximately over
Ratgoen. The atrcraft returned to
Bangkck and he is presently in the
zustody of the Thar authorities.

Expansion of Special Steel Plant at
Rourkela

*246. SHRI GAJADHAR MAJHI:
Will the Minister of STFEL AND
MINES be pleased state:

(2) whether Steel Authority of
Indis Limited has drawn up a long-
term expansion programme for the
Special Steel Plant at Rourkela; and

(b) it so0, the estimated cost as well
as the foreign exchange cumponent
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI CHANDRAJIT
YADAV): (a) Yes, Sir,

(b) The estimated cost is Rs, 35.1
croreg including foreign exchangg of
#s. 9.0 crores.
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Verification of Membership of Trade
Union Organisationg

*252. SHRI DAMODAR PANDEY
Will the Minister of LABOUR
be pleased to state:

(a) when the mext verification of
membership of various central trade
union organisations will be under-
taken; and

(b) how Government propose to
overcome the obstacles in conducting
the verification?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): (a)
and (b). The whole matter is under
examination.

MR. SPEAKER: Shri Ram Gopal
Reddy.

SHRI M. RAM GOPAL REDDY:
Question No. 257.
(Interruptions)
MR. SPEAKER: You are deliberats

ly interrupting the proceedings of t' ~
House.

(Interruptions)

Buying of Ships from GDR

+
*257. SHRI M, RAM GOPAL
REDDY:
SHRI R. S, PANDEY:
Will the Minister of SHIPPING
AND TRANSPORT be pleased to

state:

(a) whether an official team head-
ed by the Secretary of his Ministry
visited G.D.R. to buy ships; and

(b) if so, the results of the visit?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRI-
VEDI): (a) and (b). During its recent
visit to .D.R., a team led by the Sec-
retary, Ministry of Shipping and
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Transport discusged with the concern-
ed authorities the scope for acquisition
of vessels in addition to those already
on order. The G.D R. side has offered
to supply 5 container oriented cargo
liner vessels of 13,610 DWT each dur-
ing 1978-80. The technical and other
details are expectey to be made avail.
able by June, 1975.

Kbhetri Copper Project
+

*258 DR. H. P. SHARMA:
SHRI MOHINDER SINGH GILL:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the Copper Project at
Khetri hag been inaugurated;

(b) if so, the stage of production
and utilisation of mstalled capacity
reached so far; and

(c) the time by which the project is
likely to commence capacity produc~
tion?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
Yes, Sir The Copger Smelter at
Khetri was formally inaugurated by
the Prime Minuster on the 5th Febru-
ary, 1975.

(b) The plant, having a capacity of
31,000 tonnes of electrolytic copper
per annum, is in the initial stages of
production The production process is
currently being stabilised So far,
about 2,000 tonnes of hlister copper
has been produced since comrnission-
ing of the plant in November, 1674.

(¢) The capacity production at
Khetr1 Smelter is expected to be
achieved only when the Malanikhand
Copper Mine and Concentrator Plant
go into production. The producticen
of copper metal during 1975.78 is ex~
pected to be 18,000 tonnes, comprising
8,000 tonnes from the ore to be mined
at the Khetri Copper Complex and
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the balance 10,000 tonneg by smelting
copper concenirates proposed to be
imported. The plant is expected to
#ttain about 80 per cent of its rated
capacity by 1877.78 by using the indi-~
genous copper concentrates fromm
Khetr, supplemented by imported
concentrates.

Medical Facilitiey to Rural population
of Madhya Pradesh

*259. SHRI G. C. DIXIT: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether adequate medical
facilities are not available to the rural
population in Madhya Pradesh at
present;

(b) whether any measures have
been taken to ensure better health
serviceg and medical facilities in rural
areas in Madhya Pradesh; and

(c) 1f so, the outlines thereof?

THE MINISTER OF HEALTH
AND FAMILY PLANNING (DR
KARAN SINGH)- (a) to (¢} A
statement containing the required in-
formation is laid on the Table of the
Sabha

Statement

There are 457 Commumity Develop~
ment Blocks in Madhya Pradesh 457
Primary Health Centres are function-
ing 1n these Blocks Some of the
Blocks however, have more than one
primary health centre with the result
that fiva more primary health cen-
tres need to be established on the
basis of the norm of one PHC per
block  There are 23 primary health
centres with one doctor and 434 with
two doctors.

A gsub-cenre is required o be estab-
lished for each Unit of 10,000 popu-
lation. On this basis 3487 sub-centres
are required. Of these, 2724 are

. already functioning.
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Medical facilities are also avall-
able througn the following imstitu-
tions; e

Hospitals/Dispensaries .. 788
Ayurvedic Aushadelayas .. 1510
Upgraded dispensaries .. 87
The State Government have pro-

posals for augmenting these facilities
further.

MR. SPEAKER: The
Hour is over.

(Interruptions)

question

SHORT NOTICE QUESTION

Mining Accident near Mael Colliery in
Karanpura Coal Field

-+

2. SHRlI DAMODAR PANDEY:
SHRI BIRENDER SINGH
RAO

Will the Miuster of LABOUR be
pleased to state:

(a) whethr¢ a number of miners
were killed 1n p mining aceident near
Mael colliery in Karanpura coalfield;

(b) if so, the number of persons
killed and the number mjured;

(c) whether the mine wag working
with the knowledge of Government;

(d) what action Government pro-
pose to take against the persons ros-
ponsible for this accident ang also to
preveny future accidents like this; and

(e) whether it is in the knowledge
of Government that there are several
niines working in that area in the
Same manner with or without lease
iand appropriate permission of Gov-
ernment?
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THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
(a) Yes, Sir.

(b) It has been reported by the
Director General of Mines Safety that
si» persong died and three others
seriously injured in an accident that
took place on 22ng February, 1975
while illegal excavation for coal was
being done by several villagers at
the North Bank of the Damodar
River opposite Mael Colliery in Dis-
trict Giridih (Bihar).

(c) The office rs of the Directorate
Genera] of Mineg Safety had in Neov-
ember, 1973 brought to the notice of
the concerned local authorities of the
State Government the incidence of
this illegal mining

(d) The Government are examin-
ing as to what action ran be taken
under the Mines Act The Govern-
ment are also considering the ques-
tion of setting up a Court of Enquiry
under the Minegs Act to go into the
causes and circtrmstances of  this
accident, as also the more general
questions of such illegal mning in
the context of safety.

(e) The existence of such illegal
mining has been brought to the notice
of the State Government of Bihar and
of the Department of Coal.

(Interruptions)

o ST qae - gfaT InT IAEY
qIT @Y & WY THATET

(Interruptions)

St i 612 FEE IR T
A AR A FEFIATTEY . .

MR SPEAKER: Order. please.
Whoever obstructg the  proceedings
from thp gallery has to be removed.
He was resisting the Watch and Ward
persons.

st wipda Wi W W § A
sy gy & &) war gror o wewy grfedr
I, s wREh H oAy sa g W g
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oY WY qE W @ @ E | A TvE
X H AT W A & o el &
R " i oY 79 79 fow 9% €
g areT 3 T &

WO WP SWE) o9 gl ¥
TR |

he was resisting with his arms. I
saw bhim,

g ST AT @I 9T )

Y wiaga i ;. gER) Frerem ar
waar g7 Afew Tw avg § 9 B owda
qQFE T FFTET ST T UF 9 Tq-gH
wrgH foa 9€ 1 Guy g @ uw few
o9y W1 WTUAT ETSE § wafE Sy qrdf
T 9rAT & 39F AV WY q46Y F7 ©F
FT AT AT W EAIR N HlET A9

weqw Agwa : TE S A g,
T o 0 78 wom ) OF i Ay
gy femr smoar 1wy afww @ 0 w9
T AE & FFAT

s IR aiE . W W #T gt
wEEA § qROEAAE I G fear g
g€ 2. .. ( Imterruptions ) = &
T TRg WA AR AT § 1 A aF W
AW AORI Y 9AT § I A qer a7 fF
o I sEA i A T wmatg
7 | g oo Y § 9T g1 waay
qeeT WL a7 # 3fea. . . (gevaiw)
gerafT T A a7 55w FE F @
Zrm e e A T gL
( Imterruprions) s 3Faa Friaré
gl SOy afeadi & oafEw &
gren ¥g wCA TRy @ qg Ff 37
gt A 1 & o e § 6 v ag W
fraeht @ 9 TA T 99 G E AR
s v g g W § A
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IR ¥ T ¥ fog wr sriad
ACFTC T T § 79T A% A W
Y Ay § ITAR T AT T X
fag, s @ e A pleaY &
T & fou T W 99 €< @Y
2. . . (Interruptions)

SHRI RAGHUNATHA REDDY; Mr.
Speaker, Sir.... (Interruptionsq.

*ft wada oE . wr A fafwee
TR 3 F7AT ], AT ANTIT § A IHAT
iy fomsamafgragardis &
Ff foga w3 #1 Y @ almw Er
¢ o g A & 1w a e A § o
a0y fga frar )

wous WEWT : FrI9 H 94 ag
HIHAT QT A4 LT HTAT |

st wrwda Wi 5@ g ¥ grew
xt 9 F ZA7 e TR syfers & s
s smmE fRo W graw A A
qfeea g

off ZRET Qi : OF IH avg W
78 WA g9 § 1 wE wreh "1 Wy
&\ & srrar W § B WS WS 3A-
Fra fazry o faema @i Y var 214
&G 7Y wfeas ) @wor £ oy
Gr & 7w wrow a5 gesn sravar
1 e Y WY , wrd ¥ TAwwt @y
9T A AR A L . (5Eewy) |

SHRI RAGHUNATHA REDDY: Mr.
Speaker, Sir.... (Interruptions).

o QYT qiE ;. WER WEEE,
W oEd¥r & are fgareitr @ §
faz e g€ fowit 8w oft aw
Tz gt & | 7 A e | e
7§ ) 59 o #oandt aw i 9w
Ty ot W@y dsr wg 7

(Interruptions)



25 Oral Answers

weae wghew WY o T o Qe
& STRY Wy | ’
(Interruptions)
weaw wghey - ) fawdtdt & o
¥ s g ey s aEaT )
(Interruptions)

SHRI RAGHUNATHA REDDY: We
are contemplating about the appointe
ment of a Court of Inquiry to go not
only into the reasons of this accident,
but also the general question of such
illegal mining. Thig is what we are
proposing to do.

(Interruptions)

MR. SPEAKER: Order
Shri Birendra Singh Rao.

please.

SHRI BIRENDER SINGH RAO:
How can I put a question, Sir? 1 cen-
not hear one word of what is bemng
said.

{Interruptions)

SHRI VASANT SATHE: We all
want to hear Shri Birender Singh
Rao.

SHR] BIRENDER SINGH RAO:
Before I put my supplementaries 1
want order to be restored in the
House.

ot wigdw W2 . wer WEnw,
TI9E W qEWH Hfwe |
{(Interruptions)
wew witew : arela ween &
it |
(Interruptions)

(At this stage Shyri Jarneshwar Misra

and some other hon. Members left the
Houge.)

{ Intorpuntinne)
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12.16 hrs,
MR. SPEAKER: Ordet please

SHRI BIRENDER SINGH RAO: Sir,.
I could not hear what the Minister
said. Will you kindly ask the Min-
ister to repeat the replies that he has
given?

it w2 . weAw AEEA,

wegw WENd © T6 grIE ¥ T
2, Y wradY Ry T SR | oI
® gy e oYt grew e Ay ¥
drey 37 | A T WA AT wEAT
€ =y wg ity

Wt wrRwE W wEAE AERA, A
oF THEE T I SN A AT @ &
faer s wHHIT AR AERT X
@ &, foa® s # a=ied dvay
qB WT & §, U EHI HSA & WO
T ¥ 97 I §  (Interruptions)
T w9l B godied dvew
B ® EET g @ wfewre
d S 3 Afgm P owmAw
ow fog A T Y e v A ww O
=T w9 F fRe e a7 Qfww

wsud qEIRY, WY TH T NI4T
whor Afaa

e WEIRA : AH-WIEE ¥ AR
BTSY T FTH &FaT 71 § |

st wigda @2 : & gaw s §
fr o 72 & 7 @A § w0 A =
axar & 1 Afe wfwaritedy vt o w5
fafa¥e Jad &1 (Interruptions)
wer «f arfoar & gor Wt W) aferay-
W ikl fref R iR W R
w1 fewrd | gw v fowr® ? dar
fr %7 w8, difeeniied ek
wt frfads dare % & 1 we g qar
fafadz &t Mfae fe od qooay &
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7y TIEE @TET &9 & (A7 a9iw
T o, arfe A & gawr &9
AT T 79 W |

ETe W ; a9y WO aw w4
T8 & | 7 T G O qwar g o

st s T ;W9 OF a6y §
Y S ¥ e wifad

wogw wPIEw T a GH SR Y
f5 % wow OF g O T § Tar A
TRy aR e ERE gEE A G,
a1 A #1 O% faar Wy ) e
2139 & Toed AhA & fae sEr &
74T 99 1 9% 7 § 5 e v
e ?

wi s wEer A, AY

ft wiwdw 2 A A WEA
HTF-UFE FTATE )

(Shri Jambuwant Dhote then left
the House)

SHRI P. G. MAVALANKAR: Mr.
Speaker, Sir, let the Minister kindly
reply again.

SHRI BIRENDER SINGH RAO: I
have not been able to foliow a single
«word, what has the Minister saiq and
what supplementaries were asked.
“You may kindly ask him to repeat it.

MR. SPEAKER: Kindly repeat the
veply.

SHRI RAGHUNATHA REDDY: (a)
Yes, Sir.

(b) It hag been reported by the
Director General of Mines Safety that
six persons died and three others
-serigusly injured in an accident that
took place on 22nd February, 1975
while illegal excavation for coal was

MARCH 86, 18975

Oral Answers 28

being done by several villagers at
the North bank of the Damodar River
opposite Mael Colliery.in  Idstrict
Giridih (Bihar).

(c) The officers of the Directorate
General of Mineg Safety had in Nov-
ember, 1973, brought to the notice of
the concerned local suthorities of the
State Government the incidence of
this illegal minig.

(d) The Goverrment are examining
as to what action can be taken under
the Mines Act. The Government are
also considering the questlon of
setting up a Court of Inquiry under
the Mines Act to go into the causes
and circumstanceg of this accident, as
also the more general questions of
such illegal mining in the context of
safety.

(e) The existence of such illegal
‘mining hag been brought to the notice
of the State Government of Bihar and
of the Department of Coal.

o AR qiy . WeUw AR,
w=y wgEw ¥ 9 vy faur &, A
feegw wamwoms § | Fanily s
o f #% ot frgy mAw @ &
IAFT FaTE W uF faeqa faaow & ag
fear sy 1 Bfew v A fear war )
2 qut a1 fif 1@ avg A e @
FewAT % § awa £ 0

wew WY ¥ 9w ey
T &Y | T AT S AT § N A
fog wa :

SHRI BIRENDER SINGH RAO:
The hon. Minister has not stated defi-
nitely whether it was in the netice of
the Government that illegal mining
was going on in this particular place
where six poor labourers were killed
in an accident, Evasively, in a very
vague manner they have said that
in November 1873 the Director of
Mines Safety reported to the State
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Government that illegal mining was
taking place and this accident has
taken place in February 1975, I requ-
est the hon.  Minister to clarify
whether it was not the duty of the
Director General to see that the Min-
ing Act wag enforced ang that steps
were taken to see that the State Gov-
ernment moved. If the State Govern-
ment did not move some action should
have been takep to save the lives of
those labourers. Secondly, he hasg ad-
mitted that {llegal excavationg were
taking place; there was the incidence
of illegal mining. This too had been
brought to the notice pof the State
Government. As regards this parii-
cular acecident, where six labourers
were killed, he says that the Govern-
ment are considering ways how to en-
farce the Mining Act. Would he he
pleased to state when the Mining Act
was framed. After that the Govern-
ment has pot been able to pay atten-
twon at all how to enforce the Mining
Act.

It all appears to my mind, 1 would
2sk the hon Minister to say whether
1t is correct or not. that illegal mimng
on a large-scale js taking place with
the collugion of the officers of the
Mining Department and the coal
mines departmant. Have the Govern-
ment taken any action against any of
the officers who had defaulted in chec-
king illegal mining? They have put
the whole burden on the State Gov-
ernment. They seem to have no res-

. ponsibility about illegal mining in that
area Lastly, I ask whether the Gov-
ernment are encouraging deliberately
llegal mining without any permission
or licence because of the acute short-
age of coal in the country and the
Government’s incompetence to meet
the demand,

SHRI RAGHUNATHA REDDY: I
deny the allegation that the Govern-
ment is deliberately encouraging iile-
gal mining. Let us be clear; with res-
pect to illegal mining nobody givas
notice of illegal mining. It is done
without the knowledge of the authari-
ties. M 4t is dome with the knowledge
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of the authorities, it is not illegal
mining. Under gection 4 of the Mmes
Regulation Act necessary licences
will have to be taken and under sec-
tion 16 notice will have to be given
to the Mines Safety Authority, Direc-
tor General of Mineg Safety, for ins-
pecting the mine and for saying whe-
ther the particular undertaking could
be allowed to work there, whether
there are adequate safety measures.
Otherwise it is illegal mining. In the
case of illegal mining. no licence is
taken, as I explained and the Director
General of Mineg Safety cannot allow
work on those mines. It says here
that on @ repert dated 30 September
1974 from the Director General of
Mines Safety that unauthorised illegal
mines on a large scale are working in
different areas, the matter was brought
to the notice of the department of coal
on 15.10-1974. The department had
been sending reminders subsequently
also. As I said earlier, in 1973 illegal
mining in this area had been brought
to the motice of the State Government.
He would appreciate that, as far as
the department of mines or the Direc-
tor General of Mines Safety is con-
cerned, it may not be able to take any
action with regard to illegal mining
but wherever any accident comes to
the notice of the DGMS. just like the
fire brigade which goes even in the
case of arson, they go to the place and
see that further damage is not done
and they try to help the people. That
is the position. In regard to this
accident. the matter came to the notice
of the Director General of Mines
Safety on 23rd February and the
accident is supposed to have taken
place on 22nd at 8 AM. Immediately
they rushed to the spot and infact
they had taken preventive measures
tp see that further damage was not
done and sent an interim report on
the 25th. They had taken prompt
action jn this regard. A person under-
taking illegal mining, a person who is
committing theft, is not going to give
notice to the authorities concerned.
That is why we are examining about
a Court of Inquiry not only to go in-
to the question of thig particular acci-
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dent, how it has taken place, but also
to take necessary criminal action in
mines, and the concerned authorities
have also reported to the police in
order to investigate about the actual
accident that has taken place and the
time involved in it and also to find
out how many actually died. Accord-
ing to the information supplied to us,
six bodieg have been recovered and
three persons were injured. There
could be more also because imme-
dintely after the accident. it is report-
ed the bodies were removed by the
villagers themselves who had been
participating in this illegal mining,
The matter hag been brought to the
notce of the police and the police are
investigating into this matter. At this
stage we do not know how many
bodies would be further recovered and
the actual extent of the damage it-
self.

SHRI BIRENDER SINGH RAO: The
Minister's statement is contradictory,
In reply to my supplementary he has
stated that illegal mining does not
come to the notice of the Government,
that only if somebody goeg and sees
that illegal mining is taking place,
actior; can be taken, but in the origing}
statement he has defintely stated that
the incidence of illegal mining in the
area has been brought to the notice of
the State Government. This means
that Government was aware of illegal
mining going on on some considerahle
scale in that area and that the matter
had been reported to the State Gov-
ernment and that no further action
was taken by the Director General of
the State Government to stop it. Se-
condly he has stated that the case hax
been reported to the police, but ear-
lier he did not give this specific in-
formstion in reply to pert (d) of the
question which reads:

“what action Government propase
to take against the persons respon-
sible for this accident and also to
prevent future accidents like this;”

As he has now come out with more

MARCH 6, 1975

Oral Ansuwers 32

latest position, whether any gerson
has been arrested by the police so far,.
and if only a case has been lodged
with the police and the enquiry is go—
ing on or whether an enquiry will be:
set up to find out the causes of this.
accident and to suggest measures to
Prevent such accidentg in future. ¥
would like to know what gpecific ac-
tion has been taken to arrest the
guilty persons and if they have not
been arrested so far. doeg it not prove
definitely that those persong are big
people with influence and they were
doing thig illegal mining with the con-
nivance of your officers and also of
the State Government concerned?

SHRI RAGHUNATHA REDDY: With
great respect I submit there is no con-~
tradiction in the answers 1 have given.
I have stated subsequently that this
matter of illegal mining had heen
brought to the notice of the State Gov-
ernment. The Director General of
Mineg Safety comes into the pioture
only if there is an accidenf or in case
notice is given of mining work being
undertaken by a person to whom
licence has been given under section 16
of the Mines Act. The authorities con-
cerned then visit the place and find
out whether the particular mine satis~
fieg the conditions necessary for under-
taking the activity of mining. In this
case though the atiention of the State
Government had been drawn to the
general guestion of illegal mining,
whether a particular accident would
take place or not could not be brought
to the notice of the Mines Safety
Authority unless they know that &
particular illegal mining at a parti-
cular date was going to take place. If
it js n continuous activity thn.t is
something gifferent. Whethey it is &
continuous or intermittent activity,
these matters are not known to us
but it has come to the notice of the
concerned suthorities that illegal min-
ing has been taking plce thete and it
has been brought to the notice of the
concerned authorities because the
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authority to check guch illegal mining
in thig case. That is the action that
we have so far taken,

In regard to part (d) of the question
ag far as Director General of Mines
Safety in the Labour Ministry is
concerned, he can take action only
under the Mines Act. I had indicated
eatlier the action contemplated by the
Government under the Mines Act,
With respect to the general question
thas has been asked said the
attention of the police has been drawn
and the police are investigating;
because it almost amounts to a theft
under the 1P.C, they are investi-
gating. At this stage I do not have
any information whether the police
have arrested anybody; the scope of
the investigation and the stage 3t
which the investigation remains

of A¥Ee areraor qiEy ; FaT A
Y N F wrw ¢ fw s Ave & g
¥z & ave fraver ¥ oz A w5 A
weft ave & el wa fard s mrrY
srmm i A et Al 2 %
fomd smafar # 6t 7=y 23 2 w=ifs
ST T T WArAT EATAT 9T VEY E ° Ay
FIHIT F 9 araar § w1 FEarsr w1y
o7 &7 FFTHT T MUY TIETAT AA-
faz faan % =Y wrge zq ofar §
TEAT 9 WEY & 7 afs "rIsy sewa-
o7 AEtre Frar A 5rad 39 HI7 I
wma foar o7 5w sew i wgi fr 8
TTEHT /Y qF & TEAT WA FY, IT HIAT
F i for A ag 3EYEr gwr vEE
I | FT FRANT HTE A G 4TS
oir wow foo e fdfes wod oy
A Y sqeeq AV g 2
SHRI RAGHUNATHA REDDY: I
am only concerned with this aceident.

It it is about some other incident,
I require notice,
SHRI NARSINGH NARAIN PAN-

DEY: I also asked whether the State
Government has furnished any

3800 L 8.—2.
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information to the Central Govern-
ment about these illegal minings and
what preventive measures have so far
been taken to prevent such illegal
minings?

SHRI DAMADAR PANDEY: On a
point of order, Sir. Death of 5 persons
or more in any mine is considered
to be a disagter. It is a
important matter, How is it that
when more than 8 deag bodies have
been recovered, the Minister is not
having knowledge of it and is saying
that he wants separate notice?

WA REAW AT AT F Fiy g
T 7 ATEE W WIET AT 70T qAT
TTE T AT

SHRI RAGHUNATHA REDDY:
If the hon, member had given some
indication to me in the morning,
I would have come with some
information about the other incident
also. As soon as I go back, I will
find out if any information 1s avail-
able and pass it on to him it it is
available. With regarq to illegal
mining, the Director-General of
Mines Safety informed the State
Government and has also drawn the
attention of the concerned Ministries,
Labour Ministry is not directly
concerned with illegal mining Op a
report dated 30th Septembe, 1974
from the Director General of Mines
Safety about unauthorised and illegal
mining on a large scale that was
going on in different areas, the
matter was brought to the notice of
the Department of Coal on 15-10-74.
The Department wag reminded
subsequently on 10-12-74, 10-1-75
and 22-2-75. We have been reminding
the concerned authorities sng the
Stat: Government was asked to look
into this matter. If any information
is available. T will supplv it o the
hon member.

s} TrTIETT el worr waeEy,
oY off war w7 3 ¥ By oy Ao
# Y w7y 7 39 6 sl wv Mo
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SHRI RAGHUNATHA REDDY.
The question 1s one of illegal mining,
not legal mining. If the hon
Members want me to regulate all
mines, legal and 1illegal, no legs~
lation could do that. To prevent
illegal miming certain action could be
taken For that purpose, I have
already said what could be done, T
had written to the concerned depart-

ment and alsc to the State Govern-
ment. Under the Mines Act we

SHRI RAMAVATAR SHASTRI;
What about the workers in such
collieries? How are you safeguard-
ing their rights? Thousands of
workers are there in mines spremd
all over the Sgate,

MR. SPEAKER: They should not
work in illegal mines.

SHRI RAGHUNATHA REDDY:
I may respectfylly submit one point

MR, SPEAKER: The question is
about workers working in the illegal
mines. If you are not reddy for this,
you may exanine it.

SHRI RAGHUNATHA REDDY
How are we to protect the workers
engaged in the illegal mines? That
is the question, if 1 understood him
correctly The question of illegal
mining has to be gone into in depth
because it is not a question of legal
mining. That is why we said that
we are appointing a court of enquiry
not merely to go into the question
of this particular accident but also
to examine the question of illegal
mining and to see what preventive
steps could be taken, in spite of the
illegality of the miming.

SHRI RAMAVATAR SHASTRI
What measures are the Government
taking to safeguard the rights of the
workers who are working in the
illegal mines? They are not paid
their wages and salaries.

DR KAILAS: It is very unfortu-
note The hon Minister says that
the Director of Safety had informed
the State Government that illegal
mining is going on there. Is it not
the moral responsibility of the
Central Government and the officer
concerned with safety, whether it is
legal or {illegal, to protect the lves
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of those persons who are being
exploited by persons who bribe the
officers. The Minister gnswers here
that he is expected to,only inform
the State Government and he is not
thinking of appointing a court of
enquiry. That is mll ununderstand-
able. 1 want to ask him whether it
is the moral res ibility of the
Central Government, especially the
Labour Minister to protect the lives
of persons who are working in mines
legal or illegal. He should have
acted promotly when it came to his
notice. He is replying the same way,
repeatedly. He does not understand.
He iz morally responsible for the pro-
tection of the life of the workers for
which he hags been appointed as
Labour Minister,

SHRI RAGHUNATHA REDDY:
1 do not want to go into the gquestion
why I have appointed as the Labour

Minister That is not for me to
answer, i
DR. KAILAS: It is not for the

person ¥ am talking of I never
-aid se, A Labour Minister at the
Centre is more responsible to look
after the interests of labour. You
cannot take protection uvnder the
word “illegal mining”. (Interrup-
tiond I know his heart bleeds for
the workers, But he.is not replying
‘o that and take, my remarks as
personal, which is again an unfortu-
nate reply.

SHRI RAGHUNATHA REDDY:
1 would respectfully submit to the
House, through you, Sir, that acci-
dents take place not only in the
egally-worked mines but also in
Jegally-worked mines. This is a cace
of illegally-worked mines. That the
nines have been working i'legally.
has been brought to the notic, of the
«uthorities concerned. The Direcior-
Gienegal of Mines (Safety) has no
nower to stop illegal mining No
nntice is given to him that on a
nirticular day a particular mine is
ing to be worked illegally. a
narticular excavation is going to be
done, particular coal is woing 10 he
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removed and all that, But, in this
case, discharging {the full responsi-
bility, as soon as the matter came
to the knowledge of the Director-
General of Mines Safety, the autho-
rities concerned rushed to the spot
and took necegsary steps to prevent
further damage. That is why they
saved further damsuge to the mines.

As far as the general question
mbout illegal mining is concerned, as
to what action will have to be taken,
I cannot immediately say because in
the very nature of it, how to deal
with illegally-worked mines, is e
matter to be dealt with by the
authorities concerned. That is why
I have gome a step further saying
that we are considering the question
of appointing a court of inquiry and
we are considering whether such a
reference can be made to it. These
are the steps we have taken.

Whether it is illegally or legally
worked mines, we are certainly
concerned with the welfsre of human
beings. If a proper notice is given
about an accident taking place in
an illegally-worked mines on 2
particuler day, that the accident is
taking place steps could be taken to
prevent the accident.

SHRI 8. M. BANERJEE: If such
a court of inquiry is likely to be set
up to go into the whole question, T
welcome that,

My information is that on the
particular day when the accident
took place, the attendance Register
was changed. They keep an Atten-
dance Register. Generally, after the
accident, the wives and children ot
the persons who are dead come and
check from the Attendance Register
whether they attended the mine on
that day or not, In this particular
case, f{o hide the dead bodies, tn
lessen the number of persons whu
died. they changed thz Attendince
Register. May I know whether this
matter will also be referred to the
court of inquiry so that th> real
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number of those persons who died,
those who attended the mine but did
not return to their homes s
correctly assessed?

SHRT RAGHUNATHA RELDY:
In the case of illegaliy-worked
mines, I do not know whether the
Attendance Registers are maintained
by them. Anyway, I hope, this aspect
also will be kept in mind and further
investigation will be done

Our information is that as soon as
the accident had taken place, the
villagers had removed the dead
bodies. As to how many persuns had
been working, who were the persons
who were working and who actually
died, how many dead bodies had been
removed by them i< still nol known.
The police are investigating the
matter. As far as our information is
concerned, so far six bodie: have
been recovered and three i jiied
have been removed from the d-hu's,
The police are still investigating If
any information is provided, T would
consider it to be my privilege, honour
and duty to comc hefore the House
and inform the House about 1.

SHRI DAMODAR PANDEY. The
Director-General of Mines (Safety)
was very much there, day bcfrre
yesterday, in the mine How is it
that you do not have the informa-
tion. He was very much on the spot
T was myself present there

SHRI BHAGWAT JHA AZAD It
is very good, and I appreciate it, that
the hon. Minister is setting uo the
courti of ingquiry for this accident.
But how is it, whcn the accident has
taken place and eight person: ore
already dead—the number of deed
persons might he more—what steps
the Government! from includiny this
ope also in the court of innuy?
How is it that eight persons are
dead? 'There may he more in the
debris How it it that Government
has not been informed about it?
Governrrent is moving In such 2

MARCH 8, 1875

Oral Answers 40

snail's pace that they do not have
ful information op this, If they know
then what is the objection of the
Government to include this one also
in the Court of Inquiry?

SHRI RAGHUNATHA REDDY:
As I said, we are awaiting a proper
report on this. As soon as I go back
to office, I will check up whether the
report has come, We got some
cryptic message, but a proper report
must come. Certainly the suggestion
made by the hon.. Member be treated
with utmost respect.

SHRI AMRIT NAHATA: Is it a
fact that there is a provision in the
Mines Safety Act that, if there is
a fatal accident anywhere, the
management must immediately
inform the mine safety authorities?
In this particular case, did the
Management ‘nform the mines safety
authorities about the accident? If
not, here at least iz a clear violstior
of the law. Will Government prose-
cute the management for th:
violation? The Court of Inquiry will
go into larger questions. will take
its own time. But, here, obviously,
there has been a blatant violation of
the mine safety regulations Why
should the Management not be
prosecuted for this violation?

SHRI RAGHUNATHA REDDY:
As T said, this is a case of illegal
mining. In the case of illegal mining,
nobody is likely to report about what
had happened,

AN HON. MEMBER:
to murder.

It amounts

SHRI RAGHUNATHA REDDY:
It amounts to many crimes under
the Indian Penal Code. I am not
sayir7 that no offence has been
committed We are trying to initiate
proceedings under the Mine. Act.
But the question is who is the real
owner, who is behind it. This will
have to be discovered first.
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WRITTEN ANSWERS TO
QUESTIONS

Increase in Malaria due to Non-avail-
ability of D.D.T,

*242. SHRI K. LAKKAPPA: Wil
the Minister of HEALTH AND FA-
MILY PLANNING be pleased 1{o
slate;

(a) whether the incldence of mala-
ria hag continued to increase In some
Parts of the country due to non-avail-
ability of DD.T, ;

(b) the quantity of DD.T. required
during the current year for National
Malaria Eradjcation Programmes;

(c) 8,000 Tonnes in terms of DD.T,
from indigenous production: and

(d) the guantity of D.D.T. proposed
io be imported during the  current
year?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): (a) Yes, Sir. But the in-
creased incidence is not solely due to
non-availability of D.D.T,

(b) 10,000 Tonnes of DDT. 75 per
cent water dispersable powel
(w.d.p.).

(¢) 6,000 Tonnes in terms of DD.T.
75 per cent w.d.p.

td) 4000 Tonnes
per coent w.d p.

of DDT. 75

Provision of Street Lights on  Read
from Dhauia Kuan to Dethi Airport

“244. SHRI SHARDA YADAV:
Will the Minister of SHIPPING
AND TRANSPORT be pleased tn
state: '

(a) whether on the important road
from Willingdon Crescent to the
Delhi Airport there are no lights on
the Section from Dhaula Kuan to the
Puint where the Gurgaon road forks
Off;
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(b)Y if  go. whether motorists,
scooterwalas and taximen of Delhi do
not ply there in the night for fear
of accidents because of lack of road
Jights:

(¢) whether the absence of lights on
this road is due to jurisdictional con-
flicts; ang

(if 50, the steps taken by Gov-
ernment to resolve these conflicts and
insta) lights on this  section of the
Palum Road?

THE MINISTER OF
AND TRANSPORT (SHRI UMA
SHANKAR DIKSHIT): (a) ang (b).
The section of roag referred to forms
part of the Nationa] Highway No. 8.
It is not the general practice to pro.-
vide tghts on the National Highways=
where the traffic ig expected {0 move
under its own light. While there is no
evidence to suggest that this acts ag a
deterrent to the normal plying of tra-
fic on Nationa] Highways, Govern-
meni do not have specific information
in this regard in respect of the road
from Dhaula Kuan to the point whe-
re the Gurgaon road forks off,

SHIPPING

() and (d). The question whether
o departure ghould be made from the
general policy angd provide lights on
this road 45 u fpecial case, and if ar,
whether this is the responsibility of
the Centra] Government or the con-
cerned loeal authority is under consi.
deration

ﬁmw’ﬁtmﬁmmﬁw’m
¥ geaiTTy
247 sy shrrmﬁzg Lo
LAUGRLLE LCE A L T CT —
woy fr -

(F) 3% wawm ¥ goyig T
AT FRAAT G T Ry Ay ¥ gy
ma‘:ﬁmmﬁﬁma;
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Fifth Plan outlay for Health ang
Family Planuing

*248 SHRI S A MURUGAN-
ANTHAM;

SHRI D K. PANDA:

Wil the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state

{(a) whether Government have
pruned the Fifth Five Year Plan out-
lay for Health and Famuly Planmng;

(b) 1if so, the facts thereof;

(¢) whether he has urged for in-
creasing the plan outlay, and

(d) if so, the outcome thereof?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR KARAN
SINGH) (a) and (b) The following
allocations have been made 1n the
Draft Fifth Five Year Plan in respect
of Health and Famiy Planning Pro-
grammes —

Real'h  Programmes
(R 1+ erores)

(1) Pyrely  Central 75 78
(1) Ce ~trally Sposore! 177 or
(i State  Sector $43.21
746 00

Fawnty Planmng Programm s 516 00
Torat 1x2 00

——— ———
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No cut has heen imposed in these
allocations so far.

(c) and (d). This Ministry has been
urging the Planning Commission from
time to time to make adequate out-
lays for Health and Family Planning
Programmes in the Annual Plans.
The Planning Commission has appro-
ved an outlay of Rs. 44 crores for the
Annual Plan 1975-76 in respect of
Central and Centrally Sponsored
Health Programmes against the out-
lay of Rs. 31,63 crores for these pro-
grammes for the year 1974-75. Simi-
llrly for Family Planning Program-
foes, the Planning Commission has
approved an outlay of Rs. 63 crores
inclusive of foreign assistance for
1975-76 against the outlay of Rs.
54.13 crores for 1974-78.

Change In Product Mix of Steel plants

*249. SHRI ANADI CHARAN
DAS:

SHRI PURUSHOTTAM
KAKODKAR:

Will the Minister of STEEL AND
MINES be picased to state:

(a) whether SAIL hgs rmade ex-
tensive change in the product mix of
the steel plants;

(b) if so
thereof; and

the aalient features

(¢) whether the shifts
tion is towards p'ates
structurals?

in produc-
and Theavy

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES {SHR1 CHANDRAJIT
YADAV): (a; to (¢) The product-
mix of a steel plant is determined by
the type and capacity of the various
units anl in particulay of the rol-
ing/fnishing milles and related pro-
duction processes. It is, thevefore,
not possible o make extensive chan-
ges in the product-mix as such.
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However, there is some scope of
varying the production of various
categories|sections within the owerall
production plan for a year.

Having regard to ihe position of
supply and demand, SAIL has laid
emphasis on the greater production of
structurals and plates in the last few
months,

E;xine or mulii-role Combat Aireraft
for LAF,

*250. SHRI BHAGIRATH BHAN-
WAR" Will the Minister of DEFENCE
be pleused to state:

(a) whether Government have de-
cided on the engine for the multi-role
combat aircraft for the Indian Air-
force;

(b) if so, the horse power and the
cost likely to be involved and the
time likely to be taken for produc-
tion;

(¢) the salieny features of the
engine; and
(d) whether any foreign col'abo-

ration ig envisaged?

THE MINISTER OF STATkK (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
RAM NIWAS MIRDHA): (a) No,
Sir

(b) 10 td) Do not arise in view
of the reply to (a)

Smuggling activities on Indo-Bangla-
desh border

*251. SHRI N E HORO: Will the
Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether smuggling has become
a way of life for a substantial num-
ber ot people including women and
vhildgen along the Indo-Bangladesh
border;
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(b) whether it has also been brou-
ght to the notice of the Indian Go-
vernment that people carry headloads
of goods mostly Rice and Jute
across the border, either on foot or
by boats and exchange them for com-
modities like salt, chillies, edible oil
and kerosene; and

(c¢) if so, the reaction of Govern.
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS):
(a) No. Sir.

(b) As a result of anti-smuggling
measures taken by both the Govern-
ments of India and Bangladesh
smuggling of goods across the horder
appears to have been greatly reduced,

{c) The Government of India and
Bangladesh agreed to consider further
meacvres jointly and individually, as
necessary. 1o check the common
menace of smuggling.

Cut in Outlay for Bhilai Steei Plant

*253. SHR1 VIJAY PAL SINGH:

SHRI S BHATTACHAR-
YYA:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the Planning Commis.
sion has made a heavy cut in the
outlasy proposed for Bhilai Steel Plant
during the year 1975-7€; and

(b) if so, the broad outlines thereof
and whether it will affect the expan-
sion programmes of the steel plant?

THE MINISTER OF STATE IN

THE MINISTRY OF STEEL AND
MINES (SHR] CHANDRAJIT YA-
DAV); (a) and (b) As against a
proposed outlay i 1075-76 of Rs.
101.48 crores for the major schemes
of Bhilai Steel Plant including
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its expansion, the allocation made
after Inter-Ministerial discussion and
taking into aacouny the resources
position is Rs. 61.42 crores. The
expansion programme objectives of
the Bhilai Steel Plant will be fully
adhered to. The question whe-
ther there will be some interme-
diate rescheduling of the programme
is under examination.

Return of Indian Immigranty - from
UK

*254. SHRI RIRENDER SINGH:
RAO: Will the Minister of EXTER.-
NAL AFFAIRS be pleased to state:

(a) whether a number of illegal
Indian immigrants to UX. have been
deported back to India;

(b) whether investigations have
been made io find out how those per-
sons were able to imnugiate to UK.
and

(c) if so, what is the result of in-
vestigations and what action has been
taken against the persons found res-
ponsible for this activity?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAE): (a)
Yes, Sir,

{b) and (c). Most of these persona
travelled with valid passporis, though
in some cases the use of forged pass.
ports has also been reported. Fersons
who are refused entry into the

UK. or deported from  that
country are questioned by the
Immigration authorities in India

and whatever necessary, investiga-
lions are made. The Govern-
ment has reason to believe that some
unscrupulous travel agents in India
and abroad  encourage activities
which result in the deportation of
the persons concerned, but lack of
sufficient evidence and the unwilling-~
ness on the part of most victimg to
come forward and give evidence,
hamper prosecution of the parties.
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Abolition of Bonded@ Labour

*255. SHRI HARI KISHORE
‘SINGH: Will the Minister of
LABOUR be pleased to state:

(a) whether the proposal under
Government’s consideration to abolish
the system of bonded labour in the
country has since been finalised; and

(b) it not, the reasons for delay?

THE MINISTER OF LABOUR
(SHR RAGHUNATHA REDDY): (a)
and (b), Article 23 cf the Consti-
tution of India prohibits forced
labour ang Section 374 of the In-
dian Penal Code makes compul-
sory labour an offence. There
is no Dproposal under conside-
ration at present to enact a Ceniral
Legislation on bonded labour, The
Governments of  Andhra Pradesh.
Kerala, Orissa and Rajasthan  have
already c¢nacted State Legislatior on
the subject, Recently the Government
of Bihar ang Utiar Pradesh have also
ma-de pecessary provision for  the
abolition of bonded Ilabour i1n the
State Legislation on debt velief The
Government of Karnataka 15 also
contemplating to enact a  legislition
for the abolition of bonded labour in
the State,

el aqy TR & waw ¥ winel w
sfafafars
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Evacuation of India House due to
Bomb Scare in London

*260. SHRI D. B, CHANDRA
GOWDA: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
stawe, '

(a) whether a bomb scare in  the
busy Aldwych and Fleet street areas
in London on the 28 January, 1875
led to the evacuation of India House
and other adjomning Offices; and

(L) if so, the facts therent?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS) (a)
and (b). The facts of the incident
are as follows:

The local police alerted all the
offices situated in the Aldwych,
the road in front of India House,
that they had information about a
car bomb, probably with a timing
device, in the area and since there
was not time for them to search for
the bomb. they advised the occu-
pants of all the buildings :n the
area to remain away from glass
windows. The staff in India House
'were also advised to move to the
rear, Because of congestion, socme
members of the staff went out by
the back door on their own,

Bimilar advice was also given by
the police authorities to the occu~
pants of the adjoining Bush House
and Australia House, However, the
bank authorities in First National
City Bank evacuated theirr s.aff.
Norma! working was resumed in
India House after abou! one hour.
The police reported later that no
explosion, in fact, took place.

Alleged sale of gteel by Chairman
and Managing Director of Bharat
Gold Mines Litd,

2391, SHRI G Y. KRISHNAN: will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether the Chairman and
Managing Director of the Bharat Gold
Mines Limited, Kolar Gold Field,
Mysore sold 1000 tonnes of valuable
steel, steel pipes underground bandies,
girders and other equipments to one
Shri Natarajan of Madras;

(b) if so, the condition stipulated
for the disposal of these materialé
and the time limit fixed;

{¢) the number of contractors who
applied for the tenders for the pur-
chase of 1000 tonnes of steel;
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(d) whether the Mysore Iron and
Steel Ltd. was requesting the Bharat
Gold Mines Limited for the supply
of scrap iron: and

(e) whether before digposal of 1000
tonnes of steel and other equipments
to Shri Natarajan any assessment
was made to declare the materials
ag surplus and the requirementg of
BGML for its future operation?

THE DEPUTY MIMNISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SUKHDEV PRASAD): (a)
Bharat Gold Mines Limited sold
1,000 tonnes of Mild Steel Scrap to
Shrj P. Natarajan of Madras, The
scrap was recovered from capital
plant and equipment which had out-
lived their life, and were not of any
value to the mines.

(b) A copy of the terms and condi-
tions for the sale is laid on the Table
of the House. [Placed in Library. See
No. LT-0111/753

Time Limit: Time limit stipulated
was 60 days. Original Sale Order was
issued on 6-9-73 and the following
extensions were granted:

1. 01 17-12-73 extended upto 16-2-74

2 o3 11-2-74 extended upto 31-3-74
3 013-4-74 extended upto 30-4-74
4 o 2-5~74 extended upto 18-5-74

The extensions given were in ac-
cordance with the established proce-
dure a2t BGML.

(¢) In all 13 contractors submitted
tenders.

(d) Earlier to the sale of 1,000
tonnes of mild steel scrap, Bharat
Gold Mines Limited were supplying
the scrap to Mysore Iron and _Steel
Ltd. since the middle of 1872, The
supplies of MISL were made at nego-
tiated price of Rs. 380 per tonne.
However, since the off-take by MISL
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was extremely slow, and their price
did not correspond to the price rise
for scrap in market, tenders were
called for 1,000 tonnes of scrap. Sri
Natarajan’s tender of Rs. 727 per
tonne was the highest and accepted
for the quantity. The price of Rs. 727
per tonune offered by Shri Natarajan
was made use of to re-negotiate with
Mysore Iron and Steel Ltd A nego-
tiated price of Rs. 700 per tonne was
settled in February 1974 . Subse-
quently sales of mild steel scrap were
made only to Mysore Iron Steel Ltd.
and this is continuing since then.

. (e) No assessment of the total
quantity of scraps was made as they
were lying all over the fielg with-
in a area of 30 to 40 sq. KM for a
long period, According to Bharat
Gold Mines Ltd’s assessment, the
serap sold was not usable at present
or in the foreseeable future.

Termination of services of Employees

of Punjab National Bank employed

for collecting deposits from Pong
Dam Oustees in Kangra Digtriet

2392 PROF. NARAIN CHAND
PARASHAR: Will the Minister of
LABOUR be pleased to state:

(a) whether the services of certaia
employees of the Punjab National
Bank who were employed for collec-
ting deposits from Pong Dam oustees
in Kangra district of Himachal Pra-
desh have been terminated:

(b) whether these employees moved
the Labour Commissioner at Chandi-
garh for justice;

(e) if so, the findings and decision
of the Labour Commissioner on the
action of the Bank authorities; and

(d) the sieps taken by authorities
to honour and implement the decision
of the Commissioner?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) Yes.

(b) to (d). Industrial dispute has®
been raised on behalf of six aggriev-
ed workers and in the case of one,
reference has already gone to ad-
judication The cases of the remain-
ing five are under various stages of
examination.

Transportiation of HLL finished®
product

2393 SHR1 RAMAVATAR SHAS-
TRI: Will the Minister of HEALTH
AND FAMILY PLANNING be
pleased to state:

{a) whether cost of transportation
of finished product of HLL ig ten
times the cost of transportation of
raw latex and whether for this and
other reascns two experienced mem-
bers of Board of Directors of the
Company recommended dispersal of
further Nirodh factories and opposed
shifting its Head Office from Delhi;

(b) whether Government have
dropped only those two members
while reconstituting Board of Direc-
tors; and

{¢) in view of dispersal of future
Nirodh factories in West Bengal,
J. & K, etc, whether Government pro-
pose to have the question of location
of Head Office of Company re-exa-
mined by an Expert Body like BPE
in the light of recommendation 10.25
in 37th Report of the Committee on
Public Undertakings regarding loca-~
tion of Head Office of NDMC?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A X
M ISHAQUE): (a) No. The Head
Office of Hindustan Latex Ltd. was
shifted to Trivandrum strictly in ac-
cordance with the general policy of
Government of India.

(b) The suggestion is not correct.
(c) Not at this stage.
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Demonstration before Bangadesh
High Commission in New Delhi

2395 SARDAR SWARAN SINGH
SOKHI: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether Bangladesh Govern-
ment have shown any resentment
officially, ag reported in a Dacca
Daily Newspaper over the demons-
tration held before their High Com-
mission in New Delhi on the 30th
January, 1975; and

(b) if so, the reaction of Govern-
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL
AFFAIRS (SHRI BIPINPAL DAS)-
(a) Na, Sir,

(b) Does not arise,
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Benefit of Industrial Disputes Act In
Pharmaceutica] and Allled Industries

2396. DR, LAXMINARAIN PAN.-
DEYA: Will the Minister of
LABOUR be pleased to state whether
the Government of India have taken
any steps to give job security by
extending the benefits of the Indus-
trial Disputes Act by amending sec.
2(s) of the Act to the medical sales
representatives working in the Phar-
maceutical and allied inductries?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHR1
BALGOVIND VERMA): The matter
is under active consideration of the
Government
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Police Firing at Manwal and Krishan-
pur Refugee Camps pear Jammu

2398. SHRI P. VENKATASURB-
BAIAH:

SHRIMATI BIBHA GHOSH
GOSWAMI:

Will the Minister of SUPPLY AND
REHABILITATION be pleased to
state:

{a) whethe; two persons were
killed and seven injured in  police
firing at Manwa] and Krishanpur re-
fugee campsg near Jammu on the
\6th January, 1975;

(b) whether 18 policemen  were
alsp injured in the clash which
erupted when some refugees attacked
a police party which had arrested
their lcaders; and

(¢) the action taken in the matter?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a) There was an
incident in the camps of Chhamb
displaced persons on 15-1-1975 in
which to control a violent crowd the
police had to resort to tear gas. lathi
charge and eventually firing in which
two persons were killed.

(b) 15 police personnel, 3 magis-
trates and 3 other officials sustained
injuries in the incident.

(e) Cases have been registered with
Police Station Ramnagar under Soc-
tions 307, 332, 148 and 149 of R. C. C,,
in connection with the incident.
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Expenditure inewrred on Indian
Ambassadors/High Commissioners
Abroad

2399. SHRI ROBIN KAKOTI: Will
the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the tutal number of Ambassa-
dors of India in foreign countries and
the number of officers and other em-
ployees in these Ambassadors’ offices;

(b) the total number of High
Commissioners of India in foreign
countries and the total number of
officers and other employees in these
offices; and

(c) the total amount of expenditure
incurred in 1972-73, 1873-74 and upto
31st Decemler, 1974 respectively for
maintaining the above foreign mis-
sitns?

THE DEPUTY MINISTER IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRT BIPINPAL DAS):
(a) 4 (¢} The information regard-
ing officers  under the administra-
tive contre! of Ministries other
than the Ministry of External Af-
fairs whe are working in some of
the Indian 1lission abroad is not
readily avat'akle. It is being called
for fron: the 1lissions and will be
placed on the Table of the House,
when reccived.
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Free Travel Concessions to Defence
Personnel

2401. SHRI RAMACHANDRAN
KANDANNAPPALKI: Will the
Minister of DEFENCE be pleased to
state whether Government realise that
from the date of implementation of
the recommendation of the last Pay
Commission, the defence personnel are
already at loss of nearly two years
for the free travel concessions and a
further delay on the actual imple-
mentation of the recommendations
would definitely have a demoralising
effect on the personnel, particularly
the lower category ie the Jawang
category?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK). The Third Pay Com-
mission’s recommendatinng ragarding
the leave travel concessions for
the Armed forces personnel are under
examination and Governnent orders
are expected to be issued shortly
Meanwhile, such personnel are being
given the concessions under the exigt-
ing ordvrs.
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Construction of Lateral Road connec-
ting NH 31

2408, SHRI NOORUL HUDA: will
the Minister of SHIPPING AND
THANSPORT be pleased to state:

{8) whether Government's attention
has been drawn to the extremely pre-
carious condition of the Lateral Road
connecting National Highway 31 from
the eastern boundary of West Ben-
gal (Coochbehar) to Goalpara District
and certain parts in Kamrup District
in the State of Assam;

(b) whether the construction of the
Lateral Road wgs not financed by the
Union Government; and

(c) if g0, the reasons for the neglect
of the road for years together result-
ing in extreme harzards and sufferings
of very large number of travelling
public?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) yes, Sir.

(b) and (¢) The road in question
in Assam 1§ a state 10ad The Govern-
ment of India provided Anancial
assistance foy its development by way
of grants-in-aid. The future main-
tenance and upkeep was to be the
responsibility of the State Govern-
ment, They have accdrdingly been
asked to take Immediate steps for
proper repair of the road out of State
funds,

Rights of Coastal States over
resources of Sea

2404. SHRI NITIRAJ SINGH
CHAUDHARY: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state:

(a) whether the limits regarding
rights of Coastal States over living
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and non-living yesources in sea have
been fixed; if so, the extent thereof;
and

(b) if not, the decision arrived at
in Caracas Conference and in Tebaran
at the Sixteenth Session of the Asian
African Legal Consultative Commit-
tee?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) The
existing international law recognises
the rightg of a coastal State over the
living and non-living resources of the
sea within 1ts territorial waters and
on the sea-bed or in the sub-soil of
its continental shelf It also recognises
the special interests of the coastal
State 1n the lLiving resources of the
sea adjoining 1t territorial waters.
The precise Iimits of the territorial
waters. the economic zone and the
continental ghelf have not vet been
fixed,

(b)Y Atthough no decisions were
reached at the Caracas Session of the
Conference on the Law of the Sea,
the concept of the economic zone
which may extend to 200 miles frem
the appropriate  basehine along the
coast and in which the coastal State
enjoyg sovereign and exclusive rightis
over the living and non-living resour-
ces gnd over matters relating to the
protection of the marimne environ-
ment and the conduct of  scientifie
research, received widespread support.
Representatives of over 100  States
supported this concept The precise
outer limitc of the continental shelf
have vet {o be determined

At the sixteenth session of the
Asgian African Legal Consultative
Committee held at Teheran in Janu-
ary. 1875, there was a near consensus
on the (oncept of the economic zone,
No decision was, however. taken
either on this concept o; on the outer
limits of the continental shelf.
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Imposition of Surcharge on Port
Services by Bombay Pory Trust

2405. SHRI INDRAJIT GUPTA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to gtate:

(a) whether the Bombay Port Trust
have decided to impose ad-hoc sur-
charge op port services;

(l?) if so, the facts thereof and the
additional revenue expecteq thereby;

(c) whether the labour represen~
tatives in the Trust wanted further
increase in the surcharges; and

(d) if so, the reasons for its non-
acceptance?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M. TRI-
VEDI); (a) and (b) The Board of
Trustees of the Bombay Port have
approved subject to the Central
Government sanction, a surcharge at
a flat rate of 90 per cent on all their
rates and dues excepting  Towage,
Berth charges and Pier dues (inclu-
sive of existing surcharges) as speci-
fied in the:

(ir Docks Scale of Rates,
(ii) Bunder Scale of Rates and
(iii) Pilotage Scale of Charges.

In case of Towage, Berth Charges
and Pier Dues, a gurcharge of 66-2{3
per cent is proposed.

The proposed surcharge 15 expec-
ted to yield an additional revenue of
about Rs. 21 crores anually.

(¢) and (d), The labour represen-
tative on the Port Trust Board was of
the opinion that the proposed sur-
charge was quite inadequate, Accord-
ing to him, the surcharge should have
been at least 300 to 400 per cent
above the present rates, This gugges-
tion was, however, not accepted by the
Port Trust Board, presumably to
avoid unjustified burden which will
be cast on the port users by imposi-
tion of such a surcharge,

MARCH 86, 1975

Written Answers 64

Participation by Forelgn Teams in
World Table Tennis at Calcutta

2406. SRI B, R. SHUKLA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether visag had been denied
to Israeli team to visit India to par-
ticipate in the World Table Tennis
Championship in Calcutta;

(b) if go, the reasons therefor; and

(c) whether Pakistan or China
participated in the said Champion-
ship?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) and (b),
The Table Tennis Federation of India,
which organized the Tournament, did
not extend an invitation to Isreal to
participate in the 33rd World Table
Tennis Tournament in Calcutta, Since
the Israeli team wag not invited, there
was no question of issuing a visa for
this purpose.

(¢} China
did not,

participated. Pakistan

Recruitment of persons from Eastern
Zone States in Defence Services

2407. SHRI SAKTI KUMAR
SARKAR:

SHRI SHANKAR NARAYAN
SINGH DEO:

SHRI TUNA ORAON:
Will the Minister of DEFENCE
be pleased to state:

(a) the policy of the Government
in regard to tho recruitment in the
Defence Services; and

(b) the number of persons recruit-
od from the Eastern Zone States
during 1972-73, 1973-74 and 1974-757
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THE MINISTER OF DEFENCE
(BH.{I SWARAN SINGH): (a) and
(b). A Statement is laid on the Table
of the House, (Placed in Library. See
No. LT-9112[75].

Commonwealth Conference

2408. SHRI R. V. SWAMINATHAN:
Wilt the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether India would be atten-
ding the Conference of the Common-
wealth this year;

(b) it so, what would be the main
points for discussion in the Confe-
rence;

{c) whether any proposal is to be
put forward by the Indian Delegation;
and

(d) when the meeting is likely to
be held?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) Yes,
Sir,

{bY ang (¢) The provisional agenda
1= gtill under  preparation hy  the
Cuommonwealts Secretatiat i eonsulta-
tion with all the Commonwealth
Governments.

(b)Y The Commonwealth Heads of
Government mecting will be held in
Kingston from 29th April to 6th May,
1975.

Talk Wwith West Bengal Government
on Rehabilitation of former East
Pakistan Refugeeg

2409. SHRI SAMAR GUHA: Wil
the Minister of SUPPLY AND

REHABILITATION be pleased to
state:
(a) whether the Union Govern-

ment had any talk with the Govern-
ment of West Bengal during the last

3808 1.5—3
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two years in regard to solution of
outstanding problems of rehabilita-
tion of the former East Pakistan
refugees;

(b) if so, the subjects and outcome
of such discussions;

(¢) the reaction of the Government
of West Bengal to the plans for reset-
tlement of relugees during the Fifth
Plan period;

(d) whether the Central Govern-
ment have decided, or intend to wind
up Rehabilitation Department both
at the Centre and in different States;
and

(e) 1if go, the facts thereabout?

THE MINITER OF SUPPLY AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a) Yes, Sir.

(bs The question of rehabilitation
of the migrantg from former Fast
Pakistan 11 West Bengal wag discus-
sed 1 the context of mtegration of
the mugrants with the general socio-
economic structure of the State and
the 1esidual rehabilitation  problem
tackled as part of the State Five Year
Plan. The modalities of domng go are
under consideration. Thig is in addi-~
tion to the schemeg alfeady included
in the Fifth Five Vear Plan of the
Department of Rehabilitation,

(¢) The Government of West
Bengal felt that the povision made in
the 5th Five Year Plan of the Depart-
ment of Rehabilitation for rehabilita-
tion schemeg in West Bengal wap in-
adequate,

(d) Government have not yet taken
any decision in this regard,

(e) Does not arise,
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Safety conditions in Coal Mines in
Eastern Zone

2410. SHRI ROBIN SEN:; Will the
Minister of LABOUR be pleased to
slate:

(a) whether his attention has been
drawn to the deteriorating safety con-
ditions in the coal mines, particularly
in the esttern zone where the coal
miners were being compelled by the
authorities to work 7 days in a week;

(b) whether the Director General
of Mineg Safety, Dhanbad had not
taken any strong measures io stop
this anti-labour practice; and

(c) the reaction of
thereto?

Government

THE DEPUTY MINISTER IN THE

MINISTRY OF LABOUR (SHRI1
BALGOVIND VERMA):

(a) Yes.

(b) and (c). Special inspections

nave been made to check the contra-
vention of Section 28 of the Mines
Act, 1952. Director General of Mines
Safety has been instructed to take
appropriate action under the law.

Participation by Chinese in World
Table Tennis at Calcutta

2411, SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether any official communi-
cation was made between India and
Ching about thelr participation in
World Table Tennis at Calcutta;

(b) whether the delegation has
been led by a Minister of China; and

(¢) whether any dialogue or discus-
sion of any form has been done with
Chinese Minister?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPA]L, DAS): (a) Wes,
Sir, Govynment was informed of
Chinese articipation in the World
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Table Tennig Tournament

through
official channels,

(b) The Chinese delegation wag led
by the Vice-Chairman of the National
Physical Culture and Sports Commis-
sion.

(c) The purpose of the visit to
India of the Chinese Table Tennis
Team was participation in a sports
event,
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Implementation of Recommendations
of Patiala Committee On Re-organisa-
tion of Territorial Army

2413, SHRI R. R. SINGH DEO: Will
ihe Minister of DEFENCE be pleased
to state:

(a) whether Government have
taken any final decision on the recom-
mendation of the Patiala Committee
ot the Re-organisation of the Terri-
torial Army; and

(b) if so, what were the main
recommendationg of the Patiala Com-
mittee ang which are the 1ecommen-
dations which have been implemented
by Government and the reasons for
not implementing the other recom-
mendations?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
J, B. PATNAIK): (a) and (b). A
statement indicating the action taken
on the main recommendationg 15 Jaid
on the Table of the House, {Placed
in Library See No LT-9114/75)

Self-sufficiency in manufacturing High
Degiee Defence fiquipment|Aircraft

2415. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
DEFENCE be pleased to state:

(a) whether India has entereq an
era of self-sufficiency in manufacturing
high degree defence equipment;

(b) if g0, the facts thereof together
with the details of all five types of
aircraft which India is going to
manufacture for defence purposes;
and

{c) what ghall be the position of
India from defence point of view as
a result of manufacture of tankers,
ships and aircraft?
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THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
RAM NIWAS MIRDHA): (a) A con-
siderable degree of self-sufficiency in
the manufacture of defence equip-
ment has been achieved,

(b) 14 covers the entire family of
small-arms and light artillery, tanks,
anti-tank ~ weapons and anti-tank
missiles For the Navy, we are produc-
ing Leander Class Frigates and for
the Air Force MIG-21, Kiran, HS-748,
Marut aireraft and Alouette Helicop-
lers The requirement of Services
of communication, Radars and Sur-
veillance equipment are being met
largely indigenously Indigenous pro-
duction of medium artillery is being
established,

(c) Thisg would mean yet another
step towards attaining self-reliance.

Indian Territory under Pak
Occupation

2416. SHRI S. N. MISRA:

SHRI M. V. KRISHNAPPA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the names of the parts_of the
Indian territory along with their res-
peclive areas still under Pakistam
occupation ag a result of the Indo-Pak

Conflict; and

(b) the steps taken to recover the
Indian territory?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) Pakis-
tan continues to be in illegal occupa~
tion of g part of the State of Jammu
and Kashmir since 1047-48. The area
of such teritory presently under occu-
pation of Pakistan is aproximately
30,200 square miles (78,218 square
kilometres). An  additional area of
about 2000 square mileg (5,180 square
kilometres) in  Pakistan-occupied
Kashimr was illegally ceded by Pakis-
tan to China under the so-called Sino-
Pak Agreement of 1063,
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(b) It is Government’s policy to sef-
tle the issue arising out of Pakistan’s
occupation of a part of Jammu and

Kashmir peacefully through bilateral
negotiations,

Loan to D.T.C. for purchase of New
Buses

2417. SHRI SUKHDEO PRASAD
VERMA:

SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) the amount of loan sanctioned
to the Delhi Transport Corporation,
Delhi for the purchase of new buses
during the year 1973-74 and 1974.75;
and

(b) the increased number of D.T.C.
buses plying on the i1oads at present?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI HM, TRIVEDI):

(a) During the yearg 1973-74 and
1974-75, the Central Government allo-
cated Rs, 585.21 lakhs and Rs. 792
lakhs respectively for loan assistance
to the D.T.C. to meet its capital
expenditure, Against these amounts,
loans amounting to Rs, 1198.21 lakhs
have already been sanctioned to the
Corporation. The question of releasing
the palance of Rs, 179 lakhs is being
processed.

Out of the sum of Rs, 1198.21 lakhs
so far released, the Corporation has
spent Rs, 948.67 lakhs on purchase of
buses and transportation etc. charges.
707 complete buses and another 118
chasis have been  acquired by the
Corporation  during the relevant
period (le. upto 28-2-75).
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{(b) The number of D.T.C, buses
daily on road and the total kilometr-
age performance by them is given
below: —

Buses on  Operated
Road K.M.s (in

lakhs)
1st Maich, ’73 . 1212 2-0b6
1st March, ‘74 . 1077 2:02
15t March, *75 . 1376 277

More Ships to Shipping Industry

2418. SR DHAMANKAR: Will the
Minister of SHIPPING AND TRANS-
PORT pe pleased to state:

(a) whether Government are
eavolving 3 package of new mncentives
to enable the Shupping industry to
acquire more ships and offset the loss
caused to the industiy with the pro-
posed withdrawal of development
rebate; and

(b)Y if so, the salient features of the
scheme and the action taken in the
matter?

TIIE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI HM. TRIVEDI):
{a¥ and (b). According to budget
proposals for 1975-76, already presen-
ted, the scheme of development rebate
is proposed to be continued till 31-
12-76 for ships which have been order=-
ed hefore 31-12-73.

Production of Sponge Iron

2419, SHRI P. R. SHENOY: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether steps have been taken
for the production of sponge iron in
the country; and

(e) if so, the present targeted pro~
duction of this type of iron?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
{SHRI SUKHDEV PRASAD): (a)
and (b). Letters of intent have been
granted to six State Industrial Deve-
lopment Corporations for the produc-
tion of sponge iron for an aggregate
annual capacily of 7.40 lakh tonnes,
These schemeg are still in the initial
stages.

No targets for production of sponge
iron has, however, been fixed as the
technology for production of sponge
iron on a commercial scale, with the
use of locally availabla raw materials,
has, vet to he developed

Legal Consultative Committee of Asia
and Africa at Tehran

2420. PROF. MADHU DANDA-
VATE: Will the Minister of EX-
TERNAL AFFAIRS be pPleased to
state-

(a) whether Government have taken
note of the Government of Nepal's
“Right of land-lncked countrieg” 1e-
cently advocated at the Legal Con-
sultative Committee of Asia and
Africa at Tehran;

(b) whether Government have sl
ready given transit facilities through
India to Nepal; and

(¢) whether (Government proposes
to continue these facilities on reci-
Procal basis or otherwise?

THE DEPUTY MINISTER IN THE

MINISTRY OF EXTERNAL AF.
FAIRS (SHRI BIPINPAL DAS):
(a) Yes, Sir.

(b) and (c). Yes, Sir. India ig Pro-
viding transit facilities to Nepal in
accordance with the terms of lndq-
Nepal Treaty of Trade and Transit
which was signed in August, 1971.
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Allotment of Funds to Orissa for
Central Hospital

2421, SHRI ARJUN SETHI: Wil
the Mimster of
FAMILY PLANNING be pleased 1o
state:

(4) whether Government of India
have approved Some money for the
State of Orissy to inCrease the beds
in the Central Hospital, and

(b) if so, the facts regarding the
use of this money allotted by the Cen-
tral Government?

THE DEPUTY MINISTER IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
M ISHAQUE) (a) Ministry of Health
and Family Planning have not estab.
hished any hospital knowp as Central
Hospital in Orissa, nor have they ap-
bProved any allocation for mncreasing
the beds in such a hospital,

(b) Does not arise,

Free Accommodation to Charge-men
in Ordnance Factories

2422 SHRI §. M. BANERJEE:
Will the Minister of DEFENCE be
Pleased to state.

(a) whether the chargemen in On.
dinance Factories, Inspectorates and
other allieq establishments, who were
entitled to free accommodation gince
long, have now been denieqd this con-
cession;

{b) 1if so, the reasons for the same;
and

(¢) what positive steps have been
taken by Government to modify this

particular recommendation of the
Pay Comnussion in favour of the
chargeemen?

THE MINISTER OF STATE (DE-
FENCE PRODUC’I‘ION) IN THE
MINISTRY OF DEFENCE (SHR!
RAM NIWAS MIRDHA): (a) ¢ (c).
The Third Pay Commission has re-
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commended withdrawal of the facility
of rent free accommodation conse-
quent upon the introduction of the
new pay scales. However, the ques-
tion of allowing some benefit to the
incurabents who were entitled to rent
free accommodation is still under
consideration.

Anti-Indian Propaganda by Pakistan
and China

2474 SHRI ANANTRAO PATIL:
Wil the Mimster of EXTERNAL AT~

FAIRS be pleased to state:

(a2} whether Pakistan and China
hove greared up  their propaganda
machiiery to tarnish the image of

India in different countries of the

world;

ib) 1f so, what measures Govein-
ment propose to take to meet this
malicious propanganda and publicity;
and

(¢) whether our cxternal publicity
and information machinery s too in-
adequate 1o project the correct image
of India?

THE DEPUTY MINISTER IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS) ()
Publicity media of these countries
have been cariying on  anti-Indin
propagonda intermittently.

(b) India’s policies and actions have
becu projecied i clear ierms it the
highest level, both in Parliament and
through nalional and international
media, to rebut effectively the false
allegations and insinuations,  Both
here and throurh Indian  Missions
abrond prompt action is also taken to
coun'er such propanganda from any
gource, and to publicize our policies
and actions.

‘e) Does not arise.
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Criteria for Paying Agency Charges to
Stateg for Development of National
Highways

2425, SHRI C. JANARDHANAN:
‘Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Union Government
have heen paying Agency charges to
tpe State Governments for the execu-
tion of Development works on
National Iighways; and

(1_7) if 50, what arc the criteria of
paying the Agency charges to tihe
States?

TIIE MINISTER OF STATE IN THE
MINISTRY  OF SHIPPING AND
TRANSTORT (SHRI . M TRIVEDI):
(ay Ye-, Sit

fb) The agency charges are heing
paid at the rate of 7 1|2 per cent of
the cost ol the works.

Bauxite Deposits in Cannanore District
of Kerala

242G, SHRI M. K. KRISHNAN: Will
the Miwster of STEEL AND MINES
be pleased to state:

(a) whether the Geological Survey
of India has conducted any survey to
assess the bauxite deposits in the
Nileshwar and Kumbla arcas of Can-
nanore Distiiet of Kerala;

(b) 1f <o. the findingy of such sur-
vey; and

(¢) the gollow up measures taken
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
Yes, Sir.

(b) As a result of survey conducted
by the Geological Survey of India, re-
serves of 6.11 million tonnes of baux~-
fte in Nileshwar area and 1.8 million
tonnes in Kumbla area have been
estimated.
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(c) Invesiigations for bauxite were
also carried out in Kanhangad, Pay-
ysnur and Taliparamba areas in Can-
nanore District and the results are
being assessed. Beiter picture of the
reserves will emerge after the comple-
tion of the investigations in hand and
then only a view can be taken about
their exploitation, after a  careful
consideration of benefication charac-
teristics. economic viability, infrastruc-
ture and demand pattern ete.

Spirally Weldeq Pipe Plant at
Rourkelg

2427. SHRI VAYALAR RAVI: will
the Minister of STEEL AND MINES
be pleinsed to state:

(a) the namcg of companies and
amount of the offer of cach company
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which submitted quotations for the
construction of the Siprally Welded
Pipe Plant at Rourkela;

(b) the name of the company gnd
the amount of the accepted offer
together with the progress made in

this niatter. so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SURHDEV PRASAD): (a)
The following firms had  submitied
their offers for the construction of
Spirally Welded Pipe Plant at Rour-
kela:

Nuanwe of the Party

Offui
Indigenous
Supplics

Doutsch Marks Rs.

TOB Supplics

1. M's. TIORSCTT ITANDFL AG \X’I‘QT G}‘RMANY

M'S CREEVES COTTON CALCUTTA

2. M/s BERLINER M\ASCIINENEAU &

MACHINERY KANSBAHL

3. M's. DEMAG V.G &M S INDMAG Culeutta

4 M SALZGITTER INDUSTRIEBAU.

The offers of No. (1) and (2) were
based on the 3 RHl BRinding System
with outer Roll Guiding Cage while
that of No., (3) was based on 3 Roll
Bending System with Internal Cali-
brating Star,

{b) It was decided for technical
reasons (o go in for the 3 Roll Bend~
ing System with outer Rell Guiding
Cage, After taking al® relevant factors
especially technical aspects into con~
sideration, the order was placed on
Mls. H Hosech Handel AG WEST
GERMANY and M/s. Greeves Cotton,
Calcutta for an amount of Dm 1, 67,21
580 and Rs. 2,83.41,150.

According to schedule the plant
has to be commissioned by Jannuary

1,98.17.7¢ ¢ 2,48,34,274
M UTKD 1 58,02.500 2,68, 15,000
1,81,50,900 174,148,658

. 3:35,30,07)
1976.  The projec, 1s al  present

going according to schedule,

Buyer to give Bigger Share for Our
Shipping
2498, SHRI P. GANGADEB:
SHRT RAGHUNANDAN LAL

BHATIA:
SHRI SHRIKISIIAN MODI:
Will thr Minister of SHIPPING
AND TRANSPORT be pleased {0

state:

(a) whether in the transportation
of lron ave to Japan, Government have
made any move to get a bigger share
for our shipping;
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<b) if so, the outcome thereof; and

(c) whether Government are consi-
dering to make it obligatory on the
part of the buyer to give the National
shipping companies larger share of
the carriage?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M TRI-
VEDI) (a) to (¢) Yes, Sir. Con-
tracts for export of iron ore to
Japan are made by Mineral and

Metals Trading Corporation on
FOB terms with Japanese Steel
Mills who therefore control the

shipping option, A team of three In-
dian Lines viz. Shipping Corporation
of India, Great Eastern Shipping
Co.,, and Dempo Steamship held
discussion in Tokyo with Japanese
Steel Mills and tried to secure a
permanent arrangements for an in-
crease in the share of Indian Lines in
the carriage of iron ore to Japan. But
they have not, so far, been successful
Govt. is also making keen efforts in
this regard, while CIF contracting
may be difficult the share for indivi-
dual shipping lines could be enlarged.

Birth Prohibition by Abortion an
Unnatural Means

2429. SHRI VARKEY GEORGE:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether it hag been reported in
the Press that 31 bishops of the
Italian  Episcopal Council  have
unanimously restated that Catholic
Church’'s view ig that abortion is a
grave moral crime because it violates
the basic right of existence of an
innocent and defenceless human being;

(b) whether elders of India held
the same view; and

(c) if 80, the reasons why Govern-
ment are ‘going against the law of
nature by prohibiting the births by
unnatura]l means?
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THE DEPUTY MINISTER IN THE
MINISTY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. M. ISH-
AQUE): (a) The specific press report
is not brought to the notice pf the

" Government, but it 15 generally known

that the Catholic Church is opposed
to abortion.

(b) Not all elders in India held this
view,

(c) The Medical Termination of
Pregnancy Act provides for M.T.P. in
certain circums.ances, wiainly to avoid
risk 1o the life of the pregnant
women or ¢f grave injury to her phy-
sical or mental health,

Thefts at Rourkela Steel Plant

2430. SHRI Y. ESWARA REDDY:

SHRI SHANKER RAO
SAVANT:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether a costly machine was
stolen from the Rourkela Steel Plant
rcently;

(b) whether such theftc have taken
place before aiso;

(¢) whether any investigation has
been conducted into this matter; and

(d) if so, the broad outlines thereof
and the action taken thereof.

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
and (b). No, Sir. However one old
worn out spindle meant for repair/
rewinding has been reported missing.

(c) and (d). The matter of the
missing spindle is under investi-
gation.
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Repatriation of Pakistanl and Indian
Nationals detained after 1971 contHet

2431, SHRI MUKHTIAR SINGH
MALIK: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether Pakistani anq Indian
Nationals detained after 1871 conflict
are still under detention in both the
countries;

(b) if so, the number of such per-
sons who are stil]l under detention;
and

(¢) whether any efforts are afoot
to secure their repatriation on recipro-
cal basis and if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAI-
RS (SHRI BIPINPAL DAS): (a) to
(¢) Some Nationals of India and Pak-
istan have been under detention, In-
Mans in Pakistan and Pakistanis in
India, after the 1971 conflict. They are
connected with offences such as ille~
gal entry, smuggling, etc. There is no
agreement for exchange of nationals
who fall in this category. However,
an understanding was reached with
Pakistan Government that informa-
tion regarding such individuals will
be exchanged, For this purpose the
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Swiss Missions in both countries have

been requested to prepare verified
lists.

Permanent status to investigators,
Computors and technical personnel in
Labour Bureau

2432. SHR] VASANT SATHE: Will
the Minister of LABOUR be pleaged
to state:

(a) the present strength of Investi-
gators Gr, I, Gr. II, Computors and
other technical personnel in the La-
bour Bureau vis-a-vis the number of
posts and persons declared permanent,
category-wise there against;

(b) whether a good number gf these
posts ar regular and permanent bui
the persons working there against
have not been declared permanent
since last ten years or more; and

(c) if so, the action taken to grant
permanent status to them?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) ang (b).
A statement giving the

required
information ig attached.

(c) Action is being taken to con-
firm as early as possible some more

employees against available perma-
nent vacacnies.

Statement

Category

":'iOn

No. of per-_No. of

> No.ofper- No. of em-
sons in po-" permanant  manent ployees

posts posts in Col.  completed

3 agaiost 10 years of

S8

which con-  service but
armations ™ have not

Invastigator Grade 1
Investigator Grade 11
Computors

have been  beer declar-
mnade ed perma-
nent so far.
Y 4) (s)
43 20 2 5
156 -7 11 13
159 66 24 1$
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1 2 3 4 3
Librarian : . w
Draftems 1 1 1 Nil
Machune Techrician . . t 1 Nil Nil
Machite Room Supervisor | z 2 Nu Nul
Scrutiny Punch Vepfier 3 2 Nil MNil
Sup rvisot
Machine Scintiny Oporaton 15 12 Nl Nil
Punch Verifice Qp.raters 12 10 Ni Nl

Rota Punt Operator wvd Rota Mosta
Plete Trocesser

2 Nil Nil Y

Deaths in coal mines due fo unsafe
conditions

2433. SHRI P, M. MEHTA: Wil] the
Minister of LABOUR be pleased to
state:

(a) whether his Ministry has ex-
pressed its concern at the reports of
spurt in fatal and serious accidents
in the coal mines and the increasing
violations of safety conditions;

(by if so. the steps being taken In
this regard;

(¢) whether one reason for deteri-
oration in safety conditions in the
coa]l mines is the flouting of labour
laws;

(d) if so, whether there have been
complaints in this regard from the
trade uniong that the workers were
forced 1o work for seven days in seve-
ral mines in the eastern division; and

(e) if so, the steps being taken by
the Ministry to lessen the large scale
deaths in coal mines?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) The
number of fatal and serious accidents
in 1974 were 201 and 234 respectively
8s against 172 and 237 during the
year 1973.

(b) and (e). A meeting was con~
vened by Labour Minister on 20-12-
1974 with the officials of Depustment
of Coal, Department of Mineg wnd the
Directon General of Mines Safety to
discuss angd outline mn detail the steps
to be taken to improve safety in
mines. Also speaial safety drives
were launcheqd in the 'months ol Sep-
tember and November, 1974 besides
usual inspection of mines by the
Directorate General of Mines Safety
to improve maintenance of standards
of winding installations and flame
proof equipmeni in mines

(¢) and (d). There hag been com-
plaints that workergs work forced to
work for seven days in the week in
some mineg of eastern division,

Openin: of round the clock dispensa-
ries in States

2434. SHRI VEKARIA:
SHRI ARVIND M. PATEL:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether some round the clock
dispensaries have been opened in the
Capital; and

(b) if so, whether Government are
congidering to issue some direction to
other States to open such dlspensaries
in big cities of the States also?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
PAMILY PLANNING (SHRI A, K. M.
ISHAQUE): (a) Thirty CGHS Dis-
penssries are functioning round the
clock for routine and emergency
purposes.

(b} There iz mo such proposal at
present,

Agian Collective Security

2435. SHR1 B, V. NAIK: Wil the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether the Russian proposal
for Asian Collective Security is getting
a renewed consideration by the Gov-
ernment due to US, arms ad to
Pakistan and American naval base in
Diego Garcia; and

(b) if not, how the tilt in the
balance of power in the Indiun Qcean
atea 13 proposed to be set right?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS):
(a) and (b). The Soviet Union had
put forward the concept of Asian
Collective Security, but no concrete
proposals have been made for itg im-
piementation It has always been an
objective of our policy 1o work for
peace and cooperation in Asia. We,
therefore,  continue io  support
measures which would strengthen the
international peace and security and
oppose stepg which may heighten ten-
sions, particularly in our neighbour-
hood. In consullation with littoral
and other concerned Staies, Govern-
ment will continue its efforts at the
Uniteg Nations and other appro-
briate forums as also through it
bilateral diplomacy to secure the
elimination of foreign military bases
from the Indian Ocean and to es-
tablish in it a zone of peace.
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Ban on export of bhlood

2436, SHRI SOMNATH CHATTER-
JEE: Will the Minister of HEALTH
AND FAMILY PLANNING be
pleased to state:

(a) whether Government are hav-
ing any poposal to ban the export of
blood from India; and

(b) if so, the main features there-
fox?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M.
ISHAQUL ;: (a) and (b). Under
Schedule T of the Export (Control)
Order, 1968 (amended), Government
hag olready banned with effect from
the 21st December, 1874 thc export
of—

(i) Raw Placental
Blood/Plusma;

placenta,

11+ Whole human blood/Plasma
and all products derived from
human blood, except human Gama
Globulin ang Human Serum Al-
bumin manufactured from Human
Placenta and Human placental
blood.

Legislation for grant of recognition
to Trade Unions

243%7. SHY'!1 C. K, CHANDRAPPAN:
Will the Winister of LABOUR be
pleaged to state:

(a) the latest membership of each
of the yecognised Trade Union Central
organigations in India;

(b)whether Government intend to
bring forward a comprehensive legis-
lation with regard to various aspects
for granting recognition to Trade
Unions; and

(¢) if 80, when it is likely to be
brought forward?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI!
iBALGOVIND VERMA): (a) Accord-
ing to the last general verification of
membership as on December 31, 1968,
the verified membership figures of the
following four Central Organisations
of Workers were:

(i) INTUC 13,26,152
(i1) AITUC f.,34,802
(iii) HMS 463,772
(iv) UTUC 1.25,754
(b) The wvarious aspects of the

question of recognition of individual
trade unions are being considered in
the context of the proposed Indus.
trial Relations Bill.

(c) Efforts are being made to
introduce the Bill in the Parliament
as early ag possible

Message of Greetings to Bangladesh

2438. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether the Government of In-
dia have sent a message of greetings
to the President of Bangladesh on his
new assignment of President of that
rountry; and

(b) if so, the message sent and the
reaction of the same on Bangladesh
and Pakistan?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL  DAS):
(a) The Prime Minister sent a mes-
sage of felicitations to Sheikh Majibur
Rahman on his assumption of the
office of Preseident of the People’s
Republic of Bangladesh.

(b) The message read:

“Please accept my warm felici~
tations on your assumption of the
high office of President of People's
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Republic. of Bangladesh. We wigh
you good health and success in the
tasks before you and we look for-
ward to the further consolidation
of the close relationg between our
two countries.”

The message wag widely publicised
in Bangladesh. Government are not
aware of any comment by the Govern-
ment of Pakistan on the message.

Merchant ships under Indian Flag

2439 SHRI H, K. L. BHAGAT:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the number of merchant shipe
under the Indian Flag as at present
and their carriage capacity; and

(b) the steps taken to manufacture
the same in India?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRp H. M.
TRIVEDI): (a) The position as on
1-2-75 is ag follows:

No.of GRT' DWT
vessels (in Lakt s)

Oversecas Trade 234 34'32 S4'57
tonnage |

Coastal Trade 61 279 404
tonnage
Total 295 37-11  $B-61

(b) The shipg on the Indian Re-
gister contain several vessels consruc-
ted indigeneously. For example, the
Hindustan Shipyard, Visakhapatnam
hag so far constructed and deliversd
64 vessels and crafts of varying size
and type aggregating to 5.51 Takh
tonnes deadweight.
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Discussion on Draft of Industrial
. Relations Bill with LL.C.

2440. SHRI NIMBALKAR: Will the
Minister of LABOUR be pleased to
state:

(a) whether the Government of
India had circulated the draft of the
proposed Industrial Relations Bill to
the ILC (Indian Labour Conference);

(b) whether Government had pro-
mised to discuss the bill at the next
ILC meeting; and

(¢) if so, when the next ILC meet-
ing is intended to be called for?

THE DEPUTY MINISTER IN 7TIIE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) No, Sir,

(b) The major 1ecommendations of
the Natwmal Commission on Labour,
which are being kepl in view while
hnahsing the Industrial Relations Bill,
were discussed at various tripartite
uncluding the Indian Labour Con-
{erenre and the Standing Labour
Commuitee) and other forums and as
such 1t was not considered necesseary
to discuss the pomts again at  the
Indian Labour Conference.

(¢) No date hag yet been fixed, We
are coniemlating to hold the Con-
ference 1n the near future.

Recognition to P L.O,

2441 SHRI HARI SINGH: Will the
Minister of EXTERNAL AFFAIRS be
pleasheq to state:

(a) whethey Govérnment have re-
cently given recognition to the Pales-
tine Liberation Organisation;

(b) if so, the reasons therefor and
the reaction thereof in the world
countries; and

(¢) what facilities are being given
and would be given in India and by
India to the P.L.O.?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL A¥-
FAIRS (SHRI BIPINPAL DAS):
(&) and (b). The Government have
for some time accepted the Palestine
Liberation Organisation as the elgiti-
mate representative of the Palestinian
people in their struggle for the resto-
ration of thewr legitimate rights. Our
sympathy and support for the Pales-
tinian cauge dateg back to re-Inde-
pendence days. 'This cause has
received sympathy and support of
the overwhelming majority of the
internatinnal community.

f¢) The Palestine Liberation Orga-
nisation requested the opening of an
office of the Organisation in India to
which the Government of India has
agreed,

Fresh approach to mormalise Sino-
Indian relations

2442 SHR]I SARJOO PANDEY: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the Chinese Govern-
ment made any fresh approach during
the time of World Table Tennis
Championship in Calcutta with a view
to nurmalise relations with India;

{b) whether the press report to this
effect had been brought to the notice
of Government; and

(¢) if so, the facts thereof and the
reacticn thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS):
(a) to (¢). Government have geen the
reports in the presg of statements
made in reply to questions put to
Leader of the Chinese Delegation to
the Wwrld Table Tennis Champion~
ship held in Calcutta.

No fresh approach has been made to
Government.
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‘Implementation of Family Plaonhing
Programme

2443, SHRI RAJDEO SINGH: Will
the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Family Planning Prog-
ramme has resulied in failure;

(b) whether instead of resorting to
educative value of gmall family, the
recourse to money and other benefits
have not made any dent on the
growth of population; and

(c) if not, the percentage of growth
of population for the last 10 years?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K, M.
ISHAQUE): (a) No, As a result of
number of births averted during the
various years under the Family
Planning Programme, the national
birth rate is estimateq to have come
down to 30.5 in 1872-73 and 35.4 per
thousand population in 1973-74 from a
level of 41.7 per thousand population
in 1981, The death rate has been
estimated to have come down faster
from 22.8 per thousand population in
1951—80 to 16 per thousand popula-
tion in 1972. If the birth rate had
not come down to the above level,
the growth rate of population would
have been higher than that at
present.

(b) Family Planning Programme is
being implemented on a voluntary
basis with emphasis on mass educa-
tion and provision of services on &
cafetaria basis. A broad-based mass
education and motivation programme,
utilising all available educational
media and methods, forms an integral
part of the Family Planning Prog-
ramme. Payment of some monetary
compensation for loss of wages to the
acceptors of sterilization/TUD Prog-
Tamme ig found desirable.

MARCH 6, 1975

Written Answers 92

(c) The estimate; made by an Bxe-
part Commitiee for the last two
quinguennia are as foHowsi

Quinqui- Birth Death Growth
nnium rate (per  rate (per rate %
1000 PO~ 00O po=
pulation) pulation)

196671 388 17 0 2:18
197176 355 150 2'05

Silver Jubilee of N.C.C. Territorial
Army and Republic Day

2444, SHRI SURENDRA MO-
HANTY: Will the Minister of
DEFENCE be pleased to state;

(a) whether the Silver Jubilee of
the N.C.C.,, the Territorial Army and
the Republic Day was observed;

(b) if so, what was the special prog-
ramme and features for the three
occasions;

(c) what was the expenditure on
the occasion and the various heads of
expenditure; and

(d) the total number of personnel
who participated in the ceremonial in
the Capital as well as in the State
Capitals?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J,
B. PATNAIK): (a) The Silver Jubi-
lee celebrations of the NCC were
held in 1978 and of the Territorial
Army in 1974, No Sflver Jubilee
celebrations of the Republic Day
have been held.

(b) The Silver Jubilee of the NCC
wag celebrated all over India snd
functiong such ag parades, exhibition,
rallies and cultural programmes
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wepe organiged. A Commemorative
Stamp was released by P&T Depart~
ment. A Stamp was also released for
the Territorial Army in 1074, A
special parade of the Territorial Army
was held in Delhi. A documentary
film on Territorial Army was released
by the Films Division. The activitieg
of the NCC and the Territorial Army
were  publicized through various
media.

(c) The expenditure incurred by
State Governments and local organi-
sations is not known. Other details
are given in the statement attached.

(d) It is not possible to give the
total number of cadets who parti-
cipated in the different events during
the NCC Silver Jubilee celebrations.
In the Territorial Army Parades, 500
personnel took part in Delhi and
total of 2893 in the parades in State
Capitals,

Statement

Expenditure on Silver Jubilee Cele-
brations of the NCC and the Terri-

torial Army
{a) NCC
(i) Publicity Rs. 10,550~
(ii) ‘Transport, ete. Rs. 1,666/
Total Rs. 12,216/~
(b) Territorial Army
(i) Ceremonial Parades,
refreshments, Bara-
khana, Variety Eater-
tainments Rs. 24,303 44
(i) Prizes . Ra. 24,750°00
(iii) Publicity/Photo-
geaphs . Rs. 1,317°43

(iv) Honorarium . Rs. 2,000-00

.52,370°87
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Limestone deposits at Walayar, Kerala

2445. SHRI A. K. GOPALAN: Will
the Minister of STEEL. AND MINES
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the lime-
stone deposits at Walayar in Palghat
District of Kerala in large quantities;

(b) if so, whether Government have
a proposal for an intensive survey of
these deposits; and

(c) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) to
(¢). Ag a result of the surveys al-
ready carried out, a reserve of 11.75
million tonnes of flux grade limestone
has been estimated at Pandaretiu of
Wayalur area in Palghat district of
Kerala. State Government of Kerala
has now awarded a contract to Mine-
ral Exploration Corporation, a public
Sector Undertaking, for the establish-
ment of additional reserve and collec-
tion of necessary geojogical data to
enable them to take an investment
decision about the setting up of a
cement plant, based on these reserves.

Mechanisation of iron-ore mines im
Karnataka

2446. SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) whether Government have
gsince fully mechanised the iron-ore
mineg in Karnataka,

(b) if so, the production per day in
these iron-ore mines; and

(c) how much Government are
earning every year from jron-ore ex-
port to Japan?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
and (b). There are three fully
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mechanised iron ore mingg in Kar.
nataka. Their prodution during 1974

4s given below:

S.No. Name of the Owrer

— ——— .

1 Mysore Tron & Steel Linuted,

2z Tuangabliadra Mireraly Lamutad.

3 Dalamia C:ment (B) T umited.

Name of Mine Production  dyring

1974 (10 lornes)

Kammengund: 62,956

Ubbalagund: 51,266
(South Block)

BRH Minc 3:44,640

The National Mineral Development
Corporation Limited 1g developing a
fully mechamised mine at Donimalai
which is scheduleq to be commissioned
during 1976.

In addition to the above mentioned
fully mechaniseq mines there are
five semi-mechanised munes

(¢) Earnings from exports of iron
ore to Japan from India during 1973-
74 were of the order of Rupeeg 118
crores,

Bill for one Union for one Indusiry

2447. SHRI K. M ‘MADHUKAR’:
Will the Minister of LABOUR be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the re-
ported views expressed by some Cen-
tral Ministers, Industrialists and Trade
Union leaders that there should be
one Union in one Indusiry;

(b) if so, the reaction of Govern-
ment thereto;

(¢) what action Government have
taken in the matter;

(d) whether Government propose
to bring forward a bill in the Budget
Session, 1975; and

(e} if so, the feature thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) to (¢).
The 1dea of one union in one industry,
which has been advocated by the
various interests concerned from time
to time. is under Government’s con-
cideration in the context of the pro-
posed Industrial Relations Bill.

(d) and (e). Efforts are being made
to intioduce the Industrial Relations
Bill 1n the Parliament as early as
possible,

Completion of Ratnagiri (Bhagavati)
Harbour project

2448, SHRI SHANKERRAO SA-
VANT)Y: Wil the Mimster of
SHIPPING AND TRANSPORT be
pleased to state:

(@) how much work has been done
and how much is proposed to be done
in respect of the Ratnagiri (Bhagavati)
harbour during the present financial
Year;

(b) the causes for the showing
down of the tempo of work; and

(¢) the steps proposed to be taken
to expedite the completion of this
project?

THE MINISTER OF STATE IN
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H, M.
TRIVEDID): (a) to (c). Executive
responsibility for development
of minor portg vests in the State
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Clovernment concerned, Government
of Maharashtra "have reported that
in the pregent’ financial yeer, works
in respect o of the break-
water from 1500 M, to 1900 ft. and
recalalion of sompe additional land
are in progress. 'The State Govern-
ment have stated that the works in
hang are in full swing and expected
to be completed by the end of 1976.

India’y Counsul in Honolulu

2449, SHRI JYOTIRMOY BOSU:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether it is a fact that one Mr,
David Watumul} is now India’s Coun-
sul in Honolulu and Hawaii;

(b) if so, what are the antecedents
of this gentleman;

(¢) whether his attention has been
drawn to news items on Mr, David
Watumull published by (1) Honolulu
Star-Bulletin, dated May 14, 1963 (2)
Honolulu Advertiser, dated June 186,
1971 (3) Honolulu Star-Bulletin,
dated June 15, 1971, (4) Honolulu
Star-Bulletin, dated May 5, 1972; and
(5) Honolulu Advertiser, dated May
5, 1972; and

(d) it so, Government’'s reactions
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS):
(a) No, Sir. A proposal to this
effect is, however, under considera-

\won ¢t fne Governmeny e premenh.

(b) to (d). Government are aware
of the information contained in the
news items on David Watumull and
will take these into account before
reaching & final decision,

3808 L.S.—4.
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“Yn-traced “Minehals i Kebiia
2451 SHRIMATI BARGAVI THAN-

KAPPAN: 'Will the Minister of STEEL
AND ang be pleased tb state:

(a) wﬁ'eber huge deposfts of var-
1645 larids of minerals in Karela, are
lying untraced;

(b} if go, whether Government pro-
pose to appointstudy teams to survey
all the aresas of the State to fing out
the deposits; ang

(¢) if so, the broad outlineg there-
of?

THE DEPUTY MINISTER IN THE
MINITSRY OF STEEL, AND MINES
(SHRI SUKHDEV RRASAD): {a) to
{c). Search for minerals ig a continu-
ous process. Geological Survey of
India has already located in Kerala
iron ore, flux grade limestone. Cement

grdde limeshall, bauxite, Chinaclay,
foundary and Glass-sand, Graphite
and extensive deposits of ilmenite-

monazite sands.

In the current field season (1974- 75)
further mvestizauans for different
mineralg are being coducted besxde.fs
systematic geological mapping invarl-
ous parts of the State.

C.G:H.8. Doctors

2452, SHRI BIREN DUTTA: Wil
the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whethey 16 C.G.H S Doctors
of Agartala, Tripura are being denied
these legitimate demand for a Ilong
time;

(b) whether the Health Minister as-
sured that their cases will be settled;
and

(c) if so, the reasons for pot yet
settling the cases of these doctors?
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WPHE ;BRPURY MINISTER IN THE
mﬁNISERY OF HEALTH AND, FAMI-
LY PLANNING. (§HR1 A. K M
ISHAQUE):, (a) 4o (g). The question
of .fixation of senionity of -18.Central
Health Service doctors workjng in
Tripura ig under consideration.

Meeting of Indian Labour Conference

2453 SHRI RAM KANWAR: Wil
the Minister of LABOUR be pleased
to state:

1 4a) whather a meeting of ghe Indian
Labowr Gonference, a tripariite bodv
representing trade uniona, employers
and Centra] and State Governments,
has not been convened for a long time

even though industria]l unrest js more

widespreag today thian ever in the
past;

(b) if so, the reasong for not con
vening a meeting of the India, Labour
Conference,

(c) whether there will be more
unrest if workers and employers are
not consulted at right time; and

(d) if so, the reaction of Govern-
ment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) The last (27th)
Session of the Indian Labour Confer-
ence was held in October. 1971. The
Government js contemplating to hold
the Conference in the near future.

(b) Certain changes in the compo-
sition of Employers’ and Warkers’
groups at the Conference were consi-
dered necessary and had to be settled.

(c) and (d). Whenever considered
necessary Organisations of workers
and employers are consulted.
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Recognition of Hindi as Official
Language by UN.O

2455 SHRI M S PURTY: Wil
the Minister of EXTERNAL
AFFAIRS be pleased to state

(a) whether Ministry of Education,
Sotial Welfare and Culture has ap-
prbached his Ministry to approach the
U N O to recognise Hindi as one of
its official languages, and

(b) it so, the reaction of Ministry
wof External Affairs thereon?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF EXTERNAL AFFAIRS
(SHR] BIPINLAL DAS)' (a) and (b).
“‘Government have instructed our Per-
“nanent Represeniative in New -York
to consult with other Delegations on
1Ye possibility of tite inclusion of Hindi
as one of the gfficial langimmges of the
UN. On the Basig of the reactiong re-
celved #nd of Bn assessment of the
possibidities, further action, as neces-
sary, will be taken.
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Scheme to Supply Life-Saving Druge
n_Rural Areag

2488 SHAL 8N MISRA- “Win
thé" ‘Minister' ” of * HEALFH . AND
FAMILY PLANNING be pleas‘ed to
state:

(a) whether Government have for-
mulated any plan to make life-saving
drugs easily available at cheap rates
to the poor people in the far off tribal
and rural areas, and

(b) if so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A K.'M
ISHAQUE): {&) Yes

(b) A scheme for the production of
standard drugs at reasonable prices
has been included in the Fifth Five
Year Plan Under this scheme, a list
of about 100 drugs has been drawn up
which would be considered for mand-
facture and supply to masses through
the Primiry Health Centres and Sub-
Centres whith are thé main agencies
to provide medical relief in the rural
areas Ap allocation of Rs. § crores
has been earmarked for this scheme
in the Fifth Plan.

Under the Mimimum Needs Pro-
gramme in the Fifth Plan, the provi-
sion for drugs has been increased to
Rs 12,600 at the level of the Primary
Health Centre and Rs. 2.000 at  the
level of the Sub-Centre.

Agreement with Mauﬂtim! for its
Second Plan

2457 SHRI G Y KRISHNAN:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether there has recently been
any agreement “between Imdia and
Mauritiug- for latter’s Second Plan
beginning jn the July this year; and

(b) if s0, the main features thereof?
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Y m WRA’M&
RIPINPAL bm";;,w Yo, Sir.

) Does not arise.

Completion of Cochin’ Bypansg

.2458. SHRI VAYALAR RAVL
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) w¥ether Government have givem
fina] sanctfon to the construction of the
Cochin Bypass including the two
bridges in that Bypass; and

(b) if 50, the total anmiffunt sanctioned
for this work and the¢ steps taken
to ensure the completion of thig im-
portant work at-an early date?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) Yes, Sir.

(b) The estimated cost of the works
sanctioned on €ochin Bypass totals to
Rs. 330583 lakhs; Rs. 173.660 lakhs
for road works and Rs. 156.923 lakhs
for 5 Nos. bridges. The works are in
progress, except on the two bridges
viz. Panangad-Kumbalam and Aroor-
Kumbalam which have not yet been
taken up. These works would be com-
pleted in the latter half of the Fifth
Five-Year Plan period depending up-
on the availability of funds.

Regional Passpor{ Office in Kerala

2459. SHRI VAYALAR RAVI:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the reasons for the delay in the
opening of the Regional Passport
Office in Kerala; and
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(b) the staps Government have taken
to overcoms these difficulties and the
time by whigk the Dffice is expected
to start fumctioning in that place?

THE DEPULY MINMSTER IN THE
MINISTRY.OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) The
delay in the opening of the Regional
Passport Office in Cochin, Xerala has
been solely due to the non-aveilability
of guitable office accommodution.

¥

(b) During the last six months. the
Government have been negotisting’ the
renting of a private building, upder
construction in Ernakulum, through
the State Govesnment. It is under-
stood that the building is now ready
for occupatioh'and as soon as negotia-
tions for fixing the rent are completed,
arrangements will be made for shift-
ing the office from Madras to Ermna-
kulum. The office js expected to start
functioning there within *tie next

three months.

Progress of works of Hindustan Latex
at Trivandrum

9460. SHRI VAYALAR RAVI:

Wil) the Minister of HEALTH AND
FAMILY PLANNING be plesced to
state:

(a) whether the development works
of the Hindustan Latex at Trivandrunr
is progressing as per schedule; and

(b) if so, a brief outline ot the
works completed, a0 far?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M. ISHA-
QUE): (a) and (b). civil Works are
progressing satisfactorily. The orders
have. been placed for supply of boiler
and:-other vital equipments needed for
the expansion of the project. How-
ever, the completion is likely to be
some what delayed.
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Hallow Drili Rods for Bharat Gold
Mines Ltd.

2462. SHRI G. Y. KRISHNAN:
Will the Minister of STEEL ‘AND
MINES be pleased to state:

(a) whether the gsecond shift in the
T.B. Bit Shop (Central Woarkshops
and the BGML) was discontinued
owing to inarease in the Stock of
T. C. Rods;

(b) the requiremen; of T.C. Rods
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for the operation of Miney per month
ang the present stock position thereof,
including hollow drill rogg {Canada);
and

(c) whether  the Chaimman-cum-
Managing Director placed an order for
1,300 tonnes of hollow drill reds from

Canada at a cost of Rs. 63 lakhs wo
of foreign. exchange? e

THE DEPUTY MINISTE
MINISTRY OF STEEL app il

has beey, “discontinueq mainly due to
Power cut imposeg by the Kamptaka
Sta?e Electricity Board, and not dye
to increase in stock of TC Rods,

(b) The average requirement of
Bharat Gold Mineg Limiteq for Hollow

. present
Stock of Hollow Alloy Drifl Btee] is

about 154 tonnes. BGML ig proposing
to increase the production of Anished
drill rods to meet their own require-

ments, and alsy of other mining en.
terpriseg,

(¢) An indent wag raiseq by BGML
on the Indian Supply Mission, Wagh-
ington on 25th April, 1974 for procure-
ment of 730 tonnes of Hollow Alloy
Drill Rods and 200 tonnes of Extension
i . For this Foreign Exchange
of Rs. 68 jakhs wag released in favour
of the Company.

Publications depicting Herpic Deeds
and Sacrifices made by ‘Martyrs
and Gallantry Awarg Winnerq

of Armed Forces

2463, PROF. NARAIN . CHAND
PARASHAR: Will the Minister of
DEFENCE be pleased to state:

(a) whether Government would
bring out suitable iDustrateg publica-
tions depictifY the fieroic deeds -and
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saerifices made by the, martyTs and
the Gallantry Award Winners in the
Armed Forces, in the field of action or
other spheres_like reliqf.ygrk; R

(Y 2 g0, whether By deeteion Would
be taken in this regard; and

(c) if so, the nature of the decisjon?

THE MINISTER OF DEFENCE
gﬁm SWABAN SINGED: (a) to (¢).

overnment bring out such publica-
tions from time fo time. In 1958 a
booklet” enfitted “Honours and Awards
for Armed Forces” was published. A
revised edition was prought out in
1963. An updated edition is now un-
der preparation, Other guch publica-
tions brought out are «War in Pic-
tures”, "Bgmembered Glory” and
«Bangladesh and Indo-Pak War”.

Increase in pension of reservists

2464 PROF NARAIN CHAND
PARASHAR: Wwill the Mnster of
DEFENCE be pleased to state.

(a) whether tae increase ip pension
has alsq beep grgnted to the reservists;
and

(b) if so, the amount of increase

granted?”

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) and
(b). The Third Pay Commission which
examined- $he pay and pepsign struc-
ture of the gervice persenel did not
recommend any change in the amount
of reservists pension. This question is,
however, being examined separately
by the Government.

Ag a result of the x-ecommendations
ofthe Third Pay Commission, Govern-

men,. has granted <ertain ‘reliefs to
pensioners. These reliefs have been

extended to the regervist pensioners
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as well. The vates of Fhi veljefs are
as under:—

(i) For those reservist Rs. §/- pam. wef.
pentioners who res: . 1-8-1973, Res. 30/~
tired onor  after p.m. w.ef. 1-1-1974
1-1~-1973. and Rs. 15/~ p.m.

zxi) For those whore- Rs. '1§/- p.ni, ‘w.e.l.
tired before 7-3-73.  1-1-1973 in addition
to thé reliefs men-

tioned at (1) gbove.

Visit to India by Forelgn Hesds of
States during 1974 and 1976

2465 SHRI NAWAL KISHORE
SHARMA- Will the Minister of
EXTERNAL AFFAIRS be pleased to
state:

(a) the names of foreign Heads of
States who visited India during the
year 1974 and upto 26th February, 1975;

(b) the nature of agreements signed
with each of them;

(c) the views expressed by each of
them regarding situation in the Indian
Ocean ang Asian Security; and

(d) the steps taken to give & wide
pubheity to their views?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) and (b).
The required information is given in
the attached statement.

(¢) The visiting Hesads of States
were broadly in agreement with the
policy of making the Indian Ocean
a zone of peace, free from foreign
military bages and grest POWer
rivelry.

(d) Their views received wide pub-
licity in the Press, over the Radio and
TV.
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ttemént showin "!’o}e@? f -
Statesit shivaing the Harhés Gt m"md ' o o - _
: lS"rfo and ws-;.;'g‘;g ¥ ﬁﬂiﬂwﬂ‘% gurng the yem

i;;) Name of the Head of State Nature of agreement signed during the visit
. % “t o v . oal

o o e e et T S i b

1 H. E. Mr. Josip Broz Tito, President of the
. Socialist Republic of Yugosla~ia.
L 4

2 H. E. Mr. Anwar El Sadaat, President of the
the Areb Republic, Egypt.

3 R. B. U.Ne Win, President of the Socialist
Rerublic of the Union of Burma and
Chairman of the Council of Stater

. r.‘Le‘?Fold Sadar Senghor, Bresinent  Agreement .nn.,s-i;n:;:omic, Techmical &
of the Reput lic of Sepegal.y « Sewmnific Cooperation. -

Sy

s HIM Mohsmmad Raza Pablan 2 ﬁramehr,
‘The Shahanshah of Iran and HIM- Farah
Pahjsv: the Shahabarou of Iran..

6 H. E. Mr. Albert-Berrard Bongo, President  Agused Miputes signed and excharged bet,
of the Republic of Gabon ard Head of ween Shn T. A. Pai, Minuster of Industry
Governmert. & Cavil Supplies, and Mr. Paul Moukgmb,

i Jupibr Missterof Beonottyand Firtance,

7 H. B. Gasfer Mohammed Nimar1, President Agreement on Econcmic, Technical & Scien-
of the Demccratic Republic of the Sudan.  tific Cooperation ard cultural  matters.

Their Majesties The Yang-Di-Pertuen
Agorg of Malaysia.

9 His Majesty Jigme Singye Wangchuck, King

of Brutan.
10 HH Sheikh Zaved Bin Sultan Al-Nahysn, Letters exchenged regardirg the Indo-UAE
President of United Arab Emirates. ](;ml Crmmussion Culitural Agreement was
also sigped. o

17 H E. Dr. Kenreth D. Kaupda, Presidentof (1) Agreemert on Ecogomic and Technical
the Republic of Zamtia. Cocperation, ~ N

(i1) Protocol ont biMteral Cooperation.

12 B. E: Mr. Wilkam Gopallawa, President of
the Republic of Sr1 Lanks and Madame
Gopallawa. '

3 H.E. The Hon'ble Sir John Rerr, KA M.G.,
K St)., Q.C., Governor-General  of
Australa.

,of Bridges at Chetturai, ram to Edappally in Keralaes part of
ram and Varapuzha on National National Highway No. 17;

b b e
m"‘;"“’ No. 17 ’ (b) whether' Government are aware
. that three major bridgeg gt Chettugal,
2466. -SHRI VARKEY GEORGE: Kottapuram and Varapuzha have to
Will the Minister of SHIPPING AND be constructed immediately to rmske

RT be pléased to state: use of the road for traffic; and
i . 2

o b

4] " N
(a) whether Government have de- (¢) if 30, what-steps are being taken
clared the coastal road from Kottapu- to complete these bifdges? ~°  -*®
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THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDR]):
(a) Ye- Sir.

~ (b) and {c). The requirement of the

‘bridges pertaing to a recently changed
route for National Highway No. 17 in
the reach between Kuttipuram and
Edepally (Ernakulam) The old route
between Kuttipuram and Trichur js
alrepady existing as fully bridged royte,
Trichar and Ernskulam are connected
By Nautional Highway No. 47. Develyp-
ment of the altered route of National
Higlrway No. 17 between Kuttipuram
and Edapally (Ernakulam) to National
Highway standard will be arranged
according to availability of funds. In.
yentorisation for the present status
and deficiencies of the route and inves-
fi1zations and formulation of detailed
proposals for development works in-
<'uding the requirement of the bridges
are being pursued by the State Gov-
ernment.

fafirs dfiea & qvs & werd

2467 i siwe o fag - R
fatw et a2 @A W FoT G o
us ot ¥ fadwi & gf afuml & fear
wryTSiy &1 sa T e & 7

farey worrera ¥ guslt (oft fafon-
qw ww) : v A fevoE Ay
# aga & 7wt ¥ Ay o Wfowt P Y
gy fora wyaTsiY & SAy gwr } -
v, fg aar  wufoe 2o & 0-
wETd |

faeelt % wewm™

w2468, o see wew ey : =
ittey wite ofeare frtoy 5l og
agrd B g w6 e

(w) feslt & oeramel A F
oo Ferlt 4w oW wwaw §
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Famerdy arsr ey iy Qrfardt @ R ey
E;

(%) wrmoere & fewre o
weraret a7 faere w0 aqr 78 gevaret
o frafr s e g wic

() wfx gt, &Y sawr farea w
27

waveey it qficare fidtorr worreg
§ quridt (oft go ¥ gwe wEETE) :
(%) ¥ (v) . g s M oy Wy
& s gursivsr Stor & s

wen s ¥ whardt Trg e P
warin e wfas

2469. st Wm wew  fAlwx
T sy WY A AT A7 HI0 w4 OF

(%) wer wam § wHaQ T
o oA feay wfast g 8,

(=) =1 wiafugt, wwa, wix
waTwA 7 fAay ¥ wrow 9\ DAy
F1E F1w 7 A F X ¥ ofwwt ¥ frwrag
freft & ; o

(w) =fz gt @t wo fearfa & gare
FH & fag g@T @ e $1
@eE?

o7 s § IgaAr (sf gre)-
: wAaTq gy Aar fawy
¥ freafafas gamr ot § —

(#) 1,28,000,

(@) . (w). famm Y or§
fasrae s Ay 26 & 1 awfy, w -
s uer @y wiafmw, 1948 &
v fafenfy o0 & wwraw &
mfge o gl T E% ¥ o,
© AT 5 Ao FAI T67 W €
aERwEag?
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whrw o & At (e dive)
¥ wiwrfedt ¥ wor siw w1
sfwfirfen

2470. it viny wow ifiew - =
e st oy vk O pov &3 fr

(%) = wfos 0 & werriee
THEATET -1 aaT w¥-2 & ey
9 & wdnfal ¥ v ¥y W aia-
fafter o & @ & wam gETORE
fedagrdrany;

(=) afx gt, @ w& wageT o
gz & fog v 9og feg @ ¥ wvar
feg or @ § ; W

(7) Iu% sar afcorr fedy ?

oo WA ¥ I ot A
i) (%) wif sl weiw
WIET 9T &7 FrEY & o fey oy vow
¥ fag #rE wroaw 7

(®) " (@) : eli-1 wREA
¥ Y fogrf oz wfawr  wraiw smuR QU
g &% ¥Fr  wrEnr  Sfor W o
¥ 9w gr foard o A1 w&wfaar
g Wt g aw fom wEl W
¥4 Qe wrater F @fg aamr
et ¥ famfr feay omam 30

Aqe W agraar
2471, i vty wow fYfwe =
fakw siolt g T o Fav %0 s

(%) war Jarer & wror faerw ¥
AT ¥ & ol grer ¥ Wy F@IR Y
iy foar § ;

" (w) i g, & 3 A fea wn
@ oy Ay ¢ ; e

114

(7) @9 9T W woRTe @ W
Wy € ?

Tk sorrorw ¥ aq sl (st furfaa-
maE): () ¥ (7)) W@
1951 & Yyt % fwre agm @
o @ g ek w ol ¥ ag ey
ofy digaw evrawr g, 7 Y s
Afr 2é o &1 w@d, 1974 ¥ Forw
& QT A ¥ IJqTEE HY Wi
qTET & g Wi Aure wifew ggem
T faeqa faae- fe g i S
sreatg  wagsT a¥w & famio o
TEET D19 9% OF U $TeaTET
RUTA W Ggar 3 9T awea ey av |
o¥ wwr vt ax W agwfe g€ O e
WA AT WOfaF {Edhn srase @

e ofmier TEd ow
s w O #1 Ay & dfaw v
faar s 7

ferfsr Wt e

2472 =M wow i : =
folm ot ag TET & pur w3 R o

(%) = fofew & oo frere &
agraar 3 & foag g ¥ arw g H
sy frar g

(@) afz @i, @ 39 & fisw wwTY
®t ggraar Wil § ;W)

(w) =8 X W@ FER N wW
sifafwar & ?

farde st & ol (ol fafiw-
aw ) : (%) & (n) : fafew
¥ Hwafy ofew Wi awfees frem
# mm W & fag avere st
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g T ITW ¥ fog woere agoWw
rEgar Y @ § WY waws WY
oy § 1wy - e g §-fafew
& wifas faxw & faw . 462 W
w7 T i fo @ ok g ok
sEywTw OX fae ww R e
3 g fifmw & & %1 5 6K
FTOFT W AW, WREAR T TN
¥ o awior @ F SF

Jobless Doctors in India

2473. SHRI VARKEY GEORGE:
Will"" the Minister of HEALTH
AND FAMILY PLANNING e
pleased to state;

(a) whether 25,000 doctors in the
country . are jobless;

(b) whether 15,000 doctorg have
already gone abroad in the last ten
years;

{c) whether it 1s all due to non-
availability of job opportumties and
facilities for higher training to all the
deserving medicos;

(d) whether this trend is bound to
effect the health problem of our peo-
ple due to non-availability of proper
timely medical aid in the near future;
and

(e) if so, the reaction of the Gov-
ernment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRIAKXK.M.
ISHAQUE): (a) and ¢b): No survey
has been conducted ‘and, as such no
firm figures regarding jobless doctors
ar those who have gone abroad in
the last ten years are available.

(c) Job opportunities and faci-

lities for postgraduate training
for doctors in India are
considered. adequate. However,

the reasons for Indian doctors going
abroad are complex, Some 'o? them
g6 for higher tmining, others ‘¥o
because better research facilities may
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be availabje and some chooae to work
in developed cotntries ' Because of
general higher—lebet of emoluments
obtaming in thoae eountnu.

(d) Any mizmtxon trom the
country is bound fo alter the doctor-
population ratic and to that extent
curteil the hesith Pacilities ‘available
to the people.

(e) A statement indicating the
steps taken to check Yraindrain is
laid on the Table of the House.
[Placed in Library. See No. LT 8115/
75) Besides, the Education Council

for TForeign Medital Graduates
(EGFMG@) examination of USA.
which enabled Indian  doctors to

appear in this country for acquiring
the quahfication necessary for
employment in the U.S.A. has
been banned

Collision between oil tanker and cargo
ship at Bombay. Harbour

2474, SARDAR SWARAN SINGH
SOKHI: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) the loss and damaga caused
due to collision between Oil Tanker
and Cargo Ship at Bombay Harbour
on 12th February, 1975 at midnight;
and

(b) the reasons of the collision and
the steps Government propose to take
to check such recurrences?

THE MINISTER QF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M TRI-
VEDI: {(a) As a result of collision,
two tanks of the Liberian ofl tanker
‘CAPULONIX’ were damnged and
revealed gaping hole 18%20 feet from
topdeckdowntol*ltolbteetdmﬂ
marks. Loss in terms *of chbgo is
about 2200 tonnes of Iranfaw Hght
erude which spilled out into the sea.
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Bulbouas, nd forepesk tank of
‘STATE | %& PRADESH'
weg found gnmaq“ jed. The'damaje was
not considered serious and the vessel

2 on 14-2-75, Proper assessment
of demage sutered would be made
whd fwfexivhn of damageentdioss
would be ascertained when the ship
g6es tor drv docking during - this
Wonth

(b) A preliminary ihquity~under
Section 858 of the Merchant Shipping
Act, 1958 is 1n progress. Cause of the
casualty and measures necessary to
Pravent recurrgnce. of such incidents
will be determined on receipt and
examination of the Inquiry report. In
the meantime Bombay Port Trust
have issued orders to ensure that an
incoming ship.-approaching for -Rilot
is always given priority over an
out-going ship disembarking Pilot and
also that if necessary the outgoing
ship is made to wait clear of Pilot
vessel cruising grounds until the
entering ship has received the Pilot
and proceeded up the Harbour.

Gold output ‘at Kolar Gold Mines

2475, SARDAR SWARAN SINGH
SOKHI: Will the Minister of STEEL
AND MINE$ be pleased to state:

(a) whether the ‘Gold output at
Kolar Gold Mines hag fallen by 50
per cemt;

(b) whether thougands of wgr'kerl
bave left Kolar Gold Mines, and wel-
fare measures had .come to a stand-
still three years ago;

(¢) whethet ‘Ciovernment propose
to run these mines or close fown
thega fn the ‘Hear futires'dnd

(d) if so, the reasons thereof?

PHALGUNA 15, 1806 (SAKA)
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THE DEPUTY MINISTER IN THE
MINISTRYE. OF  8STEEL, AND MINKES
(BHRI SUKHDEV PRASAD): {a)
Nao,..Sir.”; The Bharat Gold Mines
production during the last five years
is given below:—

(Production of gold
in lakbs grammes)

1969-70 v s 19°79
1970-71 . . 21 78
1971-72 , R 2246
1972«73 . R 2000
§973-74 . . 1802

(b) No, Sir. Reduction in Labour
strength in Bharat Golg Mines during
the period from 1:4-1972 to 31-1-1975
has been 1083 due to retirement,
resignation, medical unfitness and
death. It is not a fact that welfare
measures Ahad-come to g standstill
three years ago. These continue %o be
maintained as in the past.

(e¢) Government propose to continue
;‘unning these mines

(d) Does not arise.

Free Travel concession o Members of
family of Armed Forces

2476.SHRI RAMACHANDRAN
KADANNAPPALLI: Will the Minis-
ter of DEFENCE be plessed to state
how long would be further delayed
the implementation of the recom-
mendations of the Third Pay Commis-
sion regarding free Travel concesgion
for all the family members (wife and
children) of the armed forces person-
nel while proceeding én annual leave?

THE PEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
J. B. PATNAIK): The recommenda-
tions of the Third Pay Commission
relating to the fravel concessions
@dmissible to .the members of the
families of the Armed Forces person-
nel while such personnel proceed en
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Abeir annual leave are under exami-
nation and Government orders are
-axpected to be isgued shortly. Mean-
-while, they ure being given the
~concessions under the existing brders.

.Betting up of Expilosives Manufactur-
ing Plant

2477, SHR1 RAMACHANDRAN
KADANNAPPALLI: Will the Minis-
.ter of DEFENCE be pleased tc state:

(a) whether there is any proposal
with the Government of India to
«establish an explosives manufacturing
plant anywhere 1n India; and

(b) if so, the estimated outlay and
productivity of the Plant?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
RAM NIWAS MIRDHA): (a) and
(b): Government sanction has been
accordeq for getting up a project at
Itarsi at an estimated cost of about
Rs. 79 crores to produce propellants
to meet the increased requrements of
Defence. It is not in the public
interest to disclose the details of the
"Project.

Effect of Minimum Wage Act on
Small Scale Industries

2478. SHRI DHAMANKAR: Will the
Minister of LABOUR be pleased to
state:

(a) whether the situation arising
out of the recent Minimum Wages Act,
hag threatened Engineering and Che-
micals in particular and several pther
small geale industrieg in general into
varioug difficulties such as large seale
retrenchment and umemployment, ad-
verse effect o, the training of appren-
tices, wiping out of the profitability
of small units, forcing them to close
down; and
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(b) if eo, what measures are pro-
posed to be taken np:udhmy 1n
allevigte the dificulties being experi
enced by such Industiies?

THE DEFUTY MINISTER IN THE
MINISTRY OF LABOUR (SHR1
BALGOVIND VERMA): (a) and
(b): The question seems to refer to
the minimum wage notification issued
by the Government of Maharashtra
and the information asked for is not
available with this Ministry.

Charges against R.P.F.C Bibar, Patna

2479 SHRI RAMAVATAR SHAS-
TRI: Will the Minister of LABOUR
be pleased to state:

(a) whether geveral charges of
favouritism and corruption against
the Regional Provident Fund Commis-
sioner, Bihar, Patna are pending be-
fore Government; and

(b) if so, what are those charges
and what actiong have been taken or
are proposed to be taken against the
said Commissioner?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and
(b): Presumably the Question relates
to Shri S. S. Chatterji who relin-
quished charge of the post of Regional
Provident Fund Commissioner, Bihar
on 7-2-1975 (Afternocn) consequent
upon his transfer, During the year,
1974 Government received some com-
plaints of corruption against him,
These were examined in consultation
with the Central Provident Fund
Commissioner. As they were found
to be pseudonymous, no action was
taken on them.



Ja1  Written Answers

Natiousi Bighways th Kurnataks

2480. SHRI K. LAKKAPPA: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

Hi:;: the total Jlength of National
wayy already sanctioned so far in
Karnstaka in the existing National
Highways system;

(k) how many miles of such roads
are not yet comngiwed Or sre under
vonstruction; end

{c) the amount sanctioned and the
amount already utilised?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRIH.M TRIVEDI)-
(a) and (b) The- total length of
National Highways in Karnataks is
1996 Kms. incffuding 190 Kms. of
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missing links, 153 Kms of the
missing links are under construction
and the work in 35 Kmse has not yet
been taken up. Since Jet.April 1969,
(beginning of IVth Plan) "to 3lst
March 1975 estimates totalling to
Rs. 16.15 crores (Rs. 11,87 crofes for
road works and 'Re. 488 croves for
bridge works) have beem sanctioned
covering construction of missing
links, migsing bridges, improvement
to ' low grade wections, widening
single lane sdum to two letes,

atrengthening mvement, COng~
truction of reconstruction/
widening of w and  narroW

bridges and culverts.

(¢) The year-wise amounts allottéd
to the Government of Karnataka afd
that utilise for improvement &hd
development of National High
since the beginning of the F
Five Year Plan are as below:

Financial Year Amount allotted Amounrt utilised
(Rs. lacs.) (Rs. lac®)

1969-70 2¢ 2~ 18 60
197C-71 74 65 77 02
1971-72 . . - 248 54 259-66
1972-73 399 > 387 83
1973-74 3c8 oo 37707

1974-75 320 ¢~ 24613 (upto Janu-

ary. 1975)

TOTAL : 1370 77 1366 31 (upto Janu-

ary, 1975)

Karnataka Smal} Scale Units affected
by shortage of Iron and Steel

2481. SHRI K. LAKKAPPA: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether £mal) scale  units in
Kamataka, have been affected due to
shortage of iron and steel; and

(b) if so, the wteps proposed o be
taken by Government for the normal
production by small scale units there?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
and (b)There is at present adequate
availability of most categones of
jiron and steel materials in the
country, Most of the State .Small
Scale Industries Corporations inclu-
ding that of Karnstaka, have also
adequate stocks of steel. However,
some shortage in supply has been
reported regarding Plates, Sheets
and some sections of structurals..The
main producers are taking steps to
improve the position of availability
of categories in short supply.
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Development of National Highways in (a) the Nationa) Higliways proposed
Karpataka to be devgloped in Kemnataks during
the Fifth Plan period; and
2482. SHRI X LAKKABPA:. il . .
the Minister of SHIPPING A’%‘m AR NSO, ha e
TRANSPORT he.pleased g0 state: (b) the main’ features. thepdat?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING AND
TRANSPQRT. , (SHRI H. M. TRIVEDD:

Statement

(@) and (b : Presumably, the MembY:r is hovingin mind the routes, proposed by the Kerna-
“taka Gowt. for jrcipsion ip the N.H. System under the sth Plan.  These ;E%niliieﬂ‘ﬁd balowse
" S + vad . et
LIST ?OF ROADS PROPOSED FOR ADDITION TO NATIONAL HIGWAY SYSTEM
Trewyss YE aob IN MYSORE STATE

SI. No. Name of Road

—..—.-_-p-h-_—-—?—‘-hﬂ- - ——

(1) Bangslore (N.H.No, 4) Rammagaram-C‘mnnaﬁa’t‘f\é-ma&\&-Maﬁaya-Srimnzﬁpima.
Mysore-Namangud-Gundiupst and on to Ootacamund and joiring Coimbatore on
N.H 47 in Taml Nadv State.

{2) Gootyon N H N> 711 A~iars Pradash Gayrakal Andhra Pradesh /Mysore State Border
B:ll ry-Hosp:t-Koppi1-Gadsg-Hubli-Karwar.

(3) Bongal re to Meang:lore (via Mysore and Merooara}

(4) Citraturga-Ka1 w-Cnicknigalar-M 1higere-B:lthan-gili-Bantwal oo N H 48 (aad on to
Mingalore) connecang N H 13 :niN.H 4 with N H 17 and National Highway 48.

(s) Be=lgaum-Buap 1r-Guibirga-Humrsbad.
(6 Honnavar-Talagupps-Shimage-Arasikere-Tumkur.

(7) My3)ee-S 1a13apat12-N ig1ming 1i-G uckanayakahoii-Huhyar-Hiriyar-Bellary-Siruguppa-
Shahpar-Gulbarga-H am 1abal connecung N H. 9.

(8) B=lgsum-Bagalkot-Raichur-Mehehoobnager.

‘g) Drwar 05 NH j~L> timArmot Lafing to Paagy (Cooinal of Goa)

Since no final decision about new Highway during the 5th Plan period.
additions to be made in the existing This 15 dependent upon a number of
National Highways system during the factors, such as the availability of
Sth ﬂan period has yet been taken, resources vis-a-vis the extent to
it is fot possible to indicate at this which a road satisfles the criteria
stage the position about any road or laid down for the declaration of roads
foads in-any particular State, inclu- as  National Highways, inter-se
ding Karnataka, which could expect priority of individual schemes on an

to be taken over ag a National AH-India basis, etc
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Deterioration of Services of DTC

2dss. SHAE- BIRENDER SINGH
RAO: Will the Minister of SHIPPZ
ING AND TRANSPORT be pleased
1 ‘mbntit ’

:6R) !’h‘mq‘”“’lce of Delhi Trans-
port Corporation has deteriorated
after its taking over by the Central
Government:

ADJ WOELIET WNeLe J§ NO Proper up-
lift  and mainteixhnCe of buses with
the result that’ number of ‘off road’
buuea has increased

(c) whether it has been brought {o
the notice of (Government that many
buses run without proper number
destination boards causing consider~
able inconvenience 1o the commu-
ters; and

(¢1) what measureg are intended to
improve the working efficiency of
D.T.C. in the Capital?

T'HE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRI-
VEDD): (a) to (d) Several measures
{tave beep taken after the establish-
ment of the Pelhi Transport Corpo-
ration to improve the bus serviceg in
the capital. The Corporation pur-
chased 1070 buses from 3rd November
1971 till 28th February, 1975, includ-
ing 630 buses for purposes of replace-
ment. The total strength of the fleet
has increased to 1806 buses. Besides,
the Corporation ;s operating 96 pri-
vate buses and 92 mini buses to meet
the transport requirements.

Ap area in which the Delhi Trans-
port Underta‘qng had beeyn; deficient
for some vears related to ‘maintenance
and repair of vehicles
improve the facilities in thig regard,
eight more depots have been cons-
tructed, taking the total to fourteen.

The entire route pattern of the bus
services in Delhi is being re-struc-
tured on scientific lnes. To begin
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with, a number of Sugam Seva routet,
radiating from, the C
vera, wmiuseimm g;

the second phase, Mu vA_on

the Ring Road was St ;Lin May,
m74 A network of radiaj, and feeder
f‘?w is in thf Process, of. introdug-
As a reqult of the varipug mea-
sures taken, there Hag been ,Some im-~
provement in the bug services in the
capital. To mention a few directions
in which improvement~is noticeable,
the average number of buses on road,
increased from 909 in Octgber, 1971
to 1294 ip Jam:.ary, 1975, the percen-
tage of fleet utlhsxﬁgn, average pum-
ber of trips operated, average kilo-
meters operated daily and average
earning per bus daily .also increased
over the same peried. It is, however,
possible that there may stil] be some
routes,areas on which the frequency
of the bus services, especially during
the peak hours, may not be uptp the
level desired. But, by and large,
there is improvement in the odverall
pasition

The Corporation, further, proposes
to purchase akout 450 new  buses
during 1975-76 and construct four
more depots. The scheme of feeder
serices is also proposed to be gradual-
ly extended. With these schemes
materialising and all the buses plying
on the old pattern brought under
the new system of operation, it is
expecteq that the problem of the
commuters in the Capital woulg be
solved to a large extent.

(c) The maip difficulty in the pro-
per display of destination boards has
been the unscientific routeing system
of the Corporation and diversion of
a large number of buses from their
scheduleq routes to other routeg to
meet urgent requirements. Under
the new route-structure being evolv-
ed, the same bus will plv on a parti-
cular route throughzu the day. In
the new buses, destination boards
are being displayed jn the front and
in the rear. Boxesg are also being
fitted near the entrance gate for the
display of destination boards of the
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; &s in the front, Stepg have
also taken to provide coloured
destination  boards, identifieq to
diflevent nodes, to be on
buses operating from those’nodes. In
the old buses, the work of providing
degtination boards at fhe rear is being
taken up gradually.

Return of Indisn Doctorg from West
Afvican Countries

2484, “$HRI K. MALLANNA: Wil
the Minister of HEALTH AND FA-
l!lt? PLANNING be pleased to

(a) .the names of West African
couniries to which the gervices of our

Doctors belonging to CHS or CGHS
have been loaned;

€b) the names of the Doctors, coun-
try-wise, the period for which their
services Yere loaned, the names of
these doctors who have exceeded the
term for which they were originally
sent;

(¢) whether Government have laid
down any policy fixing the period of
their foreign assignment so that as
many® Indian doctors as possible could
"B benefited;

(d) whether the Indian doctors who
have exceeded their original terms of
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foreign atsignment to thawe counmtries
have heen asked to return home; and

{e) whether in the event of their
refusal to return, their passports

would be impounded and i not, the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHR] A X.M.
ISHAQUE): (a) The Government of
India had sent Central Health Service
Officerg to the West African country
of Nigeria on deputation on foreign
gervice terms,

(b) A statement containing the in-
formation ig attached.

(¢) The Cenral Henlth Service Offi~
cers are normally gent on foreign
assignment for three years in the first
instance; thereafter, extension for 2

period of }wo yearg on special grounds
is allowed.

(@) Yes.

(e) All action including the im-
pounding of passportg will be taken
against those doctorg who refuse to
return home.

Statement
Sr.  Nameorthe C.H.S. Designation Date of  Pericd of deputation
No, Officer release
1t Dr. P.§. Jain , G.D.O. Grade I 2-3-1967  Five years
2 Dr. O.P. Chadha ’ 25-31-1967 Two tours of 18.24
months

3 Dr. A. K. De
4 Dr. N. Pakrasi .
s Dr. C.R. Malik . »

6 Dr. U.S. Nathani
7 Dr. H. Ragchi . v

8 Dr. Sarat Prasad B ”»

25-1-1967 Five Years
28-4-1967 Five Years
1967 Three years, Extended
upto 30-10~1972
20-12-1972 2 tours of 1§-24

27-4-1973 2 tours of 22+24
months

2-5-1973 2 tours of I18-24
(AN) monthe
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Str.  Name of the C.H.S Degignation Date of Perio) of De
. pU-
No. Officer release tation
9 Dr.S.K. Roy Chgudhri , G.D.O. Grade I 24-10-1973 18 months
10 Dr, A.P. Mathur . s 21-6-1974 2 tours of 18 months
(AN) each

1T Dr. M.L. Mathur

12 Dr. 8.K. Kundu

. Specialist Grade

15-11-1970 3 years Extension {m
further penod s
under consideration

6-12-1972 2 tours of 15-24

months.

13 Dr. K. K. Srivastava . ’ 27-3-1973 Do.

14 Dr. S.M. Bhattacharya ” 15-5-1973 Do.

15 Do K. N. Srivastara . " 2-4-1973 | 2 tours of 18-24

(AN months

16 Dr. B.K. Moulik . 5 29-5-1973  3-4 yeais

17 Dr. R.K, Mchta . 35 1-7-1973 } 12-24 months

18 I>e. M.S. Grewal . Supertime Grade II 2-6-1970 3 tours of 18-24
months

19 Dr. P.N, Kandu . G.D.O. Grade I | 24-10-1973 2 tours of 18 months

20 Dr. /Smt.) P. Kundu . 35 24-10-1973 2 tours of 18 monthg

21 Dr. Arun Kumar . ' 19~-10-1973 Three years

22 Dr. C.L. Sapanhar . » 19-10-1973 Three yeas

23 Dr. O.P. Rastogs . . 28-5-1974  Thrce years

24 Dr. K. G, Thomas . 33 17-2-1968 Three years.

T1 2 H.S. offizers mentioned at 8.Nos. 1-5 and 24 have not returued to India afier complet~

mg thar period Of torelgn assisgnment.

Return of India, Doctorgs working in
West African Countries

2485 SHRI K MALLANNA: Will
the Mnster of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) Government’s policy 1 re-
gard to giving permission to CHS/CG
HS doctors to accept assignmeong in
West African countries;

(b) whether any period of such as-
signment has been prescribed;

(c) what action has been taken ag-
ainst those doctors who were gent to
West African countries but have mot

3808 LS.—5

returned India despite having com-
pleted their original term of assign-
ment; and

(d) the names of such erring doc-
tors and further action proposed to
be taken to force their return to India,
including impounding of their pass-
ports?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A K M.
ISHAQUE): (a) and (b) The Gov-
ernment of India have laid down the
following principles in connection
with the deputation of C.H.S. officersg
on foreign service abroad.
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(i) CHS officers will not generally

go on foreign assignment before
rendering five vearg service.
(ii) Only those CHS  officers

whose work and conduct are found
to be satisfactory and who  are
considered suitable in all respects
will be sent on foreign service.

(iii) These officers would mnor-
wmally be sent opn foreign assignment
for three years in the first instance;
thereafter cxtension for a period of
two years on special grounds can
be considered.

(iv) No CHS officer will normally
be given a seconq foreign assign-
ment unless he hag workedq for at
least five years in India after his
return from an earlier assignment
fasting for more than a year. .

(v) A resignation submitted by
a CHs officer while he is on foreign
service abroad will not be accepted.

(¢) Necessary action to recall the
CHS officers from foreignp service who
have completed the terms of their
assigmment ig being taken.

(d) The following six doctors whn
had gone to West African countries
on foreign assignment have not re-
turned to India s¢ far and necessary
action to cal) them back including
impounding of their passport is being
taken: —

1. Dr. A. X. De
2. Dr. N. Pakrasi
3. Dr. X. G. Thomas
4. Dr. P. S. Jain
5. Dr. O. P. Chadha
6. Dr. C. R. Malik
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Aluminiom for Governmemt of
Karnataka

2486. SHRI K. MALLANNA:
SHRI G. Y. KRISHNAN:

Will the Minister of STEE{, AND
MINES be pleased to state:

(a) whether Government of Kar-
nataka has requested the Union Gov-
ernment for early release of alumis
nium;

(b) if so, the quantity needed by
that State; and

(c) the reaction of Union Govern-
ment to the request?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
to (c¢}. In January 1975 a request
was made by the State Government
of Karnataka for special allotment of
350 tonnes of E.C. grade aluminium
for meeting the additwonal require-
ments of the State Electricity Board
in connection with the programme
or energisation of pumpsets in
1974-75, It has not been possible
to allocate the additional metal
against the request of the Govern-
ment of KXarnataka and simijlar
requests from other State Govern-
ments as the entire estimated
production of E. C, grade aluminium
metal for 1974-75 had already been
allocated for the manufacture and
supply of cables/conductors, ete.

T vt Y wet J g0

2487. it ¥iwY wue Vag: T4
ANags ot~ of aEa Ay 9y @ A
Foww B 2w o frw fre osw §
et et g % o o § 7
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hacd
wre AT Cadre-training Campg for activities of
ﬂ?‘" !lftl‘g'!’ # Agricultural Labouy Organisations
e Wit (st qee gRo faddy)

fascor get 2488, SHRI S. A. MURUGANAN-
THAM: Wili the Minister of
farazoy LABOUR be pleased to state:

(a) whether Governmenl have de-
cided to holg cadre-training camps of

Mo T FTHA 17 qu activities of the agricultural
"o 1974 " gt labour organisations in different
States; and
wearE firo
Mo A tb) if so, the features and cbjec-

tivey thereof?

THE DEPUTY MINISTER IN THE
1 miy S 2299 MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA4: (a) and (b).

2 1468 The National Labour Institute, New
3 fagv 2117 Delhi, which is an autonomous orga-
4 TENTE 24 nisation has proposed {o hold a
freeh ) number of camps for building up
5 72 and developing the leadership skill
6 T 229 of the rural agricultural wcrkers.
; The first such camp was held in
7 1352
gm ) Bananabagram village in Burdwan
8 qron 729 District (West Bengal) from the
o fauras g3¥w 630 27th February to 3rd March 1975,
woRT The Government of West Bengal
10 Ziﬂ"{ 541 agreed to provide necessary facilities
11 F% 784 for the camp
12 wey giw 2670
13 WETTE 2861 Increase ip 9utlay of Health Scheme
in Fifth plan
14 ’17‘1‘"}_( 211
15 Yag 345 2489, SHRI ANADI CHARAN DAS:
16 ®Alew 1996 SHRI P GANGADEB:
17 AT 113 SHRI D. D DESAL
18 €T 1649 Will the Minister of HEALTH AND
19 999 865 FAMILY PLANNING be plessed to
20 T 2157 state.,
21 fufeey 62 (a) whether Goveinment are seri-
- ously considering to have a  decent
22 HATE 1749 . Health service in the country;
23 fagv:r 200
24 TET YAY 2328 (b) 1f so, whether his Ministry had
called for a substantial increase in the
25 qfraw s 1419 outlay on Health in the Fifth Plan;
and
™ 28870 (¢) what other steps have been tak-

en by Government in this regard?




135 Written Answers

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI AKM,
ISHAQUE): (a) Keeping in view
the constraint on resources adequate
health services are available through
out the country.

(b) Health sector has been
provided a sum of Rs 796 crores for
the 5th Plan as against Rs. 433 crores
in the 4th Plan and thus there is a
substantial increase in the outlay on
Health in the 5th Plan.

(c) Does not arise.

Loss to Steel Plants

2490. SHRI ANADI CHARAN DAS:

SHRI PURUSHOTTAM KA-
KODKAR:

SHRI P, GANGADEB:

SHRI RAGHUNANDAN LAL
BHATIA:

SHRI SHRIKISHAN MODI.
SHRI D. D. DESAI:

Will the Minister of STEEL. AND
MINES be pleased to state:

(a) whether there have been great
losses to the steel plants due to the
present pricing policy of steel; and

(b) if so, whether agny policy tevi-
sion is under the consideration of Gov-
ernment?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD):

(a) No, Sir The prices of the
following categories of steel were
last increased in October, 1873:-—

Blooms

Slabs

Billets

Seamless Blooms
Squares

H R Sheets
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H. R. Strips/Skelp

C.R. /HR Sheets (above 18G)
C. R. Coils

G.P./G.C. Sheets

Rounds and Flats

Wire ROds,

Since October, 1973, there have been
price adjustments to take care of the
increase in excise duty and rallway
freight. The above increase (in
October 1973) covered approximately
71.12 per cent of the production of
integrated steel plants in 19873-74,
The prices of rails, plates and
structurals were increagsed in Sep-
tember, 1973 along with categories of
steel. From time to time, as required,
costs/price structure of steel is
reviewed

(b) There iz no propesal to
change the present pricing policy of
steel products

Import Programme of Fertilizers for
1915

2481 SHRI ANADI CHARAN DAS:

SHRI PURUSHOTTAM
KAKODKAR:

SHRI RAGHUNANDAN LAL
BHATIA-

SHRI SHRIKISHAN MODI:
SHRI D. D. DESAIL:

Will the Minister of SUPPLY AND
REHABILITATION be pleage to gtate:

(a2) whether the nuport programme
of fertitlisers for the year 1975 had
been finalised;

(b) 1f 50, the bread featureg there-
of and which of the countries have
agreed to supply fertilizer to India;
and

(e¢) the total guantity of fertilisers
to be imported from them?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R, K.
KHADILKAR): (a) Yes, Sir.
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{b) The targét is import 15.07 lakh
tonnes of Nitrogen fertilizer, 4.04
Iakh tonnes of Phosphate fertilizer
and 6 5 lakh tonnes of Potash fertili.
zey for 1974.76 (Khariff 76 and Rabi
95-76).

(c) So far the Deptt. of Supply and
MMTC have concluded contracts for
import of 7 50 lakh tonnes of Nitro-
gen fertilizer, 3 43 lakh tonnes of
Phosphate fertilizer and 0.48 lakh
tonnes of Potash fertilizer for ship-
ment during 1975,

Misuse of Antibiotics

2492. SHRI ANADI CHARA\ DAS.
SHRI P, GANGADEB

SHRI RAGHUNANDAN LAL
BHATIA

SHRI D D DESA]

‘Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
slate

(a) whether the ¢ .peit ccumitiee
of WHO has expresced anxiety over
continued mususe ¢ 4 ibhiotacs,

(b} if so, whether Gevarnment have
made any recommeadations o the
hospitals regarding any wieos t cone
tiol the use of thcwe drugs, and

tc) i so, the o'l neg therec

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A K
M ISHAQUE) (a) 1o (¢) The in-
formation 18 being collected and wll
be furmished as soon as 1t becumes
available

Gujarat Aluminium Project

2498 SHRI M RAM GOPAL
REDDY Will the Minister of STEEL
AND MINES be pleased to state

{a) whether the Tuture of Gujarat
Alumimum Project has become un-
certain due to no clear wudicatian cf
financial support trom Iran; and
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(b) if s0, the measures proposed?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) (a)
and (b). Iran’s final reaction to the
proposal for setting an Alumina Plant
in Gujarat, as a Joint venture for
supply of alumina to Iran 13 not yet
known. After the same is available
action to work out the detailed terms
for the collaboiation etc, will be
taken

UNDP-Aided Sponge Iron Plants

2494 SHR1 S R DAMANI- Wiil
the Mmster of STEEL AND MINES
be pleased to state

{a) the prugre.s made on the hcence
1ssued to Andhra Pradesh ang Gujarat
Industiial Development Cosporations
for setting up sponge 1ron plants under
UNDP ad,

(b) the salient features of these
projects, hike capital cost, capacity,
location, availabibitv of plant and
macninerv, technical know-hew, raw
material and financial pigjections,
and

(¢) when they are Yhely t) he com-
missioned?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD! (a) to
(¢) The Sponge Iron Plant to he mm-
plemented bv the Gujarat Industrial
Investment Corporation 1s not covered
undey UNDP ad For this plant,
global tenders were 1nvited by the
Gujmat Industrial Investment Corpo-
ration for obtaining collaboration pro-
posals for supply of process know-
how and basic engineering. Offers
have been received by them and aie
under scrutiny Restricted tenders
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were also invited by them for detailed
engineering of thiz project. The para-
meters of this project would depend
very much on the process to be adop-
ted and specifications of gas and ore,
Reliable estimates of capital cost us
well as decision on location can be
made only ofter decisions _on the
above are taken, According to the
Letter of Intent issued for this pro-
ject, the annual capacity of the plant
will be 1,80,000 tonneg of sponge
iron.

The Sponge Iron Plant proposed to
be set up by the Andhra Pradesh
Industrial Development Corporation
is covered by UN.D.P. aid. The UN.
D.P will be meeting the foreign ex-
change component of the project and
also providing services of  experts.
Proviecion aleo exists for training of
Indian engineers abroad. Tender spe-
cifications for the plant and equip-
ment have been finalised and action
is being initiated for the procurement
of imported equipment. M/s M. N.
Dastur and Co. Pvt. Ltd.,, have been
appointed by the Andhra Pradesh
Industria] Department Corporation as
their Consulting Engineers. The guita-
bility of raw materials is being tested
at the National Metallurgical Labo-
ratory, Jahshedpur. A Project Mana-
ger has been appointed. The project
is expected to be commissioned in
1977.78. Other details are given
below:

Capital cost: —Estimated at about
Rs, 5.5 crores,

Capacity: —30,000 {onnes of sponge
iron per anmm,

Location—Paloncha near Koth.a-
gudam, in Khamman- District
of Andhra Pradesh.

Raw materials: —Iron ore to be
obtained frorn  Bayyesram
deposit which 1s nearby and
non-coking coal from Singa-
rani Collieries,
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Utilisation of Reservation Quota for
Ex-Service men in Public
Undertakings

2495. SHRI R. V. SWAMINATHAN:
SHRI P. M. MEHTA:

Will the Minister of DEFENCE
be pleased to atate:

(a) whether Government are tak-
ing steps to ensure that reservation
provided for ex-service men in public
undertakings were fully utilised;

(b) it so, how many ex-service men
have so far been absorbed in these
public undertakings;

(c) whether Government are con-
sidering to seek job queota in private
units also; and

(d) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
J. B. PATNAIK): (a) Yes, Sir,

(b) The number of ex-Servicemen
absorbed during 1972, 1973 and upto
30-6-1974 is 3664.

(c) and (d). The matter is under
consideration.

Russian Supplies of Egquipments for
Steel Production

2496. SHRI SAMAR GUHA: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether scheduled Russian sup.
plies of equipments for steel produo-
tion and other spare parts are being
delayed;

(b) 1f so, the factg thereabout;

(c) the number of Russian experts
or other personnel connected there-
with working in the steel production
units in India and the terms and con-
ditions of utilising their services;
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{d) monthly expenditure for such
Russian experts on account of their
wages, allowances and other perqui-~
aites; and

(e) whether these cxperts or other
personnel connected therewith are
paid directly or through their Em-
bassy?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
No, Sir. The supplies of equipment
and spare parts are being received
from U.8.S.R. generally according to
the schedule of construction of the
plants.

(b) Does not arise.

(c) At present 622 Soviet specia-
lists—384 specialists for construction
and design supervision, and 238 spe-
cialists for operation are working in
Bokaro Steel Plant. 33 Soviet
specialists—19 for construction, erac-
tion and commissioning and other
works copnected with expansion, and
14 for operation and maintenance are
working in Bhilai Stee] Plant The
terms and conditions of employment
of these specialists are very detailed
and are laid down in the respective
contracts concluded with the Soviet
organisations.

(d) The average monthly expendi.
ture on each expert on account of
wages, allowances and perquisites.
is about Rs 11,400!— in Bhilai
Steel Plant. Requisite information in
respect of Bokaro Steel Plant is being
collected and will be laid on the
Table of the House as soon as possi-
ble.

(e) The Soviet experts are not paid
directly, but through the concerned
Soviet organisations.

inddan Defence Personnel sent to
Russia for Tralning

2497 SHRI SAMAR GUHA: Wil
the Minister of DEFENCE be pleased
to state:

(a) whether Indian defence per-
sonnel have been sent to Russia for
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training in handling of mijlitary
equipments supplied by that country
during the years 1971--74,

(b) it so, the number of such de-
fence personnel sent to Russia;

(¢) whether Russian military ex-
perts have been invited to India dur-
ing the same period for giving train-
ing to Indian defence personnel be-
longing to various wings of the Indian
army in  handing Russian defence
equipments or for other purposes; and

(d) if so. the facts thereabout?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) to (d).
Defence equipments are sometimes
obtained from the USSR, as well as
from other countries The suppliers
are obliged to familiarise our per-
sonnel with the equipment in such
cases. Indian defence personnel have
been deputed to the USSR for this
purpose, wherever necessary. It is not
considered proper to disclose further
details However, no Russian experts
have been called to give any training
in India.

fieeelt aficags e & weftr o ot
Taw 7o ufew @y

2498. oY 79 =y yrv - WT
draga Wt ofvagw Sl a7 Wy &
Far % fir

(%) faeoit afcaga e § 3o
feaey gafir i #€ 2 o ww quo
et 3§ ww Y ? wl feod oF
FFRafr g & qur Pt o &Y wowAe
5 ar W@ §; o

(&) = af 1972, 1973 W
1974 ¥ faeslt qfmge & gra Ave
% &7 gor fraelt gerafin wite oy of ?



143 Written Answers MARCH 8, 1875 Writien Answers

fNaga @it aicagw warwg § e
A4t ot o o fyan:) : () feeelt
qfcags frarm # g qaitra faawm sy
27 FUT WA § | W a9 fw
F qr9 1806 99 & fag® ¥ 170 @9
€47 ¥ QAW IF FT ATAAT B FTW
oY g€ & 77 1636 TEN ¥ ¥ WA
1380 F ffa sew T AT H & 1
WY 256 FH IUGHT TATT FT TAI-
9@ ATT T AP gfee & Wie Ty
afefmw 1030 *F wdim W,
aifafs  fadraw & fag w0 g€ &)

(@) famr &1 v aet & W
AT TEY I

Wfog wagd W gfas w aa

2499. St ¥W & IO AT
qA FM AT T 9 #| AT RAA (4
T AR 2T g e ¥ Ha
fage wagey, T, T, # afa-
o 99 qwaT & 7

=W Fvery § Faasy (o avetfaer
wwi) : @fwer weger @ ow%
afma 38 gfew wfufraw & wdw
gftga 7 7E ]

TTwEqT ETRT IR WX geare ot /i

2500. =Y 9 ¥ FEN FATE IR
T w@R AAT gg q@ # FAT FAA
fr s &y awt ¥ o qvE Y
# 7% AR W7 Teqrd F AW wT
o 7y o o Y @ i afa g, @ S
ag e F 7

Feqra Wi WA § cqedt
(st gedx swm) frodr v a4 #
g #Y wra feafa & w1y gETC
goT &1 WAW, 1974 § wAQ, 1975
F 10 wERI ¥ qERITEY ¥R F@EA!
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w1 Iaved frew ad ) ol wafy &
JHqET FT AT H 3. 569 W@
wfaF g § O ¥ g SWrEA ¥
10 wfawa A gfg g€ & 1 o gl
1 gfwy ATy & fa¥ e a7 fadw
WA F FACTET IR 10 TFET WY
wafy § geata FTE@EY ¥ & 7 0
aeET BT 6,34,000 T ufas gowrg
fram & o fae® af & 10 WY oY
qoars Y gaEAr ¥ 18 sfawa whus
Bl w=ur ST Wy ggfey mran ¥
ST & 1 ATT FT XAY g 3¥ gNT
I GIFIT &g W g¥qma &Y
ufgwme Aty # qur aw A qfy
F@ #Y feafr & &1 wfuwae Tow
a9 IR fat (TweaE v fw
Wit mfae &) & @ WY 3o ga gena
&1 quiey & § )

Export of buses to Afghanistan

2501 SHR] NAWAL  KISHORE
SHARMA: Will the Minister of SHIP-
PING AND TRANSPORT be pleasaed
to state.

(a) whether an agreement for ex-
port of 70 more Indian buses to Afgha-
nmistan hag recently been reached bet-
ween two countries,

(b) if so, the number of Indian buses
exported 1o that country during the
lagt two years; and

(¢) the amount of foreign exchange/
rupee payment to be gained by India
as g result of such an agreement?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRI-
VEDI): (a) to (¢). The information
required 1s bemng collected from the
Ministry of Commerce, who are pri-
marily concerned, and a statement
will be laid on the table of the Sabha
ag soon A it is available.
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Chinese Concentration on Fighier
Bombery

2502, SHRI NAWAL KISHORE
SHARMA.
SHRI SAT PAL KAPUR:

PROF. MADHU DANDA-
VATE:

SHRI R. S. PANDEY:

Will the Minster of DEFENCE
be pleaseq to state:

(a) whether the attention of Govern.
tnent has been drawn to a news item
appearing in » local daily dated 10th
February, 1975 under the heading
“China concentrating on fighter bom-
bers”;

(b) if so, whether Ching is also
constructing such bases on India-
Tibat Ching border; and

(c) if so, the reaction of the Gov-
ernment of India as a result thereof?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) Yes,
Sir.

(b) Ching has constructed airfields
in Tibet.

(¢) All factors  affecting our
security are taken into account while
planning our defence preparedness.

Trafi, Congestion at Central Secreta-
riat Bus Stop

2504. SHRI S. N MISRA: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether there is a heavy traffic
congestion at the Central Secretariat
Busg Stop in New Delhj due to heavy
movement of buses under D.T.C.
operation; and

(by if so, the steps taken by Gov-
ernment to ease the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) Yes, Sir.
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(b) The matter relating to improve-
ment of the t{raffie circulation systom
at the Central Secretariat, North Block,
bus terminal has been taken up by
the DT.C. with the Traffic Police
Authorities and the Centra} Road Re-
seairch Institute.

There 1s a proposal to transfer the
North Block terminal to a triangular
piece of land surrounded by Mot:1 Lai
Nehiu Marg. Dupleix Road Maulara
Azad Road and to set up a subsidiary
teiminal on Church Road. The ques-
tion of allotment of land at these sites
1s being pursued with the concerned
authorities. Meanwhile, 11 has been
decided to provide hard standing on
the <ite at Church Road. This work
has been entrusted to the National
Building Construction Corporation
which expects to be able to complete
it 1n two or three months.

Statutory Wage Board for non-
Journalistg

2505 SHRI S. N. MISRA;
SHRI SUKHDEO
VERMA:
SHRI S. M. BANERJEE:
SHR1 SAROJ MUKHERJEE:

SHRIMATI SAVITRI
SHYAM:

Will the Minister of LABOUR
be pleaseq to refer to the reply given
to Unstarred Question No. 507 on the
14ty November, 1874 and state:

PRASAD

(a) whether Government have ap-
pointed any statutory wage board for
non-journalists employeq in the News-
paper Industry; and

(b} if not, the reasong for delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAIL.-
GOVIND VERMA): (a) and (b), The
Working Journalists (Conditions of
Service) and Miscellaneous Provisions
Act, 1955 has since been amended so
as to provide for the appointment of
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a statutory Wage Board for non-
journalists newspaper employees and
necessary steps are heing taken to
constitute the Wage Board at an early
date.

Visit to foreign countries by Chief of
Naval Staft

2506. SHRI S. N. MISRA: Will
the Minister of DEFENCE be pleased
to stete:

(a) whether the Chief of the Naval
Staff visited some foreign countries
during the month of February 1975;

(b) the names of such
vigited by him;

countries

{c¢) the nature of the discussiong held
with him; and

(d) the foreign exchange involved
ag a resuly thereof and the result
achieved?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) Yes,
Sir.

(b) IRAN.

(¢) Professional discussions were
held, with the C-in-C Iranian Navy
and others.

(d) The Foreign Exchange expendi-
ture involved was Rs. 6804, The
visit strengthened the already cordial
relationg that exist between the Indian
Navy and the Imperial Iranian Navy.

Cheap Steel Production

2607. SHRI 8. R. DAMANI: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether his attention has been
drawn to an article in the Press dated
2nd Jenuary, 1975 (Bombay Edition)
by Shri I. Pardhasaradhy where he
suggesteg cheaper methods of steel
production with little capital cost.
quicker resalization and more employ-
ment potential; and
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(b) if so, whether #he suggestions
were examined to find out thelr feasi~
bility and with what result?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEO PRASAD): (s) Yes,
Sir,

(b) The main suggestions of the
author of thig article are (i) produe-
tion of sponge iron needs to be en-
couraged as high grade iron ore and
non-coking coal are available in
abundance in this country; (ii) sponge
iron can be converted into pig iron in
hot blast copulas using soft coke and
production of steel can be takep up in
air blown converters; (ili) there is
scope for establishing sophisticated
mini-rolling mills to produce a large
variety of steel products; and (iv)
employment opportunitieg cap be
created by wide dispersal of such gmalt
units to cover backward areas also.

All these suggestions have been
examined. It has alreadybeen decided
to develop sponge iron capacity. As
for the re-rolling Industry, adequate
capacity has already been created.
Some of these units can, however,
diversify their production by moder-
nisation of equipment or with some
marging] investments for balancing
facilities.

Vijayanagar Steel Plant

2508. SHRI P. R. SHENOY:

SHRIMATI PARVATH]
KRISHNAN:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) the progress of work done for
establishing the  Vijayanagar steel
plant;

(b) the period by which the project
report of the plany will be complet.
ed;
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{e) the time by which the construc-
fion of the plant will be commenced;
and

(d) the total amount spent go far
for the project?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEO PRASAD): (a) An
area of 2,641,686 hectares (6,604 acres)
has been acquired so far for the gteel
plant and slag dump out of a total re-
quirement of 38,6084 hectares (9.021
acres). The Steel Authority of India
Litd. expect to commisgion the Detail-
ed Prolect Report for the plant ghort-
1¥. Meantime, detailed gtudies are in
hand for development of in-frastruc-
ture facilities.

(b} The time required for prepara-
tion of the Detailed Project Report
will be 21 months from the date of
award of work to the Consultants.

(c) These details will be known only
aftey the Detailed Project Report has
beey, received and examined.

(d) About Rs 1 81 crores.

Deepening of Karwar Harbour

2509. SHRI P R. SHENOY Will
the Mimister of SHIPPING AND
TRANSPORT bhe pleased to state:

(a) whether a survey hag been
conducted for deepening the harbour
at Karwar; and

(b) if so, the outlineg of the survey
made and the conclusions arrived at?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDD):
.a) and (b). The State Government of
Karnataka have conducted hvdrq-
graphic surveys and sub-soil investi-
gationg at Karwar Port According to
the usgesiment of the State Govern-
ment, deepening is feasible,

PHALGUNA 15, 1896 (SAKA)

Written Answers 150

Loms incurred by Coastay Shipping
Service

2510. SHRI P. R, SHENOY: Wilk
the Mimister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the losg incurred by each coas-
tal shipping service in the country
during the years 1972.73, 1873-74 and
1974-75 (uptodate);

(b) the reasons
and

for these losses;

(c) the steps taken to prevent these
losses?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRI-
VEDI): (a) Coastal shipping service
is a composite term covering the
operations of individual shipping
companies on the coast. The losses/
profits on the operations are there-
fore computed by the conocerned
shipping companies. According to
the information made available, the
following companies incurreq losses
on their coastal operations in 1972-

73 to the extent indicated against
eachi—
Lakhs,
1. Shipping Corporauon  of
India Ltd. . . . Rs 820
2. Mogul Line Ltd. Rs.15-18
3 Indian Steemships Rs. 6.31
4. Malabar Shipping Co Rs. 4 95
5. South East Asia Shipping
Co. . . . Rs. 2,97
Simular information for the  other

years 1s not available,

(b) The main reason for losses on
coastal operations is the uneconomic
nature of the present operahional
frame-work including fare and freight
structure,

(¢) Government is seized of the en-
tire matter for evolving a revised
frame-work for coastal operations to
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ensure vidble and economic operatioh
of ships, including inter alia revisiod
of current freight rates,

Nicke] Plant at Sukinda, Orissa

2511, SHRI ARJUN SETHI:
SHRI D. K. PANDA.
SHRI VIJAYPAL SINGH;

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the company has been
constituted to undertake the execu~
tion of work of the Nickel Plant at
Sukinda, Orissa; and

(b) if so, the particulars thereof?

THE DEPUTY MINNSTER IN THE
MINISTRY OF STEEL AND MINES
{SHRI SUKHDEV PRASAD)- {a)
No Sir. On account of considerable
delay in setting up of the pilot plant
by the Consultants, M/s Chemicsl
and Metallungical Design Company,
and consequent delay in the testing
of Sukinda Nickel ore, the sched~
ules of incorporation of the com-
pany and other steps for the imple-
mentation of the project have beent
effected. The pilot plant test report
which earlier was to be received by
middle of 1974, will now Dbe available
only by October,’ 1975,

(b) Does not arise

New Pay Scales to Foremen/Instruc~
tors in B E G. and MEG.

BANERJEE'
DEFENCE be

2512. SHRI S. M.
Will the Minister of
Lie pleased to state:

ad whstner Yhe Toremen)instsee-
tors in BE.G. and M.E.G. have notf
been given even the pay scales of
Supervisors (Technical) n accord~
ance with the recommendations of the
Pay Ccmmussion;

(b) if so, the reasons for the same;
and
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(¢) the steps taken by Grovermment
to rectsfy this anomaly?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (8HRI J.
B. PATNAIK) - (a) For Supervisors
(Technical), the Pay Commission res
commended a revised pay-scale of
Rs. 380-56G, which has been potified,
For Civilian Instructor Foremen, the
Pay Commission did not recommend
any particular revised scale. How-
ever the revised scale of Ra. 3305680
Yoo Reen Swdicnrd Wor e,

(b) and (e). The qualifications and
experience required of a Supervisor
(Technical) being higher than those

required of a Civilian Instructor
Foreman, acceptance of a  shightly
higher pay-scale for the former is

justified and no anomaly is involved
therein,
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Levy of surcharge for Kandla Port by
India, Pakistan and US. Conference
2516 SHRI P GANGADEB

SHR1 RAGHUNANDAN LAL
BHATIA:

SFR] SHRIKISHAN MODI:
Wil the Minister of SHIPPING

AND TRANSPORT be pleased to
state-

(a) whether 20 per cent surcharge
for Kandla port is to be levied by the
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West Coast of India, Pakistan and U.S.
Conference;

(b) if so, whether any opposxtxon
has been made by the All India
Shippers Conference to this move;
and

(c) whether complaints have been
made by the Conference about delays
at Kandla?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPNG AND
TRANSPORT (SHRI H. M. TRI-
VEDI): (a) Yes Sir. The West
Coast of India and Pakistan—U.S.A.
Conference levied a surcharge of 20
per cent at Kandla Port effective for
vessels commencing to load on or
after 5-1-75. It has subsequently
been reduced to 10 per cent with
effect from 31-1-75 and suspended
from the 19th February, 1975 1o 31st
March, 1975. Presently no ship is
waiting at Kandla Port,

(b) The All India Shippers Council
and the Indian Memberlines of the
conference had  strongly protested
against the proposed move.

(¢) The Conference had informed
the All India Shippers’ Council that
delays of about 4 to 6 days occur to
conference vessels in that port.

Committee on Evolution of National
Wage Policy

2517. SHRI VARKEY
Will the Minister of
pleased to state:

GEORGE:
LABOUR be

(a) whether the Central Govern-
ment have appointed 3 Committee at
the Ministerial level to evolve a
National Wage Policy;

(b) if so, the terms of reference of
that Committee; and

(¢} by what time the Committee
is expected to give its finding?

THE DEPUTY MINISTER IN THE
MINISTRY OF TLABOUR (SHRI
BALGOVIND VERMA): (a) No. Sir.
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Allowance to educated unemployed

2518, SHRI VARKEY GEORGE:
Will the Minister of LABOUR be
pleased to siate:

(a) whether Government have
under consideration any scheme to
pay unemployment allowanee to the
educated unemploved in the country;
and

(b) if so, the main featureg there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA):

(a) No Sir.

{b) Does not aise,

Plight of Indian Workers in Sri Lanka

2519. SHRI MOHINDER SINGH
GILL: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

t2) whethcer his attention has been
drawn to preoss reports that a large
number of Indian workers are dving
of starvauon i Syi Lanka;

tb) whether no decision is being
taken in the nenr future on their
applications for citizenship and some
of them are awaiting repatniation ta
India; and

(c) 1if so, the reaction of Govern-
ment to this sad plight of Indians
theie and the steps proposed to be
taken in this direction?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AP-
FAIRS (SHRI BIPINPAL DAS):
(a) According to Government’s in-
formation reports of deaths of a large
number of workers of Indian origin
due to starvation are not correct.
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¢(b) As the Hon'ble Member is
aware, with the full implementation
of the 1864 and 1974 agreements, the
question of citizenship of all persons
of Indian origin in Sri Lanka will be
finally settled. Upto the end of
December, 1874, a total of 274,456
persons of Indian origin have been
registered as Indian citizens and of
this number g total of 164,926 inclu-
sive of natural increase have becn
repatriated to India.

(e¢) Government is in  constant
touch with the Sri Lanka authorities
to see that any hardship to Indians
awaiting repatriation to India is re-
moved as far as practicable,

Resumption of overflights between
India ang Pakistan

2520, SHRI MOHINDER SINGH
GILL: Will the Minister of EXTER-
NAL AFFAIRS L pleascd to state:

(a) whether India and Pakistan
have failed to muke uny headway n
the matter of resumption of over-
flichts of each other's planes between
the two counines; and

(by 1f se, the reasons jor the same
and the naturc of further negotiations
being made in thig direction?

THE DEPUTY MINISTER IN THE
MINISTER OF EXTERNAL AP-
FAIRS: (SHRI BIPINPAL DAS): (a)
and (b): India and Pakistan held
talks an Civil Aviation matters, in-
cluding overflighte, in Pakistan in
November, 1974. These talks were
meonelusive and M was detided \nat
they will be continued at a mutually
convenient date in New Delhi.

The Government of India are in
touch with the Government of Pakig-
tan regarding the fixing of a mutually
convenient date,
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Float Ore working in Bailadila Mines

2521, SHRI1 NITI RAJ SINGH CHA-
UDHARY: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) whether Float Ore working in
Bailadila Mines is done depart-
mentally

(b) if not, the recasons therefor; and

(¢) the amount, per tonne, paid by
WMIDLC. 1o wormratiors for Fluw O
working?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
No, Sir.

(b) Float or¢ mining is being done
in the Bailadila mines only as a tem-
porary measure in order to supple-
ment the Plant production so  that
the export commitments can be met.
Departmentalisation would necessitate
heavy investment 1n trucks and other
equipment, and also entail recruit-
ment of additional staff, which may
not be justified because of the temp-
orary nafure of the work.

(c) The rate for float ore mining
paid to contractors varies from Rs.
1190 to Rs. 1938 per dry metric
tonne, depending on the nature of
work involved

Employment to Jocal people in HEL.,
Bhopal, B.S.P, Bhilai and Bailadila
Mines

2522 SHRI NITIRAJ SINGH CHA-
UDHARY: Will the Minister of LA-
BOUR be pleased to state:

(a) whether Nevveli Lignite has
oher 95 pRT tenh leral people e s
employees; and

(h) if so, the reasons for not having
the same proportion of local people in
HEL. Bhopal, B.S.P. Bhilay and
Bailadila mines where percentage of
local people varies from 40 to 20 per
cent?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): {(a) and
(b): While it is the policy of Govern.
ment that the local people should not
have any legitimate grievance about
jadequate share in the employment op-
portunities available in the public sec-
tor undertakings locateq in their ar-
eas, and instructions have been issued
that appointments to posts in public
sector enterprises carrying a salary
of not more than Rs. 500]/- should be
made through the local Emp'oyment
Exchange, separate statistics regard-
ing employment of local people in the
various public sector undertakings a1e
not gvailable.

Bailadila Mines Nos. 5 and 11A-B-C

2523. SHRI NITIRAJ SINGH CHA-
UDHARY: Will the Minister of ST-
EEL AND MINES be pleased to state:

(a) when working of Bailadila
mines Nos. 5 and 11A-B-C would be
started; and

(b) reasons for delay in starting
these mines?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) A
machanised mine based on Bailadiia
Deposit No 5 is presently under con-
struction and js expected to be com-
missioned in 1976. Manual mining of
float ore is already being done in De-
posits 11 (b) and (¢), on  contract
system. For Depesit 11 (a) also, con-
tract for manual mining has heen
awarded in November, 1974, and work
is expected to start There is no pre-
posal at present for machanised min-
ing at Deposits 11{a), (b) and (c).

(b) The commiscioning of the mac-
hanised mine based on Bailadila De-~
posit No. 5 has been delayed mainly
on account of technical problems due
to bad strata encountered in the cons-
truction of the tunnel and delay in
the supply of plant equipment by
indigenous manufacturers.
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Survey of Bailadiia, Ramghat Iron
Ore areas

2524. SHRI NITIRAJ SINGH CHA-
UDHARY: Will the Minister 6f 5T-
EEL AND MINES be pleased to state:

(a) whether Bailadila, Ramghat and
other Iron Ore areag of Bastar Dis~
trict have been surveyed;

(b) if so, the findings thereof; and

(c) if mot, when these areas orf
those not sp far surveyed would be
surveyed and survey completeds

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEO PRASAD): (a) to
(¢): While preliminary assessment of
the reserves has been conducted for
the imported Iron Ore occurrences in
Baster district, detailed investigations
(including proving of the reserves)
are being taken up gradually on the
basis of priority from  exploitation
point of view. Presently further in-
vestigations in Rowghat, by way of
mapping and drilling, are being con-
tinued.

As a result of the surveys conduct >d
for Iron Ore in Bastar district, esti-
mated veserves of 1268.80 million to-
nnes in Bailadila, 236.96 million tonnes
in Rowghat, 17 million tonnes in Ari-
Dungri. 3233 mullion tonnes in Dha-
njadongri, 11.90 million tonnes in Tn-
niar and 6096 million tonneg in
Kondpal. have been Jocated

Regularisation of ad-hoc posts of
Assistant Directors and Investigators
Gr. I in Labouy Bureau

2525. SHRI VASANT SATHE: Will
the Mmister of LABOUR be pleased
to ctate:

(a) the numbcr of ad-hoc Assistant
Dircctors and Investigators Gr, I who
continue to hold Ad-hoc status for
the period 0—5 years., 5—7 years, 7
vears and above in the Labour
Bureau; and

(b) the steps taken to regularise
them?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and
{b): Information is being collected
and will be laid on the table of the
Lok Sabha.

Corruption charges against M/s.
Nathani Steel Co., Bombay

2526, SHRI VASANT SATHE: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether some specific charges
of corruption and malpracticeg have
been brought to the notice of Govern-
ment in respect of Mls. Nathani
Steel Company Vidyavihar, Bombay

(b) if so, facts thereof; and

(c) the action taken in the matier?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): a) to
(¢): The information is being col-
Iected and will be laid on the Table
of the House.

Ferro-Vanadium Project in Orissa

2527. SHRI D K PANDA Will the
Minister of STEEL AND MINES bLe
pleased io state:

fa) whether Government have
decided to set up a ferro-vanadium
project in Orissa; and

(b) if s0. the broad outlines of the
project and the sleps being taken in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (ay
gnd (b): The Ferro-vanadium Pro-
ject to be set up in Orissa has been
included in the draft Fifth Five Year
Plan. The proposed capacity of
the plant is 480 tonnes of Ferro-
vanadium and 48,000 tonnes of pig
iron per annum.

3808 LS8,
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The Steel Authority of India Ltd.
are examining the technical and fin-
ancial aspects of the scheme and their
recommendations are awaited,

Industrial Relations Commission in
States

2528. SHRI P.M. MEHTA: Will the
Minister of LABOUR be pleased to
state:

(a) whether the Union Government
have suggested that there shoulq be
Industrial Relations Commission at the
State level; and

(b) if so, when the final] decision is
likely to be taken?

THE DEPUTY MINISTER IN TIiE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) The
matter is under Government’s con-
sideration in the contexi of the pro-
posed Industrial Relations Bill.

(b) Efforts are being made to in-
troduce the Bill in the Parliament
ag early a¢ possible.

Completion of bridge acrogs river Kali
on West Coast

2529, SHRI B, V. NAIK- Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state.

(a) whether work on the bridge
across niver Kal; on the West coast
hmghway has stopped;

(b) whietber there has been delay
in the execution of work pertaining
to above bridge ang if so, the reasons
therefor; and

{e) what Government proposey to
do in this behalf and when it will be
completed?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANPORT (SHRI H. M, TRIVEDI):
(a) No Sir,
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(b) ang (c). Du» to difficult nature
of foundation wm < and laie receipt
of mild steel pl: . & structurals re.
quired for the work, there has been
delay in the completion of this bri-
dge, and it is likely to be completed
by May 1977, depending on the av-
ailability of funds.

Protocal with PLO

2530. SHRI C. K. CHANRAPPAN:
Will the Minister of EXTERNAL
AFFAIRS be pleased to siate:

(a) what are the main provisiong of
the protocol signed by India and PLO
at Beirut recently; and

(b) what is the statug and what are
the facilities offereq to the PLO Mis-
sion in Delhi?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF EXTERNAL  AFP-
AIRS (SHRI BIPINPAL DAS): (a)
and (b): Letters exchange recently
at Beirut provide for the establish-
ment of an Office by the Palestine
Liberation Organisation n New'
Delhi. The Letters also provide for
such technical and other facilities as
are hecessary for the establishment
and efficient functioning of the office.

Exposure of our villagers to Health
Hazards

2531. SHRI NIBALKAR: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether the World Health Orga-
nization has pointed out that more
than 20 per cent of our villagers are
exposed to health hazards; :

(b) what remedies Government pro-
pose to take in this regard;

(c) what help it can expect from
the World Health Organization; and

(d) whether our own medical pro-
fession is prepared to come to their
aid?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAM.
ILY PLANNING (SHRI AKM IS-
HAQUE): ‘'(a) VYes. Government’s
attention has been drawn to the re-
cent survey of the World Health Or-
ganisation in which it has been esti.
mated that about 120,000 villages out
of a total of 576,000 suffer from scar-
ciy of drinking water supply, health
hazards, cholera or special problems
such as salinity or an excess of iron
or fluorides.

(b) Increasing importance is attm
ached by the Government of India to
the environmental problemg facing
the country, including the lack of
adequate and protected water supply
and provision of integrated  health
services to cover the minimum needs
of the people, especially in rural and
backward arcas. The main objectives
under the Minimum  Needs Prog-
rammes are as follows:

(i) Se.ting up of one Primary Hea~
1th Centre for each Community
Development Block and one subs
centre for a population Unit of
10,000,

(ii) Making up the backlog and
deficiencies in buildings, staff and
equipment, etc. for Primary Hea~
1th Centres and Sub-Centres in a
phased manner,

(ii1) Provision of drugs worth Rs.
12,000 per annum per Primary
Health Centre and Rs. 2,000 per
annum per Sub.Centre.

(iv) Upgradation of one in four Pri-
mary Health Centres to 30 beded
rural Hospitals.

(v) Introduction of Multlipurpose
Health Workers capable of delis
vering a package of health sen
vices to the community,

(vi) Provision of drinking watar to
the villagers suffering fiom chro-
nic scarcity or having to rely
upon unsafe sources of  water.
Attempts shall be meade to deal
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‘with villages falling in the follow-
ing categories:

&, those which do not have an
agsured source of drinking water
within a reasonable distance (say
1.6 km);

b, those where the sources of
water supply are endemic to
‘water borne diseases like cholera
and guinea worms, or

c. those which suffer from ex-
cess of salinity, iron or fluorides.

Preference would be given to vill-
ages inhabited by wcaker seclions of
society, such as tribals, scheduled
ctaste and other backward classes

(¢) World Health Organisation 1s
already assisting various pirojects
particularly those connected with
rural water supply and sanitation,
control of communicable diseases,
training of health personpel, etc.

(d) Yes,

Effect on our defence strategy of
Tourism in closeq areas

2532, SHRI RAJDEQ SINGH: Will
the Minister of DEFENCE be pleased
to state:

(a) whether the Iliberal attitude
adopted by the Government of India
and UP. Government toeing it by
permitting tourism to hitherto closed
areas into Himalayas beyond the
inner line will have no effects on our
defence strategy;

(b) whether tourism allowed pene-
tration in Ladakh and other areas are
in the form of conducted tours; and

{c) if so, the policy of this step?

THE MINISTER OF DEFENCE
(BHRI SWARAN SINGH): (a) No,
Bir. While opening these areas to to-
urists, the needs of military security
heve been taken in‘o consideration.

(b) Tourists are permitted to visit
Ladakh and other areas either in
groups or individually.
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{c) The relaxations have been made
so ag to encourage mountaineering
and promote visits to different spots
angd important shrines by tourists
and pilgrims.

Iron ore deposits in Kozhikode regiom
of Kerala

2533, SHRI A K. GOPALAN: Will
the Minisier of STEEL AND MINES
be pleased to statec:

(a) whether the attention of Gove
ernment has been drawn to the
news item in the Press on 9th Januarys
1975 stating that the iron ore deposits
in the Kozhikode region (Kerala)
are sufficient to achieve an annual out-
put of 1,00,000 tonnes of pig iron or
sponge iron;

(b) if so, the facts thereof;

{c) whether Government have re-
ceived any communication from the
Kerala Government with this effect;
and

(d) if so, the reaction of Govern=
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF SEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
Yes, Sir,

(b) According to the nvestigation
carried out by the Geological Survey
of India, the reserves of iron ore in
Kozhikode district of Kerala are estin
mated at about 59 million tonnes with
Fe content ranging from 31.5 per cent
to 412 per cent. Some tests will have
to be carried out to determine the
amenability of the ore to beneficia-
tion.

{¢) A communication was reccived
from the Government of Kerala 1n
October, 1974, suggesting the estab.
lishment of a sicel plant in Kerala;
and

(d) The establishment of a steel
plant to utilize the iroy ore deposits
in Kozhikode district of Kerala can
be considered only after the guitabi=
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lity of the ore for production of pel-
letsjsponge iron has been established
and an overall assessment hag been
made of the area as a whole in the
context of infra-structure facilities
and economic feasibility, as well a¢
availability of financial resources.

Deposits of lime shell i Payyanoor
area of Kerala

2534. SHRI A. K. GOPALAN:
Will the Minister of STEEL AND
MINES e pleased to siate:

(a) whether the attention of Gov-
ernment has been drawn to the lime
shell deposits in large quantities in
the Payyanoor area of Cannanore
District of Kerala;

(b) if so, whether any survey has

been conducted to assess the deposits;
and

(c) it not, whether Government pro-
pose to do 50 in near future?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEO PRASAD): (a)
and (b). No large deposits of Iime
shell has been located in Payyanoor
area of Cannanore district of Kerala
pajeEd0] IB] 05 SOJUSIINND0 9y} 2ours
were minor, no detailed investigation
was conducted

(¢) Geological Survey ot India, at
present, has no programme of investi~
gation for hme shell in the area.

Establishing Ayurvedic DUniversity in
States

2535, SHRI A, K. GOPALAN:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Government will con-
sider to establish Ayurvedic University
in each State as demanded by the
Ayurvedic Congress recently; and

(b) if so, when?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. XK.
M. ISHAQUE); (a) The Government
of India do not propose to establish

any Agyurvedic University in any
State.

(b) Question does not arise.
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(w) aF 1973-74 W 1974
& gy v o w1 feaar gonigT
gwr ?

e WY e AR # oAt
(st godw wma) (%) 9% (@).
ad 1973 % foir g owew & I,
wrafes @vg o faata aedy ames
fa for o &8 —

(sr" =)
1 SR 355.62
2 mr=afer |y 123.42
3 frate 212.85

T A X WTHE FAET q§ &
HTHTC 9% 7@ AT § o

(7) =& SRS F AT 1973
74 %1 fawa Too@ 7 I™ER 43 53
T T W w-fraee, 1974 #Y
wafy T IWEA 35.51 A A
ar |

Distribution of Central Road Fumd

2539. SHRI SHANKERRAO
SAVANT:
Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state-

(a) the principles in  accordance
with which the amounts in the Central
Road Fund are distributed between
the various States and Union Terri-
tories; and e

(b) what was the actual distribu-
tion between the various States and
Union Territories during the Iast
three years?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H, M. TRI-
VEDI): (a) Accrual to the State
Governments as their share in the
central Road Fund is assessed in
proportion to the sale of petrol
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(taxed motor spirit) in  the
respective States. Allotments out
of Central Road [Fund are however
dependent on a number of factors €.8.
requirements of various State Gov-
ernments, cost of works sanctioned
and the amount of provision voted by
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Parliament for a particular year.

(b) A statement indicating the am-
ounts sanctioned for various States
and Union Territories out of the Cen~

tral Road Fund during last 3 years is
attached.

Statemont

§. Name of State 1971-72  1972-73 i973-74
No.
(Ropres in lakhs)
1 Andhra Pradest . . . 2167 43°74 34-63
2 Assan 8 22 410 3-46
3 Bihar 23-8 40°04 33's5
4 Gtijarat 3497 44°00 37-38
5 Haryana 917 20" 44 7°48
6 Jammu & Kashmir . 255 125 3.95
7 Kerala . 21-0% 4047 35-93
8 Madhya Pradesh 4327 49 99 29°82
© Maharashtra 1°3°73 147-01 79 92
10 Karnataka(Mysorc) 28 21 22°71 15 43
11 Orissa 4 65 15 00 22722
12 Puniab . 16 25 15°50 17°17
13 Rajrsther 2470 2400 9 47
14 ‘'Tamil Nadu . 4485 75 22 3362
15 Utsr Pradesh 3237 3970 2451
16 West Bengol 47 78 §7° 68 3187
17 Himachal Pradesh . 545 4 00 0-65
18  Manipur . 1-04
19 ‘Tripura 0-30 o 18
20 Chandigarh ____-‘-___i 20_—___7_02-
Total 475-00 650°00 430:00

In addition allotreents sare also made
for development of certain roads in
Delhi from the Central Road Fund.

The allotments made to Delhi for the

purpose during the last three years
are a3 follows:

R D O N sy o S nec S
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1971~72 25 %0
1973-73 18 03
1973-74 56 60

Indusiriaj Unity suspended during 1973
and 1974

2540. SHRI JYOTIRMOY BOCSLI:
SHRI DHAMANKAR,

Will the Minister of STEEL AND
MINES be pleased to gtate:

(a) total number of industrial units,
State-wise, suspended during 1973 and
1974 by Iron and Steel Controllers’
offices on charges of misuse of iron
and steel materials;

(b) the names, addresses and parti-
culars of major units, including the
names and particulars of their Direc-
tors, who have been charged with mus.
use of iron and steel materials and
specific charges against each; and

(c) the nature of action taken on
each major case of misuse, besides
suspension for a particular period?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEO PRASAD): (a)
to (c). The information is being col-
lected and will be laid on the Table
of the House.

Evietion of ex-servicemen by Collector,
Kaithal, Haryana

2541, S8HRI JYOTIRMOY BOSU:
Will the Minister of DEFENCE be
pleased to state:

{a) whether the Ex-servicemen,
who were allotted lands 22 years ago
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under the resettlement scheme of the
Ministry of Defence, and who had
spent huge sums in effecting improve-
ments of banjar lands have been evi-
cted forcibly by the Collector, Katthal,
Haryana;

(b) whether the Collector, Kaithal
had issued orders in contravention of
the decision of the Supreme Court
passed in favour of the Ex-servicemen

n the 11th April, 1974; and

(c) if so, what steps, if any, have
been or are heing taken ta ensure se-
curity to the ex-servicemen and their
families®

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B, PATNAIK): (a) to (¢). The ex-
servicemen were not allotted the lands
in question under any re-settlement
scheme of the Ministry of Defence.
The land allotted to them wasg acqui-
red by the State Government and
leased out in 1952 and 1953 for a pe-
riog of 20 years. After the expiry of
this period, the State Government did
not renew the lease and took action to
resume the land Against thig the ag-
grieved ex-servicemen's Co-operative
Societies went to Supreme Court
which framed certain questiong for
the Collector to go into before passing
further orders Accordingly, the
matter was examined by the Collec-
tor, Kaithal and proceedings for evic-
tion of the present lessees and restora-
tion of the possession to original land
owners was dectded upon The lessees
have gone in appeal to the Commis-
sioner, Ambala Division against the
orders of the Collector and the
matter is sub judice

The matter is one within the pur-
view of the State Government.

Minimum age for employment

2542. SHRI JYOTIRMOY BOSU:
Will the Minister of LABOUR be
pleased to state:

(a) whether India hag decided not
to ratify the Internationsl Labour
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Conference convention on the mini-
mum age for employment; ang

(b) if 30, on what grounds?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
{GOVIND VERMA) (a): Yes, Sir.

(b) A statement giving, in detail,
the grounds for non-ratification was
laid on the Table of the House on the
19th December, 1974,

Committee of review on Rehabilitation
programme

2543. SHRI PRIYA RANJAN DAS
MUNSTI:

Will the Minister of SUPPLY AND

REHABILITATION be pleased to
state:
(a) whether recommendation of

Committee of Review on Rehabilita-
tion Programme headed by Shri Arun

Chandra Guha has been considered by
Government; and

(b) if not, what effective steps have
been taken for industrial rehabilita-
tion programme for the refugees?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R. X
R): (a) and (b). The

Committee of Review had submitted
20 reports of which 4 reports concer-
ned the Department of Social Welfare.
Out of the remaining 16 reports with
which the Department of Rehabilita-
tion wag concerned, recommendations
of the Committee in respect of 7 re-
porte had been considered and neces-
ary funds sanctiomed. Meanwhile, the
problem of rehabilitation of migrants
in West Bengal haq come up for
Teview in connection with the formu-
lation of the Fifth Five Year Plan. In
consultation with the State Govern-
ment and the Planning Commission
the view was taken that the digplaced
persong should be integrated with the
genera]l socio-economic structure af
the State and the residual rehabilita-
tion problem tackled as part of the
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State Five Year Plan. The State Gov-
ernment have been asked to examine
in the light of the above the remaining
reports of the Committee of Review.
One of the reports relates to the es-
tablishment of Industrial Estates.

Master Plan for Refugee Rehabilita.
tion in West Bengal

2544. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of
SUPPLY AND REHABILITATION
be pleased to state:

(a) whether the Master Plan for
refugee rehabilitation in West Bengal
prepared by West Bengal has been
considered or accepted by Govern-
ment;

(b) if s0, the main features of the
programme to be done; and

(c) if not, how the rest of the pro-
blem of refugees came from the then
Bast Pakistan would be solved?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a) and (b). Subse-
quent to the submission of the Master
Plan by the West Bengal Govern-
ment regarding rehabilitation of dis-
placed persons from former East
Pakistan, the matter was considered
in consultation with the State Govern-
ment and the Planning Commission.
It was agreed that the displaced per-
song should be integrated with the
general socio-economic structure of
the State and the residual rehabilita-
tion problems tackled ag part of the
State Five Year Plan. The Modali-
tieg of doing go are under considera-
tion This is in addition to the
schemeg already included in the Fifth
Five Year Plan of the Department of
Rehabilitation.

(c) The proposal to set up a High
Level Committee is under considera-
tion.
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Construction of Roads in Kerala ynder
National Highways

2548. SHRIMATI BHARGAVI TH-
ANKAPPAN: Will the Minister of

SHIPPING AND TRANSPORT be
pleased to state:

(a) the number of roads elready
sanctioned 1n the natlional Highways
in Kerala State ang not yet comple.
ted or under construction; and

(b) the time by which thase roads
are likely to be completed?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRI-
VEDI): (a) There are two National
Highwayg in Kerala, viz. National
Highway 47 and National Highway
17 The total length of these National
Highwayg is 710 Kms. out of which
35 Kms on Nalional Highway 17 are
migsing links. Since 1st April 1969
(thet beginning of 4th FPlan) to 3lst
January 1975 estimateg totalling to
Rs. 18 38 crores (Rs. 15.25 crorves for
road works and Rs. 3.13 crores for
bridge works) have been sanctioned
for widening single lane sections to
two lanes, strengthening existing
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wesk sections, construction of bypass,
reconstruction/widening of  weak/
narrow bridges and culverts, etc.

(b) These works are likely to be
completed in the latter half of b5th
Fivie Year Plan period ‘depending
upon availability of funds from year
to year,

Opening of new Central Hospitals in
Kerala

2549, SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
HEALTH AND FAMILY PLANN.
ING be pleased to state:

(a) the number of hospitalg opened
by Central Government in Kerala dur-
ing the last three years; and

(b) the number of new hospitals
to be opened in the near future?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAM-
ILY PLANNING (SHR] A. K. M.
ISHAQUE): (a). No hospitals were
opened by the Central Government in
Kerala during the last three years.

(b) There is no such proposal at
Present.

Memorandum from  Dandakaranya
Employees Association regarding
Community Puja and mass
prayer

2550. SHRI JYOTIRMOY BOSU:
Will the Minister of SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether on December 20, 1974,
Dandakaranya Employeeg Association,
Central Headquarter, (P.O. & T.O,
Kondagaon, District Bastar, MP,
Camp-Umerkote, Orissa) had gent a
memorandum to the President of
India containing a number of serious
allegations against the Zonal Adminis-
trator of Umerkote Zone (Koraput)
Orissa on the issue of Community Puja
and mass prayer;
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(b) if so, the gist of the said
memorandum; and

(¢) what action, if any, has been
taken on the same?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a). Yes, Sir.

(b) The memorandum requested
for vacation of the prohibitory order
and eviction notice issued by the State
Government authorities for the use of
Project land for puja and mass pra-
yvers and for removal of the Zonal
Administrator, Umerkote Zone of the
Dandakaranya Project and action re-
garding the allegations made against
him.

(c) The Chief Administrator, Dan-
dakaranya Project has reported that
temples and other public places where
puja and mass prayer can be held
were available in plenty, and that
construction of an unauthorised pan-
dal on the land wag to carry out
agitation and therefore no action re-
garding this is called for. A report
has been called for regarding the
other allegations.

Production of Milk by Military Farms

2551. SHRI BHAGIRATH BHAN-
WAR: Will the Minister of DEFEN-
CE be pleased to state:

(a) the total quantity of milk being
produced by the military farmg in the
country;

(b) whether lack of funds is hitting
military farms’ output hard; and

(¢) if so, the reaction of the Govern-
ment of India in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): (a) The tota] quantity
of milk produced by military farms
in the country varies from year to
year. During 1973-74, military farms
produceq a total quantity of 2,14,22,
821 Kga. of milk.
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(b) No, Sir.
(c¢) Does not arise.

Allegeq controversy between G.S.J,
and Mineral Exploration Corpo-
ration

2553, SHRI ROBIN KAKOTI. Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether there has been a con-
troversy between the Geological Sur-
vey of India ang Mineral Exploration
Corporation, of Indja Limited over their
respective tasks and responsibilities;

(b) if s0, whether it has affected
the exploration activity i India; and

(c) the steps taken by Government
in thig regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) No,
Sir.

(b) and (c). Do not arise,

Defence of Bombay High Off-shore
Oll-Fields

2554. SHRI ROBIN KAKOTI: Will
the Minister of DEFENCE be pleased
to state:

(a) whether Government's gttention
has been drawp to a statement made
by the Director of Institute for De-
fence Studies thai the Bombay High
offshore oil-fields in the Arabian Sea
are increasingly coming under the
shadow of the growing Naval might of
Pakistan; and

(b) if 80, the defence measures pro-
posed to be taken by the Government
to defend the above oil-flald2?
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THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) Yes,
Sir.

(b) The examination of the various
issues concerning security and defence
aspects of the offshore oil rigs and
platforms is in progresg in consulta-
tion with the concerned authoritics
with a view to take adequate security
measures in thig regard.

Setting up of a Higher Centre of
Learning for Portuguese
Language and Culture

2555. SHRI C. K. CHANDRAPPAN:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the new Portuguese
Government has offered assistance to
set up a higher centre of learning for
Portuguese language ang culture in
Goa;

(by if so, the factg thereof; and

(¢) whether Government propose to
take up with the French Government
a scheme to set up a higher centre of
learning for French language and cul-
ture to be set up in Pondicherry?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
and (b). Under Article IV of the Tre.
aty signed on 31st December, 1874
between Portugal ang India the two
countries have agreed to take steps
to develop contacts in the cultural
field including the promotion of Portu-
guese language and culture. Specific
programmes in pursuance of the
above will be worked out only after
a cultural agreement, which is curr-
ently under negotiation, has heen
concluded between the two countries.

(¢) No, Sir



185 Written Answers

Chatrman-cum-Managing  Director,
Kolar Gold Fields, Mysore ’

2856. SHRI G. Y. XRISHNAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(2) whether the Chairman-cum-
Managing Director of Bharat Gold
Mines Limited Kolar Gold Field, My-
sore, purchased a site at a cosy of Rs.
18,000/- at Indira Nagar, Bangalore;

(b) whether he obtaineq permissicn
from Government of India oy from the
Board of Directors to acquire the plot
from the Bangalore City Improvement
Trust Board;

(¢) whether i, his sworn affidavit
before the gpecial Ist Class Magistrate
Kolar Gold Field Sri Subramaniam has
stated that he is ordinarily a resident
for the last five yearg living indepen-
dently in the area under the jurisdic-
tion of the Board; and

(d) for how long the Chairman-
cum-managing Director living in
Kojar Gold Field, Mysore?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHIR] SUKHDEV PRASAD): (a)
The Chairman-cum-Managing Direc-
+tor of Bhaat Gold Mines Limited
was allotleq a site value at Rs.
18,000/~ in Indira Nagar, Bangalore
by the Bangalore City Improvement
Trust Board in November, 1973. A
total amount of Rs. 17,880/- was
deposited by him against the above
allotment upio March, 1974. The
Chairman-cum- Managing Director
has not acquired the site and has
requested the Bangalore City Im-
provement Trust Board to refund the
deposit.

{b) Since the allotment was by the
Bangalore City Improvement Trust
Board, obtaining prior permission of
the Government Boarq of Directors
wag not required.
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(c) The aMidavit sworn by the
Chairman—cum—Managing Director be-
fore the specia] Firgt Class Magis-
trate states that he was ordinarily a
resident for the last five years living
under the jurisdietion of the Trust
Board. The Chairman-cum-Managing
Director has given the above state.
ment as he was staying at Bangaiore
for a long period very frequently
since he was serving as Technical Ad-
viser to Sri Nittoor Srinivasa Rao
(retired Chief Justice of Mysore High
Court and Central Vigilance Commis-
sioner) who wag probing into Haldia-
Barauni Pipe Line cage for over 2
years from 1968, and thereafter ag ad-
viser to Shri P.S. Narayana, among
others. for his mines til] 1972. The
Chairman-cum-Manag’ing Director'as
frequent stay at Bangalore had to be
extended further in view of his as-
signment ag a member of the Kolar
Gold Mining Undertakingg Board
from 1971 and then as Chairman-cum-
Managing Director of the Bharat Gold
Mines Limited which also necessitated
his frequent visitg to Bangalore.

(d) The Chairman-cum-Managing
Director has been living in Kolar Gold
Fieds, Karnataka gince April, 1972.

Harijans' Rightful Claim Over a
Piece of Land in West Delhi Colony

2557. SHRI HARI SINGH: Wil! the
Minister of SUPPLY AND REHABI-
LITATION be pleased to state:

(a)y whether very recently Delhi’s
Lt. Governor has thwarted the move
in the Municipal Corgoration to dep-
rive the Harijans of their 1ightful
claim over a piece of land in 5 West
Delhi Colony;

(b) whether the Lt. Governor also
prevented from selling about 50 acres
of land in Tilak Nagar given by the
Centre in a West Delhi Colony;

(¢) if s0, the facts and the reasons
thereof; and
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(d) whether Government have re-
ceived complaintg in the matter and if
S0, the contents thereof?

THE MINISTER OF SUPPLY
AND REHABILITATION (SHRI
R. K. KHADILKAR): (a) to (c¢).
It has been reported by the Delhi
Administration that on 21-1-1975 it
was brought to their notice that it
appeared from the agenda papers
that a proposal for the auction of a
part of land measuring 78867 acres
adjoining the Harijan Colony behind
Tilak Nagar purchased by the Muni-
<cipal Corporation from the Ministry
of Rehabilitation for residential and
<ommercial purposes, would come up
ina meeting of the Ad-hoc
(Remunerative Project) Committee
«©of the Municipal Corporation on the
next day; and that since the land
was proposed to be utilised for a
purpose other jthan that for which
it was sold to the Corporation, the
Municipal Corporation of Delhi was
advised by Delhi Administration that
the proposal may be dropped,

(d) Yes, Sir. A letter has been
received in this Department very
recently stating that the 1land sold
to the Municipal Corporation of Delhi
for general purposes does not mean
auctioning the same at market rates.
The matter is being examined,

qeg qn Wi awtadt ¥ § Wt
e fd =
TRATTE
2558. ot st wrf: Fuv faqm
Seft a8 A A FAT w7 R
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(%) T sy Wt &, adare, wene
o o WY ZaT B Qo § A
g 3 frar wemw  ffar
(dro €0) ws; =K

(m) faeit & Awfat gt w0
& fa¥ 59 gww W ¥ g AN
e ity e &7

fadq s ¥ 99 oA (s
fafaame am) ¢ () Wl aaY
AEHAT FTEAN T w1972 WX
1973 ¥ &Y s 3w genfaay
Tl 9w 741 foew @9 a6t ¥
W geEe g1 ofrew ofard ar
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1. swifegwe gt (fe-

a7ir) . . 635

2. gefede ERUECEY
(Fecetra aTdY) . 140
3. TdafE seifae . 51
826
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12,58 s,

PAPERS LAID ON THE TABLE
NOPIFICATIONs UNDER EMPLOYEES

ProvipENT FuUNDs AND FamiLy
PensroN Funp Acr

THE MINISTER OF LABOUR
(8HRI RAGHUNATHA REDDY): 1
beg to lay on the Table a copy each
of the following Notifications (Hind’
and English versions) under sube
section (2) of section 7 of the
Employees’ Provident Funds and
Family Pension Fund Act, 1952:—

(i) The Employees' Provident
Funds (Twelfth Amendment)
Scheme, 1974, published in
Notification No. G.SR, 268 in
Gazette of India dated the
22nd February, 1875,

(1) The Employees’ Provident
Fund (First Amendment)
Scheme, 1975, published in
Notification No, GiS.R, 269 in
Gazette of India dated the
22nd February, 1975. [Placed
m  Library, See No. LT-
9103{75 )

NOTIFICATIONS UNDER MAJOR PORT
TRUST ACT AND MOTOR VEHICLES
ACT, ETC

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI H. M.
TRIVEDI): 1 beg to lay on the
Table—

(1) A copy each of the
following Notifications (Hindi and
English  versions) undeyr sub.
section (3) of section 122° of the
Major Port Trusts Act, 1963:—

(i) The Board of Trustees of the
Port of Bombay (Procedure
at Board Meetings) Rules,
1975, published in Notifica-
tion No. GSR. 27(E) in
Gazetfie of India dated the
1st February, 1875,
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(ii) The Board of Trustees of
the Port off Bombay (Pay-
ment of Fees and Allowances
to Trustees) Rules, 1975,
published in Notification No,
GSR, 28(E) in Gazette of
Indig dated the 1st February,
1975,

¢iii) The Board of Trustees of the
Port of Calcutta (Procedure
at Board Meetings) Rules,
1975, published in Notification
No. GS.R. 30(E) in Gazette
of India dated the 1st Feb-
ruary, 1975.

(iv) The Board of Trustes of the
Port of Calcutta (Payment
of Fees and Allowances to
Trustees) Rules, 1975, pub-
lished in Notification No.
G.SR. 31(E) in Gazetle of
India dated the 1st February,
1975.

(v) The Board of Trustees of the
Port of Madras (Procedure
at Board Meetings) Rules,
1975, published in Notification
No. G.S.R. 33(E) in Gazette
of India dated the Ist
February, 1875.

(vi) The Board of Trustees of the
Port of Madras (Payment of
Fees and Allowances to
Trustees) Rules, 1975, pub-
lished in Notification No.
G.SR. 34(E) in Gazette of
India dated the lst February,
1975. {Placed in Library.
See No LT-8104/75]

(2) A copv of Notification No.
SECE-8(17) /74-TPT/ 14575 (Hindi
and English versions) published in
Delhi Gazette dated the 23rd Sep-
tember, 1974 containing corrigendum
to Notification No. F. 3(28)/72/Tpt
dated the 1st January, 1973, under
sub-section (3) of section 133 of the
Motor Vehicles Act. 1939.

(3) A statement (Hindi and English
versions) showing reascns for delay
in laying the szbove Notification.
[Placed in Library. Se¢ No. LT—
9105 /75.] '
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NOTIFICATIONS UNpER NAVY AcT

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
J. B. PATNAIK): I beg to lay on
the Table a copy each of the
following Notifications (Hindi and
versions) under section 185 of the
Navy Act, 1857:—

(1) 8.R.O. 31 published in
Grazette of India dated the
25th January, 19875,

(2) The Navy Leave (Amend-
ment) Regulations, 1975, pub-
lished in Notification No¢.
S.R.O. 71 in Gazette of
India dated the 22nd
February, 1975. [Placed in

Library: Sce No. LT-
9103/751.
Review AND ANNUAL  REPORT  OF

HinpusTaN ZiNce L1p, UpArPur FOR
9106/75]

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): I beg
to lay on the Table a copy each of
the following papers (Hmdi and
English versions) under sub-section
(1) of section 618A of the Companies
Act, 1956:—

(1) Review by the Government
on the working of the
Hindustan  Zinc  Limited,
Udaipur (Rajasthan), for the
year 1973-74.

(2) Annual Report of the
Hindustan  Zinc  Lamited,
Udaipur (Rajasthan), for the
year 1973-74 along with the
Audited Accounts and the
comments of the Comptroller
and Auditor General thereon.
[Placed in Library. See No-
LT-9107/75.]
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Coar MmnEs LABOUR Hougme sxp
GENERAL WELFARE FUND (RECRUITMENT
TO CERTAIN rOSTS AMENDMENT RuLss
AND CENTRAL APPRENTICESN COUNCTL

(AMENDMENT) RuLEs

MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): I beg to lay
on the Table:—

(1) A copy of the Coal Mines
Lupvar Wousing and Genersl
Welfare Fund (Recruitment
to certain  posts)., Amend-
ment Rules, 1974 (Hindi and
English versions) published
in Notification No. GS.R, 88
in Gazette of India dated the
18th January, 1975, issued
under article 309 of the

Constitution. [Placed in
Library. See No. LT-
9108/78.] .

(2) A copy of the Central App-
renticeship Council (Amend-
ment) Rules, 1975 (Hindi
and Englsh versions) pub-
lished in Notification No
GSR. 200 in Gazette of
India dated the 8th February,
1975, under sub-section (3)
of section 37 of the Appren.
tices Act, 1961. [Placed in
Labrary See No LT-
9109/75 1

1255 hrs
MATTER UNDER RULE 377

STAY IN STRIKE BY EMPLOYEES OF
GrinnLaY's Banw

SHRI . M. BANERJEE (Kan-
pur):: Sir, I want to make a
submission under Rule 377, The
Labour Minister is here.

You must have read in the news-
paper, Mr. Speaker, that throughout
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rule 377

the country in the National and
Grindlays Bank, which is a non-
nationalised bank, which is a foreign
bank with mapy branches in the
country, there is a stay.in stnke
going on, three or four hourg every
day, and all the employeas, right
from Class I to Class IV or from
Class IV to Class I, whatever you
may say, are participating n that
There are  certain outstanding
demands, but the management of the
Grindlays Bank, unfortunately, has
taken a rigid wattitude There sare
serjous charges against them; pre-
viously they had published a map
showing Kashmir as a disputed
territory; their anti-national and
anti-labour activities are widely
known in this country,

Still, the bank wasnot taken over.
Recently what happened is that they
have started victimising employees
and, the employeecs have taken a
decision under the banner of the All
Indiz Bank Employees’ Association
that there will be a nation-wide strike
if these things are not tackled pro-
perly I would only request the hon
Minister of Labour in whom we have
great faith, to kindly intervene in the
matter and force the bank and its
magnates to come for a discussion,
either bipartite or tripartite. Other-
wise, the proposed strike on the 14th
is going to paralyse the banking
operations in the country, I would
request him to take note of it and
kindly do something to bring about a
settlement,

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY)
This matter has been brought to the
notice of the Labour Mimstry by
some of the leaders of the A1l India
Bank Employees’ Organization. I
have suggested to the concerned
officers to discuss thig matter with the
Department of Banking and gee if this
matter can be sgettled. I cannot imme-
diately indicate the course of action
that could be thought of and if the
hon, Member hag any further infor-
mation or suggestions to make, I

3808 LS

Rly. Budget, 194
1976-76—Gen. Disc.

would invite him to come and discuss
with me in what manner this dispute
can be resolved.

SHRI R. R. SHARMA (Banda)
AND SHRI RAMAVATAR SHASTRI
(Patna). rose

MR, SPEAKER: When I allowed
one, others also get up. I will see
tomorrow,

1258 hrs
RAILWAY BUDGET, 1975.76—

GENERAL DISCUSSION—contd.

S WA W A (AT
TETE HENE, 1 T A9 9T T WY A
# wyrs ¥ g TRM TMW ax
qEETE KT AE ST KE AT AD
FET I AR AaF R e g Wy 2 f
¥ WY s WY AT WO Ay Sest
faan #it wmer g S wwfaan @,
FARET J, Fo@T 7 TR & a7,
gafeat & fag, @ a9 &7 W 3
3w ¥ WE o7 & 937 &) wHwar #
ara & fF wradta faadr St & qgeY A
T QTR F1 AvE] HIX QAT T
g frar fagw w8 sy wie w afg
gt ¥

oM ag F¥ & F & mfr s
1975~76 &1 =, feean s frae
Fofq #7199 qEAT § | TR A A
2 oe & gt fqwaw feemar g oo
T FIa g 6 g a8 s
FHNE B
MR, SPEAKER: You may continue
after lunch,

Now, we adjourn till 2 O’clock.

13 00 hrs,

The Lok Sabha adjourned for
Launch till Fourteen of the Clock.
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The Lok Sabha reassembled after
Lanch at four minutes past Fourteen
of the Clock.

{Mr. Drrury SpPEAKER in the
Chair]

RAILWAY BUDGET, 1975-76
GENERAL | DISCUSSION--Contd.

! TR Wy W ST
wgEg, ¥ yrow e qr fr s
W Al F a7 owar 7 Fdafay
w1, grvara far § fF ag W9 oA
frar g, feagar wlk swfe &
a¥ ¥ 1 SN Ig swn E A
WA ¥ 3fem eara @Y AeT e
# I T WIS WTEATRT & W g
W REFTHAT FA@T § WX 99 & 61y
ITH W KT WA [T OE |
I qg F71 ¢ e Pt @ -
aifea # afaw & gz o, ey @
oM as e &
IwT afqw M 227 g v W oan @
|q A AT W g2 F A IFE
g far) SRR ag W wm Y
wftg 3 wa fer § w99 &ri)
Ta¥ wwmar frfim AsEEl &1 o
IO W § ufrss gEm AN v o
I gmEET @ @ gF w=e,
IR F wEl 9 g it
Wiy 3 wrafagar & S ) ¥ 9|
g @ 7 § A wy # o
Ao FA%T A e few A W=
oY & wfas gt &1 @a qar
wwa § fr 9% gea # wgqafa ®
WTEAT § S w0 g §e wfeay §
o T ¥ FH FE AA AL AN
§ v f frard ot @1 wofwg 7%
™ el oft X S qg wrvaraw faar @,
& I @OE FQ § WIS
o a9 & 9 a9y & B S A At
wi? § oI 7 ey feow & 9% qfe
g1 g W AR Ay wwmEE A
gaonf@l #t fourn & fog, s

ga et ¥ fag aro dw wafs v
AT T FTerert § Srfiewr wyaelt o sy
q WTET 7 qqT F I9 TOOT ) ey
T ww Ay § wic gufag & of
wweaf faardt a1 e F@n § W
wTar &@r g sy SR wer 8,
A F WER T T 6

ww & ot 397 ¥ 7ew 2@ § I
AR A TO Fgr Egar § | IR W
w7 @ ¢ 5 1900 ar wifew
ma YA wEar ar Sfew wiwr
1900 AT™ & AT ZRIT, IH T=THT 347
F fou, cid=T & fag s Ow
@ fuifa & & e ol gw
ag I5 ¥ & s g @ o
g gH A A gw w3 ¥ fag
forar & ar 9% owaeraY afae @)
M Fgr 2 5 7@ A § 7 e
& o 9w | ¥ ag aar & wre
e feae ot @, @t WY ¥ darew A
9§ 9 B T 27 98T, @ fR
a7 TFERET AW & @

we wERw 7 W Fre & fag,
fg7 ¥ frg 23 O w97 AT ¥
% SraT STEaT § T wa o & i v
TE WV & | TR F 1A ¥ T T e
TaT & AfET W FET & ST 10 WY
gfy = a8 77, &1 WHT & 17 FAF
Ty AT 7 AT | ZET T wer
M 1 ag e fr R AfEw
I8 F T @, AT AF A 1
w7 Y wfaw, SR W areafanar
¥ o A TR ifew W
aqr ¢ 7@ fear § ) ag g a@ §
ot 3 sATE ¥ S qwe wegw fear
% qaTer RAEER Qe wi, Sfe-
F+1 Y@ o, o 59 w§ e At
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& 1 7y ard qerIRde o srerdy & i
qgmwﬁgtmim@wn,
&t g A weh & w@vw w6 g,
ag T wU 53 § Wfew £ wO
oy § a8 & 17w g TR
WY grdraT WX 3 & A § a@ar
§ wait ¥ gy T ) W9 &
wivd wd Ny § & e
T w wiwd waery § 6 1973-74 %
T oRfad=h o ¥ 5 ), qe
Brfarer o0 @Y | 9% TR wiET € aaE
gr1dmwretaee 13. 5w, o e
1972-73 ¥ 41, ¥ T8 &< 15 TT &Y
T 1 9E TF WEE &) Faend F 4
gwel &y e WEfadr fre w1
6.25 wfawma g IME ) T oAuT
arat #Y 3@ gu, § I el o § A
agaT g Bfer 7 T del ot Wl A
oo 3@ war W ¥W wHA Agi 9} #,
fir forer 9%TY 7 W Y favarg fewrn
ared § | wrww AT W AT &, S
F s M7 T & o aeafawar
sRamd 1 aghaaa s T 1
g e &, gg awfawar ¥ frawn
FrErg T@AT § T AN WiwE) AT
geewfa # 7 fre wwr wga ¥ BF 9aa
Ty IETET Hfaw W Y ¥ o
T, 98 & oA =rEar § )

roisafos gra g fF R %
T1wd ¥ A1ed & v mE awe % 1, ar
Saee 7 aFAE ¥, Ay Kq-drat §
gure AT wrign | 7 wfaw IR
wifgn, Fgae W, deX grefeaw
wifgy, @ ywwfas Aeieew, O2-
fafrgfer mdw afgu i waw &
fae sravrwe @ A A § 5 8
N wgrfe Wik agar W faRn
wa g 9% & i fivw st To a9 &)
¥ myw, fred ot @ER? W=
o 3 & oY wwar § Suw feg wrdy
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Armrtfesy wfed, Vferr @ afyg,
Yeita 1 wmafrs afrard wifid
Ty AR foradr WY faeir o
=ro feufr gat iy § ST fasger
wWTE B T §w avr WE A ¥ gud
# o 7% § | feT s 39 o
W a1 *T oF W w7 agt dov gur
€} & Wt Taf T § fs 77 o 79
ugt G T W@ § IEW g A
gt 8, T ag 3 fE oo Wy
WTEATAT &1 AT o @ § v agw
W A foafs A famey # firdr Wy
W TG T & A1 9% 19 WW@a a8
w1 € &+ gy writfagfew @wyT, o9
JAT, WIE |90 Efadr &1 AW
&, s it feifcea &, ag STt g%
T wEwA £ | gEY W oar afedn
w9 frar 2 7 fF s7v 8 5/ vy
wgraT GgArE @0 wud o e
e § ST I auw § 1 naee
@ | ATy mifemt 7 a9 & e
&, 9F 39, ¥ {1 A q@A avw
T 1 M Fgr AT A e amw ax
wfeat =@ &3¢ ) fasir faafy @Y #r
frr W@y & afer g ¥ frdy o) #1
famr 8 31 WA A § Taw o3
UTE G} g 1 I AT § % 7 §
qET & | UF & I A, I g wa,
T ITHE T O § AT 1 T T
qie TIET | THH 44 97 48 FATEE AR
FEREIAME I FTAIFHY FW
E? ¥ 5w vy § fr oufadt & o
fromt @ & T Aarer fEr o
oAl g oAt AN w4
IIE A @, oF A, @ A
TITETT

W WD, ety o afew arome
fior & gog oxe@l & N wEo@T
5 TErd AW WY ager wEd ¥ @
fer iT SwmT WA ) AR A



Gen, Disc,

199 Rly. Budget, 1975.76— MARCH 6, 1978 Rly. Budget, 1875-70 200
Gen. Disc.

(s qrrEd &\ "wrarg]

A fredr I ¥ wEr 91 5 g
Ta OF AN § e afg g9 FAE
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e it WP W STEEEAE w1
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faga wife i ATEEFaTH B T@S
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i ¢ ag 9, I W gfg @
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Iad ¢ AR T idt 2
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¥ F FEy Wy g AT A ATy g
qET w1 HT & wERen w4 & Afaar F
faoay #1) IET FE IO WD 4
THAT £ | UF AT ¥, o fararr i fred
A ae 7 A7 T T U TN
&1 T faam wvyar 92 W ¥ oar mia
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Fvar e wr g7 9y ¢ fF Wy
Ft fasiig frafs & qure 211 oAy
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9t & wogm Wd s gofaar ¥
fozarer Arg #7497 @A ¥ ofiea
BT s 1 femaTsT AT Y R A
T TET AT § THHY WE A WA aF
#1 Y e owar &) ag wh oww
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Agr & AV W fg Y gEr dEaT
A% FEraT Sy ARdY A ¥ Ay
gArEer & faen 7 o ¥ ard
WA ) MRTEY T T O /T ST
AT | T O 2w 9% s 3F
T | AT TARY FF A9 AT &
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A F I TAT T TR I wAAA
AFT SET A FAAT T LT THAT T AT AF
TEY XWX, IHH FET A T ® AIHT FV
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gw o3 Yo, g Fwa ) af.x &
AT aEAT g B deTer ¥ Wi
EYAFA T2T TEW 9% TR o 7% fooefy
I F g, O T2 IR 4w A
et & 7 O e ofr e iR e
e ww et PR @ oag ofY
fagre & 7w & fF? wRww 9
FrITawe 97 477 IET 2 f omE
Tz, A9y foms g1 o & mm
T AT TS ATEA 43 WG W W@ F
ag A ¥ KA ¥ fean?

IPT HERE, qF A AT 99N
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T T F AR &1 A faw owA
a§ * fory wfam eol & vy &, AW
TR A aoEEt § w2 waaa g
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&
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Gen. Disc.

gal @ MY & FW ¥ fay Wi
nTH wEAIRET T, sTwate) s aga
@ifay 1 w5 7oA wY, fewr wow
T & AW ) fawe o g,
¥ g0l ae ¥ wdw s g fF
Y ITH FEN WEY W gAET
frofr @19 Wt AR, e A T wL)
feaftr a7 € B fow <y & <Oehdmm
T frar 98 swfETa weaEd & oo,
e fwgfew & wreor frr faar
g1 A w7 2 fF ovmw a@O &
& &, gIfie A AFY & e &
FfFT gTEr A0 wE o @, R
wfrrfeat % wafudy w7 Avsd fisly §10
wfay aed § f5 o0 aww wrEey &
1 gl

7 ¥ W qwre e g &
sgnfemmrstasmife@
O FHTFIRQ aad § faear &%
gw1 & freor w39 @R, gw
TETw Y FRor Ty ¥y gw Wy
fs forgam &1 @9 Tr 9w, W
FETTT HEWY AT I T | A fgegeqr
% fre? Wil W oT9m ¥ qu o ufgy
FT 718 GATE 92 | Al Ao wrawrs
¥ B g & 71 fawew 7 W9
TAN FT AAT GATAR FfHA, A9
Frarigaee ®ifow, a7 sifegRaw
Ffd 1 g9 w7 FQ@ E AOH AGA
¥ A% %A gN

SHRI SURENDRA  MOHANTY
(Kendrapara) Notwithstanding the
optimistic outbursts of the Railway
Minister in his Budget speech, I
venture to say that the Indian Rail-
ways 19 the sickliest child of our
nation’s economy, and unless some
drastic remedieg are taken here and
now, I am sure that sooner than later
it will die an unsung and unwept
death, which will be a great calamity
for the nation indeed Thie is not a
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Cassandra type of prognostication of
ming a&lone, I hope the hon. Minister
of State listeng to what an eminent
body like the National Council of
Applied Economic Research had to
say about the Indian Railways, The
National Council ¢f Applied Economic
Research had this to say about the
Indian Railways:

“The railways have to be admi-
nistered a ghock treatment and only
a strong and imaginative political
leadership can do jt. According to
the National Council of Appled
Economic Research, the whole orga-
nisation has to be shaken out of its
habits and recalled to a more lively
sense of responsibility as an integral
part of India’s economy, Being the
largest orgamisation, the railways
have over the years become a kind
of a world within 3 world develop-
ing a distinct way of life and tend-
ing to behave ap if India exists for
the railways.”

This is not my view but the view of
an eminent expert body like the
NCAER. Therefore, whatever may be
the optimistic ebullient outbursts of
the Minister, this is the condition of
Indian Railways and no amount of
formalistic replies to these debates is
going to dispel the misgivings that
the Indian Railways today is a fraud
being perpetrated on the nation.

The Minister in his bhudget speech
has struck a note of optimism and
hag said, “It appears that the Rail-
ways are geeing the end of the tun-
nel”, But whether it is the eng or
the beginning of the tunnel is any-
body's guess, If one looks at some
selected indicators, one’s apprehen-
sion is strengthened that the railways
have been derailed in the midst of a
dark, unending tunnel, 1 hope the
minister will try to reply to these
points and dispel our misgiving. If
we look at the performance of the
railways from the angle of some
selected economie indicators, we find
that its financial reserves, its revenue
is dwindling year by year, In 1972-73

Rly. Budget, 206
1975-78~Gen. Disc.

the ne{ revenug before dividend was
Rs, 164.43 crores, In 1978-74, it
dwindled to Rs, 55.41 crores. In 1972-
73 there was a surplus of Rs, 2.92
crores, In 1973-74, the surpius dwind-
led to minus 115.51 crores. The 1875-
76 budget projectz a further deterio-
ration in the revenue position of the
railways.

The operating standard has deterio-
rated. It is clearly mentioned in this
book Indian Railways, Report and
Accounts 1973.74 that the operating
standards have deteriorated during the
year due mainly to gtaff unrest affect-
1ing timely running of the traing except
for MG EMU trains. The staff unrest
is g mere alibt for the mismanage-
ment that is prevailing in the Indian
Railways, to which the previous
speaker has already referred, The
compensation for goods lost or dam-
aged ig on the increase. In 1860-61,
the compensation was Rs, 3,93 crores.
In 1965-66 it increased to Rs. 5.87
crores, In 1971-72 it further increased
to Rs. 12,68 crores In 1973-74 it
increased to Rs, 13,62 crores, I do not
know what is the figure for 1974-75,

SHRI M. RAM GOPAL REDDY
(Nizamabad): Ig there any increase in
turnover?

SHRI SURENDRA MOHANTY:
It has decreased. While the turnover
is decreasing, while the transactionis
declining, while the revenue-earning
traffic is dwindling, the losg due to
pilferage is increasing. Therefore my
charge is that unless the Railway
Board or the Railway Ministry is in
connivance with the pilferers, this
kind of losses due to pilferage could
not have gone on increasing,

Look at the train accidents. In
1860-61, 70 passengers were killed and
778 were injured; in 1872-73, 128 per-
song were killed and 491 persons were
injured; in 1973-74, 241 persons were
killed and 875 were injured, This is
the performance of the Indian rail-
ways, if you look at it from the
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revenue-earning side, or from  the
passenger safety side, I feel that the
Railway Board reguires rcally a
shaking up, a shaking up to its roots.
Otherwise, the people have to rise in
revolt against the Railway Ministry,
or the Railway Board to see that a
new order comes into existence.

1783 passenger traing were cancelicd
last year, and now a year after the
strike 243 traing still remain to be
resorted. The Railway Minsiry ag-
ain is in search of an alibi and says
that the Bihar and Bengal coalfields
do not produce enough coal and,
therefore, passenger trains are being
cancelled, But 1 ask the Minister
let him reply without looking at the
maps——i1s the railways in a position
to lift its own coal? Is i1t not a fact
that the coal meant for the railways
is being pilfered by the railway,
staff themselves? Yet, the Railway
Board had the tementy to say that
due to lack of coal 1,783 trains weic
cancelleq and 243 trains still remain
to be restored.

Look at the other indicators. Look
at the maintenance. The percentage of
engines in reserves or under main-
tenance to engines in use was slightly
over 40 per cent in 1971-72; it rose
to 41 per cent in 1972-73 and 427 per
cent in April/November 1973. This
is the standard of our railway main-
tenance. At 79.3 per cent, the percent-
age of electric locomotives availuble
for use in 1973-74 wag much lower
than the norm of 85 per cent. I chal-
lenge the Ministry to disprove these
facts and figures. This is the standard
of your maintenance,

On broad-guage the average dist-
ance travelled by a day by a wagon
and the average weight carried by a
wagon was higher in 1960-61 than in
1971-72. 1 ask the hon. Minister to
tell ug what has happened to the rail-
ways. Why is it that the standard of
maintenance, of pasenger safety, of
the safety of the goods, of its perfor-
mance dwindling year after year,

Gen. Digsc,

whereas we find the Minister and his
able Minister of State and the Deputy
Minister are in most ebullient health?
I do not understand it.

Coming to the budget, my grigv~
ance, which I have been repeating
since I have come to this Parliament
some 15 years ago, is that the railway
budget always takes us for a ride, and
feeds us with fictitioug financial pic-
tures, it always presents ug with g
surplus budget, which ends in a defi~
cit. In 1973-74 the budget had pro-
jected a surplus of Rs. 23,88 crores
but in the year the deficit rose to Rs.
99.75 crores. In the revised estimates
1t further escalated to Rs. 115856
crores Do you call this a gudget? In
1974-75, the same pattern is repeated.
A deflcit of Ry 5279 crores is shown
while, ultimately, it reaches Rs, 140
crores, I ask again: Do you call it
a Budget? In 1975.76, the year 1is
expected to end with a deficit of about
Rs. 59 crores, But it does nol require
a prophet {0 propnecy that in actua-
Lity 1t willi amount to ien times.

Hoving made these observations, T
hope, Sir. you will give me some time
to submil the issues affecting my own
State I am grateful to the late
Railway Minister, Mr. L. N, Mishra,
who had  assured in the Railway
Budget for 1974-75 for the construo-
{ion of the Banspani-Jakhpura railway
line, That project wag apProved and
would have cost Rs, 39  rrores for
which a provision had been made.
But this year, only Rs. 1 lakh has
been shown for Banspani-Jakhpura
railway line in the Demands {or Rail-
way Grants, Now, from the trend
that is now prevailing, I have an
apprehension that Banspani-Jakhpura
line is never going to be constructed at
all. T

The main iden of laying this railway
line was to transport mineral oro-
ducts from the various mineg located
in the area for export and for domes-
tic consumption, The Chief Engineer
of South-Eastern Rallway had inti-
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mwated that the gurvey for the proposed
line was in  progress and that the
survey report was likely to be comple-~
ted in April-May, 1975, Ag regards
the construction of thig 176 km, rail~
way line, the Railway Minister
informed the State Government in
Cetober, 1874 that it had been approv-
ed in the Works Programme at a cost
of Rs. 38 erores. The allotment for
the project in the current financial
year was, however, only Rs. 5 lakhs
to cover the preliminary arrange-
ments,

Now, it hag been further stated that
the construction can be tuken up after
the completion of the final location
survey. But the Railway Board has
intimated that the construction of the
railway line can only be taken up
after the State Government agree to
bear 50 per cent of the total capital
cost of construction. In thig context, 1
would like to submit 1o the hon,
Minister that about ITowrah-Amta
railway line which had also heen simi-
larly promised hy the Railway Minis-
ter, the Railway Board had stipula-
ted a similar condition that 50 per
cent cost would be borne by the West
Bengal Government. But I gm happy
to know that the Government, the
Railway Board, has waived that condi-
tion, If in a developing State like
West Bengal, ITowrah-Amty railway
line could be constructed without the
State Governmeng bearing 50 per
cent of the cost, if Samastipur-Muzaf-
farpur railway ling could be construc-
ted without the Bihar Government
bearing 50 per cent of the cost, how
can you expect a perpetually deficit
State, an under-developed State like
Orissa to contrubute 50 per cent of
the total cost of the Bauspani-Jakh-
pura railway line? Therefore, I would
venture to submit, once again, that
the Railway Board will be as chari~
table, if not more as it has been in
the case of Bihar and West Bengal
and waive the stipulation that they
have imposed,

Stmilarly, there i{s the Kotabalsa-
Kirandal railway line. Goods trans-
port iz given preference aver this

3808 LS8
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raiway line. The Railway Minister
has informed the Governor of Orissa
that although the ling capacity of this
section was committed to movement of
iron ore only for export, he had diree-
ted the South-Eastern Railway to con-
duct a survey of optimising the capa-
city of this ling and also to consider
the cost-cum-feasibility of running
heavier movement, But no further
reply has been received from the
Railway Minister in spite of remain-
ders issued to him by the Minister
of Transport from time to time.

Since 1 have already transgressed
on your kindness, I do not want to
lengthen my speech. But I want to
end with only one thing, Hon Minis-
ter, Shr1 Qureshi, had written to me
last year that the Railway  Service
Commission for the State of Orissa
wou d very soon be located in Bhuba-
neswal. Ag yet, the Railway Service
Commission 18 not in sight, Wasg he
taking me and the people of Orissa
for a ride?

The Minister of State in the Minis.
try of Railways (SHRT MOHD. SHAF1
QURESHID):

1 wrole to you_and I stand by it,

SHRI SURENDRA MOHANTY:
You stand by it, but we are sitting
down waiting when the Service Com-
mission would materialise.

The Utkal Express is one of the
worst msults and  injuries that the
Railway Ministry has inflicted on the
people of Orissa, You know, Oriss'a
has u direct connection with the capi-
tal City through the Utkal Express,
Would you believe if 1 say that it
takes 60 hours to reach Delhi from
Bhubancswar? Therefore, 1 would
request the Railway Ministry to see
that the operation of the Utkal
Express io streamlined, that its run-
ning time is shortened and that the
people of Orissa are not given such
raw deals as the Minister is acvus-
tomeg to inflict on Orissa.
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SHRI ROBIN KAKOTI
garh): Sir, I join with  other hon.
members in our congratulationg to
the Railway Minister for placing a
surplug budget for 1975-76. Some hon.
memberg have expressed that, if the
D.,A, arrears and increased  wages
were added, then the Budget would
have become g deficit budget of more
than Rs. 100 crores, But the Budget
placed is a surplus one at present and
that too, it is to our satisfaction.

(Dibru-

Again, we express our thankg to
the Minister, for, for the first tome in
many years the passenger fares have
not been increased. Some hon. mem-
bers who spoke previously were very
critical about the proposed increase
in the railway freight on foodgrains.
This increase, though the hon. Minis-
ter has said that it is very marginal,
would ultimately affect the poor sec-
tion of consumers and cultivators. It
will only give an opportunity to the
businessmen to earn more profit and
pave the way for more corruption,
Therefore, it should be dgropped,

I express, on behalt of the people of
Assam and the whole north-eastern
region, our sincere gralitude to our
Prime Minister and  thanks to the
Railway Minster for  their efforts;
after long years of continuous demand
of the people as well ag the govern-
ment of Assam, the Central Govern-
ment has, at last, taken up the pro-
posal to extend the broad-gauge line
from New _ Bongaigaon to Gauhati.
We hope that, after the completion of
this portion, Government would surely
extend this broad gauge line upto
Dibrugarh to fulfil the demand of the
people of the noth-easlern region,

Sir, T would like to point out that
the funds atlotted in this year’s budget
is not very heartening. We hag reques.
ted the Railway Minister to allot mote
funds so that some tangible progress
might be made in this financial year.
But, Sir, if there is any decision on
the part of the Railway authorities to
provide broad gauge line by merely
dismentaling the existing metre gauge
iine between New Bongaigaon and
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Gauhati, we oppase this decision. If
there is any such plan, it ghould be
dropped,

The whole north-eastern region is
poorly served by railwayg in spite of
its strategic importance and baek-
wardness in comparison with other
States of India, Transport bottleneck
has kept this whole region most back-
ward both economically and indus-
trially, The cost of living in  this
region is the highest in India due to
this factor alone and due to this fact
even the Raiiways have to give its
$0,000 employees a special  Assam
allowance,

The two States of Meghalaya and
Manipur gs also the Union Territories
of Arunachal and Mizoram are yet
untouched by railways. Nagaland has,
fortunately a rail head at Dimapur, a
relic of the British days. Similarly,
Agartaly 1s yet to be reached by rail
service,

I would like to draw the attention
of the Minister to the fact that no
provision has been provided in the
budget for the proposed railway lines
of (1) Gauhati-Barunihat, (2) Pancha-
ratha-Darangagiri, (3) Lalabazar to
Chairang and (4) Rangpara to Bhaluk.
pung.

Then, there is a long-felt demand
of the people of Upper Assam for
extension of the Simuluguri-Moran
line ypto Dibrugarh for a distance of
only 18miles and Farakating-Jorhat
line upto Sibsagar, a distance of thirty
miles.

Again, Sir in the Dibrugarh dist-
rict, there is a demand to extend the
Tinsukia-Danguri line upto Dhola, a
distance of 6 miles and the Tinsu-
kia-Ledo line upto Jagan border of
Arunachal Pradesh, No provision has
been made either for extension or
for development of these four most
important branch lines in the Budget,
There are many handy excuses one
kind or the otheT, very often trotted
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out by the railway Ministry to dep-
rive this region of railway extension
or development, We hear from time
to time that the Railway Ministry
intendy to discontinue some of these
branch lines as they are incurring
losses, instead of taking any corrective
steps for their improvement. these
lines were built by the British Com-
pany not for loss but for profit. They
used them to carry tea, coal, oil, ply-
wood, timber, etc. from Assam and
foodgraing and other goods needed for
these industries from other States to
Asgsam. If these lines are incurring
losges, it is due to lack of proper
management, inefficiency, malprac.-
tices and corruption on the part of
the management. Therefore, the fault
lies with the railway management
and not with the lines.

There was a strong demand from
the public for the development of
the Dibrugarh railway workshop and
the railway hospital which are
deteriorationg more and more year
after year,

Sir I algo want to draw the atten-
tion of the Railway Minister regard-
ing the two long felt demands of the
people of this Region, one a bridge
over Gogighupa—a vrail line from
Pancharatin to Gauhati and re-align-
ment of the south bank rail from
Charparmukh to Dibrugarh, 1 would
request the Railway Minister to con-
sider the cases of these two lines
which are most important for the
development of this Region,

There are certain other matters
which are important from the point
of view of development of railway
gervices in this Region. The Railway
Ministry should pay special attention
1o these matters. They should conso-
‘lidate the track into a permanent way.
“They should remove all speed restric-
tions if any. They should increase the
speed mileage and operational effi-
-¢lency. There is also a demand to
-extend the Tinsukia express to Dibru-
#arh and to meke it a daily service.

PHALGUNA 18, 1808 (SAKA)
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Sir, I would like to say a few words
about the working of the NEF Rail~
way, in my part of the State,

MR, DEPUTY SPEAKER: That
should be the last point,

SHRI ROBIN KAKOTI: As regards
the speed of trains, 1t is the lowest
in the country. Even the Assam Mail
takes 19 to 20 hours to reach Dibru-
garh from Gauhati, not to speak of
other trains. Branch-line trains al-
ways move like tram cars with un-
punctuality, Large number of first
class and second class bogies are quite
old, partially-damaged and unhygie-
nic Over-crowding, ticket-less travel
ling, incidents of corruption, malprac-
tices, pilferage of goods from trains
and railways godowns, racket in the
reservation of first clasy berths and
in the reservation of sleeping and sit-
ting accommodation in second class,
are some of the common disgusting
facts, Barauni Junction is the nerve
centre of ticket racketing and now
New Bongaigon is becoming the
Mugal Sarai ....

MR DEPUTY SPEAKER: Put away
your papers and just speak up a few
words., You have come with a written
speech and yvou must go through the
whole of it, Thig 18 the difficulty with
written speeches.

SHRI ROBIN KAKOTI: Sir, I
would Lks to conclude my talk by
slressing onc more Very common com-
plaint very often heard from  very
important sections of the people such
as the tea planters, ply-wood factory
owners, jute and timber merchants
and dealers of other goods of Assam.
These people from very important sec-
tions of Railway users,

MR. DEPUTY.SPEAKER:
conclude

SHRI ROBIN KAKOTI: There are
delavs in settling their claims, un-
necessary and lengthy correspondence
and delay in allotment of wagons de.
lay in delivery of goods and  corryp
practices,

Please
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MR. DEPUTY-SPEAKER: How
many pages more? Come to the last
page and the last para.

SHRI ROBIN KAKOTI: With these
words, 1 <onclude my speech.

SHRI ARJUN SETHI (Bhadrak):
Mr, Deputy-Speaker, Sir, I had an
impression that my friend, Mr. Mohan-
ty, who is not here just now, after his
changie over from Utkal Congress to
Pragati and then to BLD, must have
got over his despair and pessimism.
But, I find that he is still in the same
state of affairs. 1 very much pity him,

Sir, at the outset, I would like to
offer my hearty congratulationg to
Shri Kamlapati Tripathi and Shri Buta
Singh on their assumption of the offi-
ces of the Minister of Railways and
the Deputy Minister respectlvely. My
congratulations are also due to for
Shr; Mohd, Shafi Qureshi on his well-
deserved promotion,

In the revised estimates fo1 the cur-
rent year, the hon. Minister of Rail-
ways has put the goods earning at
Rs . 893.80 crores and passenger
earning at Rs, 405.85 crores,

The gross traffic receipt has been
placed at Rs, 1401.15 crores The
net  shortfall has  been placed
at Rs. 143.98 crores which includes the
throw-forward dividend liability  of
Rs, 15.79 crorcs pertaining to 1973-74

The hon. Minister has stated in the
budget that the main factors respon-
sible for shortfall as revealed 1n the
budget papers of the raillway finance
and retarding growth ot raillways are
countrywide railway strike in  May
last and the subsequent shortfalls 1n
passenger and goods traffic. Ay as re-
sult, the budgeted estimate of the de-
ficit of Rs. 52.79 crores has risen to
Rs. 143.98 crores to spite of the rise
in fares and freights to fetch Hs. 140.80
crores through the supplementary
budget in August, 1974,

In the present proposals, for the
next yepr, the hon. Railway Minister
has plateg a target of .210 million
fonnes of originating traffic in 1975

Rly. Budgeb, 1675-78 216
Gen. Dise.

78. And he claimas it to be realistic and:
within the reach of the Railways, With
the visible signs available in the eco-
nomy due 10 measure taken by the
Government for containing prices and
for giving fillip to the industrial and
agricultural activity, 1t can be achie~
ved. The main features of this bud-
get are at least {wo laudable trendsin
raliway management as revealed by
the budget, The first is that following
the blow dealt to railway finances
and operationg by the strike last year,
the management seems to have made
a special effort to improve both, In
this, it has reasonably been success-
ful. But thec question is whether this
spells an end to dnft which in  past
vears had done so much to make the
railways such an expensive and inef-
fictent public utility, It jg not enough
that the railway strike has shake the
Raillway Board into an immediate re-
cognition of 1ts  responsibility to en-
sure better management, The country
hag a right to natst on enduring im-
provement in this regard, There can
be no substitute for a consiant sense
of responsibibty on the part of the
Railway Board 1if productivity of the
raiiways 1s 1o be permanently  pro-
tected and prompted,

The other aspect  that  calls  for
coymmendation 1 that the  Railway
Beard 1< at least firmang  itself  upto
take hard d cisioas, It 1g clearly sen-
sible to eng the subwidizing of muve-
ment of foodgraine or  ron  and
manganese ores  With railway finan-
ces  s¢ much in the red, a much
stronger case will have to be made
{ ¢ the continuance of the concessions
than seems possible, A laige part
of r.apn movemient 1s und  will con-
tinue to be  under the auspieeg  of
private trade  This trade hag not
shown any conspicious restraint in
seeking profits, There is no reason
why 1t should be spared from paying
an economic price for its use of rail
transport Even where grain handled
by the public distribution system is
concerned, the proper course would be
tor the subsidy, if there is to be any
to be borne on the relevant estimates
in the General Budget,
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Asg' for iron ore or maganese ore
moving into export trade, the world
priceg of these commodites have mov-
ed-np and even if it iy to be assumed
that the world steel industry is about
to experience significant  recession,
there is np proof that the proposed
increades in the freight rates on this
aore traffic could make any maternal
difference 1o our country’s competiti-
veness,

Sir, I realise, it is not possgible at
once to feel the impact of the necw
Railway Minister on railway adminis-
tration and on policy, Perhaps, his
good nature would make him a little
more sensitive to the travails of the
travelling public The third Class in
passenger travel has been abolished
in name but the condition of travel
for the mass of railway passengers
remains almost the same. Punctuahty
and regularily of train services could
no doubt be great blessings hut 1t s
not less important that human beings
should be able to travel like human
beingg and not be transportedg hke
cattle Overcrowding  continues  to
be a howling outrage on most active
1outes or popular train services,

With  these genetal remarks 1
would ke to mentien some of the de-
mands of my own State  Siv, Paradip
port has been comnected with the rail-
way netwotk with the opening of the
100 Km, Cuttack-Paradip  1atlways
Link and has 1educeq the dependence
on road transport fur carrying ores
from mining avras  The full benefit
from the rail link will  however be
derived only after the railway net-
work m the port arca is completed
and construction of the 175 Km,
BanspaniJakhapura railway link to
connee the miming areag  with the
east-toayt section of the S.E, Railway
completed at the earliest, But the
Railway Board has inlimated, T am
told, to the State Government that
construction of the Railway line can
only be taken up after the State Gov-
ernment of Orissa agrees to bear 50
per cent of the capital cost of cons-
truction. Where there ig such kind of
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rail link in the country it should be
immediately constructed so that back-~
ward areas of our country are inter-
linked with the railway network,
The State Government of Orissa had
requested the Railway Minister and
the'late Shri1 L. N, Mishra assured the
State Government that the work will
be continueg in thig financial year
but I am sorry to say that only Rs, 1
lakh has been budgeted for this rail
link. I once again appeal to the rail-
way Minister to look into these prob-
lems.

As regards the creation of a pust
of Director of Rallways at Bhubnesh-
war for establishing a limison between
the Railway Headquarters at Calcutta
and the Government of Orissa, I am
told, the Chiet Minister of Orissa has
already writlen a number of times so
that a Deputy General Manager’s
post 'may be created and limison is
Jaintained between the State  Gov-
ernment ong the railway headquarters
at Calcutta for the smooth movement
of raw-materials from the State with
minimum difficully, 7This 'matter had
heep pursued by the then Governor
of Orizsa, Shr1 B, D, Jatti, But there
is no action on the matter yel. Sir,
there are other works which have not
yet heep taken up For example, there
15 Rupsa-Talbandh, Vimlagarh.Tal.
cher railway hnes. Survey work has
alicady been cnmpleted in regarg to
these rail links But, no work has
heen done No amount hag been pro-
vided in the Budget, Sir, considering
the problems of the State and the
backwardnesg of the arcas, the Rail-
way Administration should consider
on pniority basiz  the taking up of
work in regard to these railway lines
so that development will take place
iy the backward arcas, No industry
iy coming up in those areas because
there are no infra-struetures in those
areas. The industrialists and entre-
preneurs are not willing to establish
their unijts in those areas. Thorefore,
1 would request the Government and
I would appeal to them that they
should consider these problems on
priority basis,
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Lastly, in regard to the loyal emp-
loyees, T am very much pained to see
that they are being treated on par
with the strikers who have done
maximum damage to the railway ad-
ministration, So, I would appeal to
the Minister that he should consider
their cases sympathetically.

of q® w7 woyp () JuTes
wgeT, i gw § 5 IF gv aE § )
T Fanmar g i ST mT aeEAre )
AT WY 3 a1 9T 5 48 97T wo
T § qa7 g & A 15 avw FHAT
w9 Fe & | f5 o 99 ¥ /0w
FEr ¥ | AT TEW A & arg Wiw
A WIEHT FIH FIY F TG FAT A7
Hawaral o s aEs &
10 OTH ¥ Wegv @F WY AT a» T4TL,
At 1964 ¥ 1974 TF FAT @41 a2
T & W) 9 W 24 wew &Y o
48 F¥g g g F AT FHEry WY &’}
2, Fasr & wfwrrdt sy 3% & L ww w9
Y 301 FUT T (F HT AT 2 | AT HTT
AT AR e fE Em A At 2

“The large deficit 1in 1973-74 has
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SHRI FRANK ANTHONY (Nomi-
nated-Angio-Indiang): I propose to be
very hrief I remember that for many
years I used to be given the privilege
ot opening the Raiway debate  be-
cause I used to comment on various
technical aspects of  the ralways’
operations I do not propose to do that
today. I want first to welcome Mr, Tri-
pathi and to say this that in the few
day~ that he has been in the Ministry,
he has replicd literally to dozens of
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